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LEGISLATIVE ASSEMBLY.

Saturday, 6th March, 1937.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in
the Chair.

MEMBER SWORN':

Mr. John Anderson Thorne, C.I.LE., M.L.A. (Government of India:
Nominated Official).

QUESTIONS AND ANSWERS.

DEFECTS OF THE MUBRAY SYSTBM “AND MUTILATIONS AND DELAY IN
TriBcrAPE MESSAGES.

579. *Mr. Sami Vencatachelam Chetty: (a) Are Government aware
that since the introduetion of Murray working, mutilations and delay to
traffie are on the increase?

(b) Will Government be pleased to state whether there is any increase
in public complaints about delays and mutilations in 1934, 1985 and 1936
compared to 1982 and backward? What is it due to?

(c) Has the attention of Government been drawn to the articles
published in the Telegraph Reuviéw far August- and November, 1935,
and November, 1636, on the defects- of the Murray system?.

(d) Will Government be pleased to state if it has been found that
the introduction of the increased rate of 200 revolutions per minute on
Baudot circuits on long main lines has not been found satisfactory resulting
in greater number of mutilations consequent on the signals becoming
more attenuated?

The Honourable Sir Frank Noyce: (a) Government have no reason to
believe that the facts are as stated by the Honourable Member.

(b) Full information is not available, but Government have no reason
to believe that there is any increase in delays and mutilations.

(c) Government have now seen the articles.
(d) No, but: the position is being closely watehed.

Mr. Sami Veneatachelam Chetty: Is it not a fact that the working
gtrength of the staff in almost all ranks of the Department has been

curtailed ?

Mr. G. V. Bewoor: Tt has been fixed at the strength justified by the
various standards according to the volume of the traffic.
( 1449 ) A
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Mr. Sami Vencatachelam Chetty: Is it not & fact that ever since
that depletion in the ranks, these delays and mutilations have been
occurring ?

Mr. G. V. Bewoor: I do not admit there has been any depletion.

Mr. Sami Vencatachelam Cheity: Are Government aware that tele-
grams booked at Bombay early in the afternoon often reach business
houses in the United Kingdom the next day, instead of the same day an
before the pre-reform days?

Mr. G. V. Bewoor: I want notice of that question.

Mr. Sami Vencatachelam Ohetty: Is it a fact that in certain places
and on certain occasions telegrams from central and local offices take
longer time than one can go and come back in a modern conveyance?

Mr. G. V. Bewoor: I cannot say. ‘Hf the'Honourable Member will
give me concrete instances, T will have the matter looked into.

Mr. Sami Vencatachelam Ohetty: Is it not a fact that in some offices
telegrams are sent by messengers to loeal offices . . . .

Mr President (The Honourable Sir Abdur Rahim): ' The Honourable
Member has been asked to give concrete cases, so that he may be in a
position to inquire.

RECOMMENDATIONS OF THE VARMA COMMITTEE OF THE POSTS AND
TELEGRAPHS DEPARTMENT.

510. *Mr. Sami Vencatachelam OChetty: (a) Has the attention of
Government been drawn to the articles published in the Telegraph Review

for March, May, July and August, 1936 under the heading ‘‘The Working
of Varma Reforms, Parts I, IT and ITI”’, respectively?

(b) Is it a fact that the late Sir Thomas Ryan while Director General,

Posts und Telegraphs, characterised the recommendations of the Varma
Committee as ‘‘Revolutionary’’?

(c) Is it a fact that Government contemplate to depute an officer
‘of suitable status on special duty, a year or two after the Varma Com-
mittee’s Reforms have been put into operation, to examine the results
thereof? If so, when do they intend doing so?

The Honourable Sir Frank Noyce: (a) Government have since seen
the articles.

(b) The Honourable Member’s attention is invited to the speech made
by .the late Sir Thomas Ryan in the Legislative Assembly on the 10th
March, 1934. Sir Thomas Ryan considered some of the recommenda-
tions as of a revolutionary character, but he made it clear that he believed
that the recoramendations, taken as a whole, were most valuable. I
would point to the Honourable Member that the recommendations of the
Committee were not, accepted in their entirety, and that such of them,
as were accepted, have been brought into force gradually.
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(c) Yes, after an interval suﬁiciently'long to enable the suitability of
the recommendations to be judged.

GOVERNMENT'S PoLICY IN RESPECT OF THE TRAINING SHIP “ DUPFERIN .

511. *Mr. Mathuradas Vissanji: (a) Will Government be pleased to
state their policy in respect of the Training Ship ‘‘Dufferin’’ and how far
that policy has been adhered to? If any departure has taken place since
that policy was announced, will Government be pleased to state their
reasons for such departure?

(b) Will Government be pleased to state whether they have addressed
any communication to the Captain Superintendent, or the Governing Body
of the Training Ship ‘‘Dufferin’’, telling him, or them, that the prospectus
of that ship should lay greater emphssis on the fact that the ‘‘Dufferin’’
gave Public School education, ®hich. may serve as & necessary preliminary
to a university career, and, if so, to lay a copy of that communication on
the table of the House?

(c) If the reply to part (b) above be in the affirmative, will Government
be pleased to state the reply of the Governing Body of that ship, and to lay
a copy of that reply on the table of the House, as also to state what action
they have taken or propose to take on that reply?

(d) If the answer to part (b) above, as regards the fact of Government
baving addressed such a communication as mentioned in that part be in
the affirmative, will Government be pleased to state how that communi-
cation is in accordance with their declared policy in respect of the Training
Ship ‘‘Dufferin’’, as contained in their Resolution issued by them, in the
Department of Commerce No. 238-8. (9) (a), dated Delhi, the 25th Nov-
ember, 1925?

(e) Have Government, at any time since the issue of their Resolution
referred to in part (d),above, revised or reconsidered their policy and
reviewed the working of that policy in actual practice? If so, will Govern-
ment be pleased to lay on the table of the House (i) a copy of their Resolu-
tion or communiqué, in which such a reconsideration or revision of the
policy is contained; (ii) the results, since the institution of the Training Ship,
of the training given there as regards (1) the number of men trained in
that institution; (2) the number of men who have secured amployment
suited to their training; and (8) the number of such men, trained in that
ship, who have failed to secure employment in their profession, and have
accordingly remained either unemployed, or have resorted to some other
occupation ? )

(f) Will Government be pleased to state what steps they are taking to
secure prompt and suitable employment to men properly trained on this
ship? . .- .

{g) Will Government be pleased to state whether their present attitude
towards the Training Ship ‘‘Dufferin’’ regards that institution as a sort of a
public school where such education would be given as would enable the
cadets to join the University, rather than as a ship established for the
purpose of creating a properly trained Indian personnel for sea service?

A2
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. . Honourable Sir Muhammad Zafrullah Ehan: (a) I would invite
the afterition of the Honourable Member to the paragraph headed ‘‘Aims
and Objects of the ‘Dufferin’ " in the Prospectus of the Ship, wherein
the policy of Government is clearly defined. A copy of the Prospectus is
available in the Library. The policy has undergone no change.

(b) Government, are not prepared to disclose their communications to
the Captain Superintendent.

(c) and (d). Do not arise,

(e) Government have not revised or reconsidered their policy in respect
of the Training Ship, but they have been carefully watching its results.
Part Si) of the latter portion of the question does not arise. As to (ii),
I would refer the Honourable Member to my reply to parts (a) and (c)
of starred guestion No. 199, asked by Mr. T. 8. A. Chettiar on the 25th
Jantary, 1937. Of the 66 certificated ex-cadets, 58 (including two who
are preparing for higher examinations) have fouhd employment suited to
their training, ofie has joined the Roysl Air Force, one is in civil employ-
ment, and six, so far as is known, are unemployed. 1 may observe that
two of these are in the United Kingdom, in regard to whom particulars
are not available,

(f} Government addressed the leading shipping companies last year on
the general question of the employment of ex-‘‘Dufferin’’ cadets and have
also been in constant correspondence with them about individual cases.

(g) There is not, so far as Government are aware, any justification for
the imputation conveyed in this question. Government's attitude has
consistently been to regard the object of this ship to give the training to
its cadets which will best fit them for actual service at sea, and an
changes or modifications suggested in the curriculum as training have hnﬂ):
and will continue to have, this sole object in view.

Mr. M. Ananthasayanam Ayyangar: With reference to the Honourable
Member’s answer to part (e), did the person now in the Royal Air Force

secure his job on account of the mnaval training he received on the
‘‘Dufferin’’?

The Honourable Sir Muhammad Zatrullah XKhan: I do not know
whether training on the ‘‘Dufferin’’ was necessary to enable him to join
the Royal Air Force; but as he preferred to do so and selected that
career for himself, surely no objection can be taken.

- Mr. M. Ananthasayanam Ayyangar: Is it an answer to the question as
to how many persons who received special training on the ‘‘Dufferin’’
have got employment, to say that a person has secured employment in
the Royal Air Force, unless the training on the ‘“‘Dufferin’’ is the sort of
training necessary for the Royal Air Force?

The Honourable Sir Muhammad Zafrullah Khan: Surely the Honour-
able Member cannot take any possible objection to the reply T have given,
that, 58 ont of the A6 have found employment suited to,their training,
onp has joined the Royal Air Foroe and one is in civil employment. T did
not imply that the ome who had joined the Royal Air Force did so as 8
necessary result. of the training on the ‘‘Dufferin’ ' A
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Mr., M. Ananthasayanam Ayyangar: Has the Honourable Member
reconsidered the question of reserving coastal traffic for Indians so that
all the persons who are trained in the ‘‘Dufferin” may get employment?

The Honourable Sir Muhammad Zafrullah Khan: Surely this does not
arise from the question.

Bir Muhammad Yl-kl.lh: Is it not a fact that the recent amendments
in the rules of the ‘“Dufferin'’ change the policy which was laid down
by the Government when this institution was first started—the amend-
ment which made a diploma of the ‘‘Dufferin’’ equivalent to the diplomss
of other schools?

The Honourable Sir Muhammad Zafrullah Ehan: No; the Honourable
Member must be under -some-misapprehension. The mere fact that the
diploma of the “Dufferin” hae also been recognised by some universities
surely does not make any difference to the actual training given on the
*“Dufferin"’,

Mr 8, Sﬂylmm‘tl: May I take it, therefore, that the training given
in the ‘“Dufferin’’ ship is not primarily intended to train Indian personnel
for being employed a§ officers on ships going overseas?

The Honourable Sir Muhammad Zafrullah Khan: I have already
answered that qoestion.

Mr 8. Satyamurti: May T know, therefore, why this new rule has
been 1aid dovm that today the trmmng im the ‘‘Dufferin’’ is also intended
to be an additional means of training for higher university education or as
& preparation for the university course ?

The Honourable Sir Muhammad Zafrullah Khan: Where is that lsid
down?

‘Sir Mubammad Yakub: Is it not a fact that this amendment in the
rules . . . . .

The Honourable Sir thammad Zafrullah Ehan: What amendments
in the rtiles.

‘Bir Muhammad Yakub: That the final year’s diploma of the ‘‘Dufferin’’
will ‘be recognised as equivalent to the matriculation pass? This leads
to the impression that Government do not wish that the cadets who
undergo training in the ‘‘Dufferin’’ should continue to foliow the sea career
only, but that some other outlet is being thrown open to them and this
is a change in the fundamental policy of the ‘‘Dufferin®.

The Honourable Sir Mubammad Zafrullah Khan: I am sure the
Honourable Member will forgive me if I have not been able to follow him.
The mere fact that the diploma of the ‘‘Dufferin’ is recognised, say, for
instance, by the Bombay University also, does not mean that the object
of the training given on the '‘Dufferin’’ has changed. Is it the sugges-
tion of the Honourable Member that any recognition obtained should be
dropped ?
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Sir Muhammad Yakub: I think so.

Mr. S. Satyamurti: May I know if the primary object for which the
““Dufferin’’ training ship was started is still kept in view?

The Honourable Sir Muhammad Zafrullah EKhan: Yes,

Pandit Lakshmi Kanta Maitra: Does the training given in the
“‘Dufferin’’ qualify a man to hold office in the Air Force?

Mr. President (The Honourable Sir Abdur Rahim): I think the
Honourable Member has alreadv answered that.

Mr. N. M. Joshi: May I know, Sir, whether Government have con-
sidered that, if there are di@’ﬁculhien in the way, of the ex-cadets of the
“Dufferin” being employed, those difficulties are due to the attitude of
the companies not being willing to give sufficient employment to the
cadets or thev are due to some other reason?

The Honourable Sir Muhammad Zafrullah Khan: There is at present
no such question requiring consideration. In the normal course, people
who have completed their training in the ‘‘Dufferin’’ and then have gone
on to complete their sea training and have passed the qualifying exa-
mination have been able to obtain employment.

Mr M. Ananthasayanam Ayyangar: With reference to part (f) of the
question, may I know if Government are taking any steps to provide
them employment or they are allowing those cadets who have come out
successful to choose careers for themselves by their voluntary efforts?

The Honourable Sir Muhammad Zafrullah Khan: No, Sir, the Captain
Superintendent as well as Government continue to make every possible

effort to secure suitable employment to ex-cadets who have fully qualified
themselves for employment at sea.

Nox-EMPLOYMENT oF EX-“ DUFFERIN ’ CADETS AS OFFIOERS ON STRAMERS
OF THE PENINSULAR AND ORIENTAL SHIPPING COMPANY.

512. *Mr. Mathuradas Vissanji: (a) Will Government be pleased to
state whether they have received any representation from the Governing
Body of the Training Ship ‘“‘Dufferin”, inviting their attention to the fact
that the P. & O. Company were not employing any ez-‘Dufferin’’ cadets
as officers on their ships and whether that Company enjoys a large patro-
nage both from the Government and the people of India?

(b) If the answer to part (a) be in the affirmative, will Government
be pleased to state what action they have taken or propose to take to see
that the P. & O. Company employ ex-‘‘Dufferin’’ cadets as officers on their
steamers, in the words of the previous Commerce Member, Sir Joseph
Bhore, in ‘‘adequate numbers’’?

The Honourable 8ir Muhammad Zafrullah Khan: (a) It is a fact that
the P. & O. do not employ any ez-‘‘Dufferin’’ cadets as officers, and

thnt_both Government and individuals in India make use of the facilities
provided by the Company.
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(b) The P. & O. Company have agreed to take a certain number of
ez-‘Dufferin’ cadets as apprentices, but have not undertaken to employ-
them as officers.

Mr. S. Satyamurti: May I know how many cadets have the P. & O.
agreed to take as apprentices?

The Honourable Sir Muhammad Zafrullah Khan: Altogetber six at

one time.

Mr. S. Satyamurti: May I know if Government have been told any
reasons why the P. & O, will not tske ez-“Dufferin’’ cadets ss officers
on their ships?

The Honourable Sir Muhammad Zafrullah Khan: I am afraid I cannot.
enter into details, but Government have not been able to persuade them
so far to employ ez-‘‘Dufferin’’ cadets as officers.

Mr, S. Satyamurti: May I know if Government have been told any
reasons,—I do not want details, T only want to know the reasons why the
P. & O. refuse to take ex-'‘Dufferin’’ cadets as officers?

The Honourable Sir Muhammad Zafrullah Khan: There has in the
past been a certain amount of correspondence with the P. & O. Company,
but Government were not able to secure any promise that they would
employ a certain number of ex-cadets on their ships.

Sir Muhammad Yakub: Do Government then propose to withdraw
the concessions given to the P. & O, until they submit to the suggestions
of the Government of India to emplov ex-‘‘Dufferin’’ cadets as officers
on their ships?

The Honourable Sir Muhammad Zafrullah Ehan: No concessions are.
given to the P. & O. Company.

Mr. S. Satyamurti: Will Government consider not using the P. & O.
Bhips for any purpose at all until they listen to the reasonable demands
made by the Government regarding the employment of suitably qualified
exz-''Dufferin’’ cadets as officers on their ships?

The Honourable Sir Muhammad Zafrullah Khan: T am afraid that could
not be done.

Mr, 8. Satyamurti: May I know why they don’t want to do it?

Sir Muhammad Yakub: Are no concessions granted to the P. & O.
Company ?
The Honourable Sir Muhammad Zafrullah Khan: No, Sir, but in

answer to (f) of the previous question, I have said that Government are
prepared to continue their efforts in that direction.

Mr. N. M. Joshi: Do Government insist upon those who proceed to
Burope at Government cost that they should, as far as possible, travel by
the P. & O. liner?
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The Honourable Sir Muhammad Zafrullah Khan: “‘Insist’’ and ‘‘as
far as possible”” are rather inconsistent.

Mr. N. M. Jogshi: May I know whether the Government of India
insist,——T will drop the words ‘‘as far as possible”—that those who proceed
to Europe at Government cost should travel by the P. & O. ships only?

The Honourable Sir Muhammad Zafrullah Khan: No, Sir.

Sir Muhammad Yakub: Will Government be pleased to arrange with

some other liners to carry their mails instead of giving this work to the
P. & O

The Honourable Sir Muhammad Zafrullah Khan: That does not
orimarily concern me, but T have already ‘answeted that in'the negative.

Mr. M. Asaf Ali: Have Government considered that the new Empire
Air Mail scheme offers a fresh field to the Government for making fresh
efforts to wmepotiate with the Imperial Airways to employ ez-‘‘Dufferin’’
oallets on their sea planes?

The Honourable Sir Muhammad Zafrullah Khan: I may assure the
‘House that if Government find an opening in that direction, they will
take advantage of it.

Mr. M. Asat Ali: The lever has already been offered. A demand is
going to be made in connection with the Empire Air Mail scheme which
ineludes a subsidy to the Imperial Air Mail Service. I want to know
whether Government are prepared to make efforts to negotiate with the
Imperial Airways for employing ex-‘‘Dufferin’’ cadets on their sea planes?

The Honourable Sir Muhammad Zafrullah Khan: On sea planes, L.am
afraid the training required there would be entirely different.

Mr. M. Asat Ali: Will Government be pleased to maks provision for
the necessary training . . . . .

Mr. President (The Hovourable Sir Abdur Rahim): That is asking
for an expression of opinion.

Pandit Krishna Kant Malaviya: Am I to understand, Sir, that the
sll-powerful Government of India find themselves powerless as against the
P. & O. Company?

The Honourable Sir Muhammad Zafrullah Khan: That is a hypotheti-
ral question ' ’

Mr. S Satyamurti: May I know if Goverument will undertake to
direct all their officers -who travel at Government expense.not to travel
bv the P. & O. until the P. & O. Company employs suitably qualified
exz-‘Dufferin’’ cadets as officers on their ships?

The Honourable Sir Muhammad Zafrullah Ebhan: T an afraid Gov-
ernment would have no power to do it.
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Mr. N. M. Joghi: May I know whether the Government of India have
suggested, by means of issuing circulars, that people who travel at Gov-
ernment expense should travel as far as possible by the P. & O. liners?

The Honourable Sir Muhammad Zafrullah Ehan: I belive the sugges-
tion is that they should travel as far as possible by Empire shipping.

Mr, N. M, Joshi: May I know, Sir, in view of the fact that the P. & O.
Company does not employ Indians as officers, whether Government would
withdraw their circulars as regards Empire shipping?

Thes Honourable Sir Muhammad Zatrullah Khan: No, Sir, I am afraid
that would not be feasible.

Mr. Lalchand Havllrai_: May 1 know if all their offorts and persuasions
have failed, and do they feel that they are impotent to do anything?

The Honourable Sir Muhammag Zafrullah Khan: That is a hypothetical
question.

EMPLOYMENT oF EX-“DUFFERIN " CADETS ON STEAMERS OF SHIPPING
COMPANIES.

513. *Mr. Mathuradas Vissanji: (a) Will Government be pleased %o
state if they have receivad any representations from the Governing Body of
the Training Ship ‘‘Dufferin’’, expressing their anxiety as to the uncertainty
of future employment for the ex-‘‘Dufferin’” cadets as officers in the
mercantile marine and requesting the Government of India tc exercise
their influence with the shipping companies, carrving on trade on the
coasts of India, to recruit officers from the ez-‘‘Dufferin’’ cadets, at any
rate proportionately to their tonnage employed in that trade?

(b) If the answer to part (a) be in the affirmative, will Government be
pleased to state what action they have taken or propose to take, to use
their influence in securing employment for ex-‘‘Dufferin’’ cadets on the
steamers of the shipping companies, at any rate plying in the coastal trade
in adequate numbers or at least in proportion to the tonnage of the steamers
of those companies employed in the coastal trade?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes.

(b) Government addressed the leading shipping companies last year
on the general question of the emplovment of ez-‘‘Dufferin’’ cadets and
have also been in constant correspondence with them sabout individual
cases.

Mr. S. Satyamurti: To how many of them have thuv :ddressed these
letters? '

The Honourable Sir Muhammad Zafrullah Khan: 1 believe I gave
an answer in detail in the previous Budget Session.

Mr. S, Satyamurti: Have they all replied?

The Honourable Sir Muhammad Zafrullah Khan: Yes.
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Lieut.-Colonel Sir Henry @idney: Is it a fact, Sir, that the P. & O.
is the only company that refuses to employ as officers the cx-cadets of
the ‘‘Dufferin’’?

The Honourable Sir Muhammad Zafrullah Khan: The only company
nout of whom?

Lieut.-Colonel Sir Henry ‘Gidney: The only one of British passenger
shipping company who comes to India.

The Honourable Sir Muhammad Zafrullah Khan: No, there are several
others.

Mr T. 8. Avinashilingam Chettiar: What is the nature of the replies
that Government have received ?

Mr. President (The Honourable Sir Abdur Rahim): Tt the Honourable
Member will look up the proceedings, he will find: it.

Mr. T. S. Avinashilingam Chettiar: The Honourable Member did not
say what kind of replies he has received.

*

EMPLOYMENT OF Fx-“ DUurFErIN ” CADETS ON STEAMERS OF SHIPPING
CoMPANTES.

514. *Mr. Mathuradas Vissanii: (a) Will Government be pleased to
state if it is a fact that as a result of the representat.lons made by the
Governing Body of the Trammg Ship ‘‘Dufferin’’ in regard to the uncer-
tainty of emplovment of ex-‘‘Dufferin’’ cadets as officers, thev issued a
circular letter to certain shipping companies on the subject of the emplov-
ment of these cadets as officers on their ships?

(b) If the answer to part (a) be in the affirmative, will Government be
pleased to state whether thev have received any replies from those com-
panies and, if so, will they be pleased to lay the same on the table?

(c) If the answer to part (a) be in the affirmative, will Government be
pleased to state whether such a circular letter was addressed to the P. & O.
Company?

(d) If the answer to part (¢) be in the negative, will Government be
pleased to state why they have not done so?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes.

(b) T would refer the Honourable Member to my reply to Mr.
Chettiar's supplementary question asked in connection with his starred
question No. 1164 on the 12th March, 1936.

(c) No.

(d) T would invite the attention of the Honourable Member to the
reply just given by me to part (b) of his question No. 512,

Mr. 8. Satyamurti: I do not see any reason in the answer,—I am
asking about clause (d) of the question?
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The Honourable Sir Muhammad Zafrullah Khan: The circular letter,
1 believe, was not addressed to the P. & O., but there has been previous
correspondence with the company.

Mr. S. Satyamurti: I want to know why the circular letter was not
addressed to the P. & O. Company?

The Honourable Sir Muhammad Zafrullah Khan: The circular letter
was addressed to all the companies that carry coastal shipping.

Pandit Lakshmi Kanta Maitra: Are the companies which carry mails
subsidised by the Government?

Mr S. Satyamurti: What is the answer to clause (b) of the question,
Sir?

The Honourable Sir Muhammad Zafrullah Khan: T said I had already

replied to that question in detail in answer to question No. 1164 on the
12th March, 1936.

Mr. S. Satyamurti: T am talking of the latter part of the question.

The Honourable Sir Muhammad Zafrullah Khan: That was also
answered on that occasion.

Mr. S. Satyamurti: Are the replies placed on the table now?
The Honourable Sir Muhammad Zafrullah Khan: No.

NoN-EMPLOYMENT OF Bx-““ DUFFERIN ”’ CADETS AS OFFICERS ON STEAMERS
OF THE PENINSULAR AND ORIENTAL SHIPPING COMPANY.

515. *Mr. Mathuradas Vissanji: (a) Will Government be pleased to
state what sum they have been paying to the British Post Office for the:
conv%yance of mails from India by the steamers of the P & O. Com-
pany’

(b) Will Government be pleased to state whether their attention has.
been drawn to the remark made by the Chairman of the P. & O.
Company, at their meeting in 1985, about ‘‘the recent rally to the
British Lines of soldiers and civil servants in India’”’? What amount is
paid by Government on account of passage money payable to the civil and
military servants of the Crown in India under the Liee Concessions to the-
P. & O. Company?

(¢) Will Government be pleased to state if it is a fact that they have
called upon, or recommended to their civil and military officers, under
Circular issued by the Home Department, dated 17th March, 1934, to
travel only by Empire ships, and, if so, what Lines of steamers are in-
cluded in the Lines of Empire ships covered by the apove Circular?

(d) If the answers to parts (a) and (b) above be in the affirmative, will
Government be pleased to state whether they propose to exercise their-
influence with the P. & O. Company, and request them to employ ex-
‘‘Dufferin’’ cadets, duly trained as officers on their steamers?
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"The 'Womourable Sir Muhammad Zatrullah Khan: (s) I lay on the

table a statement giving the desired information.

(b) The reply to the first part is in the negative. As regards the second
part the information asked for is not readily available. Government
consider that the advantage to be gained by collecting it from various
sources will not be commensurate with the labour involved.

(c) Yes; the term ‘‘Empire Ships’’ includes all ships registered in any
part of the British Empire.

(@) 1 would refer the Honourable Member to the reply just given by
me to part (b) of his starred question No. 512.

.Statement showing (in round flgures) the payments made to the British Post Office during the
years 1932-36 for the conveyance of mails from India. -

For For I
conveysance of | conveyancg of ' Total.
letter mails. parcels.
| £ £ 4.0£.l46

1032 C e 31,124 ,022 3
8 . . . ... 29,588 10,115 | 46,001
1934 . . . . . . 24,827 10,744 85,671
‘1936 e *28,000 10,139 | 38,130
1936 e e e *28,600 11,816 39,816

* These payments have beeiimadé in ths shape of advances subject to mdjustmerit at &
dater date when accounts with all countries using the P. & O. service on the basis of statis-
-tice taken are known.

Mr. §. Satyamurti: With reference to the answer to part (c) of the
question, will the Honourable Member be good enough to withdraw the
circular or at least amend it so as to say that Empire Shipping will not
include the P. & O. Company so long as they do not agree to take in
ez-"‘Dufferin’’ cadets? :

~ The Honourable Sir Muhammad Zafrullah Khan: I have already given
‘a reply to that question.

Mr S. Satyamurti: May I know why Government will not do it?

The Honourable Sir Muhammad Zafrullah Khan: As I have said, it
is not feasitle.

Mr. 8. Satyamurti: Why?

Mr. President (The Honourable 8ir Abdur Rahim): The Honourable
Member will have an opportunity of debating this matter if he so chooses.

Sir Cowasji Jehangir: Is the Honourable Member aware that Gov-
ernment have power to influence companies in more wavs than one, and
will Government in this case use all their influence and those indirect
powers which thev so well possess, to make the P. & O. Company take
2 few of these officers?
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The Honourable. Sir Muhammad Zafrullah Ehan: I do not know what
the implications of the Honourable Member's questions are, but I have:
already stated that Government are prepared to again pursue this matter..

Sir Cowasji Jehangir: May I remind the Honourable Member that he.
hag apswered this in the same way during the last, three years?

Mr, 8. Satyamurti: Hear, hear.

. Sir Qowasji Jehangir: All these three years, to my recollection, the-
Honourable Member has said the same thing over since he became-
Member—that he is pursuing the matter. May I know after these three
vears how far he has pursued the matter?

The Mononrable Sir Muphammad Zafrullah EKhan: This is my second
Budget Session as Member, T have not been here for three years.

Sir Cowasji Jehangir: How long has my Honourable friend been &

Member?
The Honourable Sir Muhammad Zafrullah Khan: Less than two years.
Sir Cowasji Jehangir: Then, his predecessor gave the same answer.

The Honourable Sir Muhammad Zafrullah Khan: As I Lave said,.
our previous efforts have not borne fruit. I am prepared to start fresh
offorts if the Honourable Member so desires.

Sir Cowasji Jehangir: Do Government generally take u defeat of this
sort, sitting down, in other matters?

The Honourable Sir Muhammad Zafrullah Ehan: That is an expres-

sion of opinion,

Mr. 8. Satyamurti: With reference to the answer to clause (a) of the
question, may T know if the amount that Government have been paying
to the British Post Office for the conveyance of mails from India by the
steamers of the P. & O. Company is the lowest they can get at competi-
tive rates?

The Honourable Sir Muhammad Zafrullah Khan: I am afraid I could
not express an opinion upon that, as I did not settle the amount.

Mr. 8. Satyamurti: In view of this grievance of the Indian people,
may I know if the Honourable Member will approach his Honourable
colleague and get information to satisfy himself that this is the lowest
possible rate, and if not, will he take such steps as may be necessary
in the interests of the taxpavers of India and these ez-' Dufferin’’ cadets?”

The Honourable Sir Muhammad Zafrullah Khan: I have no doubt
that my Honourable colleague has considered that matter from that point.
of view.

Mr. 8. Satyamurti: What is. the result of that consideration?
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Mr. G. V. Bewoor: They are the chespest that we can possibly get
to send our mails.

Mr. S. Satyamurti: I am glad I have got my Honourable friend here.
Will he tell this Honourable House whether he or his Chief will use their
influence more effectively than the Honourable the Commerce Member,
to persuade the Company or to coerce them to t.ake these ez-‘Dufferin’’
cadets?

The Homourable Sir .'frank Noyce: My Honourable friend cannot ex-
pect me to add anythmg to what my Honourable friend has said,

Mr. 8, Satyamurti: You are retiring soon and you need not worry.

Sir Muhammad Yamin Khan: May I ask the Honourable Member if
the officers, who get concessions under the Lee Concession Scheme, get
only their tickets and not money -and thatithey gre allowed,to travel only
by the P. & O. Company?

The Honourable Sir Muhammad Zafrullah Ehan: This is a far cry
from ‘‘Dufferin’’ cadets. -

Mr, President (The Honourable Sir Abdur Rahim): Next question.

Non-EMPLOYMENT oF Ex-‘ DUFFERIN ”’ CADETS AS OFFICERS ON STEAMERS
OF THE PENINSULAR AND ORIENTAL SHIPPING COMPANY.

516. *Mr., Mathuradas Vissanji: (a) Will Government be pleased to
state if the name of the following company, viz., “P. & 0. Steam Navi-
gation Company India China Steamers’’, was included in the list of the
companies mentioned in the prospectus of the Indian Mercantile Marine
Training Ship ‘‘Dufferin’’ and issued by the Government of India as the
companies on the ships of which ‘‘the Government of India consider that
apprentices, who gave satisfaction, should be able to obtain employment’’?

(b) Is it a fact that the P. & O. Company have intimated to the Govern-
ing Body of the Training Ship “Dufferin’® that they cannot employ
zz-"‘Dufferin’’ cadets as officers on their steamers?

(c) If the answer to parts (a) and (b) be in the affirmative, will Gov-
ernment be pleased to state the grounds on which the P. & O. Company
have gone back on their past promises, and will they further state the
action which they propose to take to request the P. & O. Company to
redeem their previous assurances on the sub]ect of employment. of ex-
““Dufferin’’ cadets as officers on their ships?

The Honourable Sir Muhammad Zafrullah Ehan: (a) Yes. The
statement in the prospectus is, however, founded on no promise made by
the Peninsular and Oriental Company, which in fact has never undertaken
to employ as officers the ex-cadets whom it- trains as -apprentices. The
statement is being amended in the revised edition of the: proapeetus which
is now in the Press.

(b) Yes. . S |
¢c) In view of the reply to part (a) above, this part does not arise.
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Mr. 8 Batyamurti: Why is the prospectus being amended if my
Honourable friend is hopefully pursuing his efforts with the P. & O.
Company ?

Mr, President (The Honourable Sir Abdur Rahim): It is a question
in which many Members take a great deal of interest and they can have
full opportunity later to discuss it if they so desire. The question time i3
not the time for that.

- Mr, K. Santhanam: May I know who was responsible for including
this P. & O. Company in the prospectus originally?

The Honourable Sir Muhammad Zafrullah Ehan: Does the Honourable
Member mean the original statement that is being amended?

Mr. K. Santhanam: Yes.
The Honourable Sir Muhammad Zafrullah Khan: Government.

NoN-EMPLOYMENT oF £X-“ DUFFERIN ” CADETS A8’ OFFICERS ON STEAMERS
OF THE PENTRSULAR AND ORIENTAL SHIPPING COMPANY.

517. *Mr. Mathuradas Vissanji: (a) Will Government be pleased to
state if it is a fact that the P. & O. Company have promised in the
past to take two Indian cadets of the Training Bhip ‘‘Dufferin’’ as
apprentices on each of their three steamers running on the Borubay China
fine?

(b) If the answer to part (a) be in the affirmative, will Government be
pleased to state whether the P. & O. Company have taken six cadets
of the Training Ship ‘‘Dufferin’’ as apprentices during each of the last five
vears?

(c) If the answer to part (a) be in the negative, will Government be
vleased to state the number of cadets thev have taken during the last five
years, and will Government be pleased to state whether they have taken
any action or propose to take any action in requesting the P. & O.
Company to redeem their assurances as regards the takmg of ex-*‘Dufferin’’
cadets as apprentices on their steamers?

The Honourable Sir Muhammad Zafrullah Khan: (a) The Company
expressed its intention to take a few ex-‘‘Dufferin’’ cadete for training
as apprentices on its three steamers based on Bombay and stated that
each such steamer could take two—a total of six under training at any
one time. The normal period of apprenticeship is three years, and the
total annual intake thus works out to two.

(b) and (c). The Company has taken ten cadets during the last five
years at the rate of two cadets annually, and its undertaking has thus
been fulfilled.

Mr. K. Santhanam: May I know how many ships of the P. & O. call at
the port of Bombay?

Mr. President (The Honourable Sir Abdur Rahim): What has that
to do with this question?
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Mr. S. Satyamurti: May | know if any of these apprentices huve found
employment ?

The Honourable Sir Muhammad Zafrullah Khan: OQut of these ten?
Mr. S. Satyamurti: Yes.
The Honourable Sir Muhammad Zafrullah Khan: I am afraid I

would require notice of that question.
TRAVELLING OF QFFICERS UNDER THE LEE PassacE CoNCESSIONS BY EMPIRE

518. *Mr. Mathuradas Vissanji: (a) Will Government be pleased tc
state the number of civil and military officers who travelled under the
benefit of the Lee passage concessions after the issue of the Circular
D. 0. No. F. 5533 bv the Home Departrdent on the 17th March, 1934,

calling upon them to travel only by Empire ships?

(b) Will Government be pleased to state the number which actually
travelled by Empire ships out of the total number af officers referred to in
part (a) above, and the number which travelled by the P. & O. Company?

(c) Are Government aware of the remark made by the Chairman ~f
the P. & O. Company at its annual meeting in 1985 about ‘‘the recent
rallying to the British Lines of soldiers and civil servants in India''?

Tha Honourable Sir Henry Craik: (a) and (b). The information asked
for is not readily available. Government consider that the advantage to
be gained by collecting it from various sources will not be commensurate
with the labour involved.

(¢) No.

TRAVELLING OF GOVERNMENT AND RAILWAY SERVANTS IN AIR-CONDITIONED
CoACHES.

519. *Mr M. Ananthasayanam Ayyangar (on behalf of Mr. Sri
Prakasa): (a) In view of the proposal for air-conditioned coaches being
avallable on certain railwav lines, wili railway servants, who receive free
first class passes now, get passes enabling them to travel by these air-
conditioned coaches?

(b) Do Government intend to add to the travelling allowance of thei-
officers who now travel in first class at public expense, so as to enable
them to travel in such cases paying the requisite surcharge also at the
tax-pavers’ expense ?

The Honourable Sir Muhammad Zatrullah Khan: (a) It is intended
that pass holders should be allowed to travel in air-conditioned coaches
only when room is available and after payment of ths surcharge pres-
cribed for passengers holding tickets.

(b) No.
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ALLEGED PREVENTION OF A PRINCE GOING TO BOMBAY TO BOARD A Fimsr
CLass COMPARTMENT BY RAILWAY OFFICIALS HOLDING PASSES.

520. *Mr. M. Ananthasayanam Ayyangar (on bhehalf of Mr. Sri
Prakasa): (8) Is it a fact vhat a ruling prince, while trying to board a
tirst class compartment with a view to proceeding to Bombay to attend
8 meeting of the princes, was effectively prevented from doing so by
railway officials holding passes who were travelling in that compartment?

(b) Is it further a fact that the intervention of the station master was
of no avail and that the prince was left behind? ’

(¢) Have Government taken any action in this connection, and if
80, what?

The Honourable Sir Muhammad Zatrullah Khan: (a) The Agent, Great
Indian Peninsula Railway, reports that an officer of the Assam Bengal
Railway, who was travelling with his wife on a pass, declined to ullow
anyone else to enter his compartment, and that one of those to whom ad-
mission was thus refused was a Ruling Chief.

(b) Yes, but the Chief declined to take an upper berth in a coupe
comparlment.

(c¢) The matter has been taken up with the officer, who is in England,
and his explunation is awaited.

Mr. M. Ananthasayanam Ayyangar: Do Government realise that sirii-
lar difficulties and inconveniences arise if persons who have got passes
try to occupy and monopolise all the seats in the first and second class
compartments ?

Mr President (The Honourable Sir Abdur Rahir): This question
relates to a specific case, and it is only that that can be dealt with now.

Mr. M. Ananthagayanam Ayyangar: Will the Honourable Member
take immediate steps to see that passengers who pay are allowed to occupy
the compartinents in preference to those persons who have passes?

The Honourable Sir Muhammad Zafrullah Khan: Instructions have
already been issued and are in operation that at starting stations pass-
holders must give way to ticket-holders. Surely that cannot be done at
intermediate stations.

SysTEM OF MARKING AND RESERVATION OF SEATS IN INTERMEDIATE AND
TrmDp CrLassEs oN THE EAST INDIAN Rarmway.

521. *Mr. M. Ananthasayanam Ayyangar (on behslf of Mr. Sri
Prakasa): (a) What is the extra cost involved by the Fast Indian Rail-
wey in getting its third class and intermediate class berths sub-divided
by lines for reservation purposes?

(b) Are Government satisfied that this system of marking and reserva-
tion has been conducive to the enhancement of railway revenue and the
convenience of intermediate and third class passengers?

The Honourable Sir Muhammad Zafrullah XKhan: (a) I have called
for the information required by the Honourable Member and will place &
reply on the table when it has been received.

B
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(b) Government have no reason to believe that the arrangement is
proving otherwise than satisfactory.

Mr. M. Ananthasayanam Ayyangar: May I know from facts and
figures whether the finances have improved since the division of the seats

in that manner by putting up railings?

The Honourable Sir Muhammad Zafrullah Khan: I am unable to
follow the Honourable Member.

Mr. M Ananthasayanam Ayyangar: Receipts under that head—be-
sides causing inconvenience, they have resulted only in causing incon-
venience,—have they enhanced the receipts of the railway in any way?

The Honourable Sir Muhammad Zafrullah Khan: Surely there can be
no inconvenience to the public. People are assured of a seat if they have
reserved it, and there is no overcrowding at least in these carriages. It
is not inconvenient for the public; on the contrary, it is very convenient.

Nox-BookriNG oF PASSENGERS FROM AND TO THE CHHEOKI STATION ON THE
East INpDIAN RAmnway.

522. *Mr. M. Ananthasayanam Ayyangar (on behalf of Mr. Sri
Prakasa): (a) Is it a fact that passengers are not booked to and from
the Chheoki Station on the East Indian Railway?

(b) Is it & fact that the Calcutta-Bombay Mails stop at the station
for the convenience of passengers to and from Allahabad and that a shuttle
train connects this station with Allahabad?

(c) Are Government aware of the inconvenience to persons who want
to see friends passing Chheoki or who desire to see friends off or receive
friends there because passengers cannot be booked to and from that station?

(d) Do Government propose to recommend to the authorities concerned
that passengers may be given special return tickets at reasonable cost
at Allahabad for journey to and from Chheoki, or permit them to travel
by the shuttle trains connecting Allahabad and Chheoki with platform
tickets ?

The Honourable Sir Muhammad Zafrullah Ehan: (a) and (b). Yes.

(e) No.

(d) I understand that the Administration is arranging to issue at
Allahabad return journey tickets for Chheold,

Levy oF ENTRANCE FEE FOR VISITING THE MUSEUM AT SARNATH IN BENARES.

523. *Mr. M. Ananthasayanam Ayyangar (on behalf of Mr. Sri
Prakasa): (a) Is it a fact that admission to the museum at Sarnath
in Benares wag free before, and that now a charge is levied ?

(b) Since when has this charge been levied, and what is the average
monthly income from the same?

(¢) Are any persons exempted from the payment of this entrance fee?
If not, will Government state whether Viceroys, Governors and their
parties payv the entrance fee when they visit the museum?
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(d) Do Government propose to make sure that local commissioners and
collectors when they visit the museum, are also made to pay the fee?

Sir Raghavandra Rau (on behalf of Sir Girja Shankar Bajpai): (a) Yes.

(b) Since November, 1981. The average monthly income is Rs. 90
1o Rs. 100.

() The personages referred to in this part of the question are not
required to pay the admission fee as they visit the institution on invitation.

(d) The question whether any official who does not visit the museum
won duty should pay the admission fee is under consideration.

EXHIBITS IN THE MUSEUMAT SAENATH IN BENARES.

524. *Mr. M, Ananthasayanam Ayyangar (on behalt of Mr. «Sri
Prakasa): (a) Is it a fact that a large number of exhibits that were
formerly in the museum at Sarnath in Benares have now been put away
in a courtyard outside, which the ordinary visitor is not allowed to see?
If so, why was this done?

(b) Have any of the exhibits of the museum been sent to England? If
80, will Government furnish a list of these and also state where they are
placed at present?

. Sir Raghavendra Rau (on behalf of Sir Girja Shankar Bajpai): (a)
‘The collections in the Sarnath Museum have recently been re-arranged
with a view to exhibiting the most important and typical specimens in
chronological order. This has involved the shifting of duplicate specimens
to other rooms and the placing of stone umbrella tops, architecture frag-
ments and the hke on an open platform erected at the back of the building.
This platform is presumably the ‘‘courtyard’’ to which the Honourable
Member refers. Visitors are not debarred from viewing these specimens.

(b) No. The second part of the question does not arise.

ProroSAL OF THE GREAT INDIAN PENINSULA RAILWAY TO REMOVE THE
Wige-Fenone oF THE Ramway Lixes.

525. *Mr. M. Ananthasayanam Ayyangar (on behalf of Mr. Sri
Prakasaj: (a) Is it a fact that the Great Indian Peninsula Railway is
intending to take away the wire-fencing on either side of the railway lines
in the interest of economy?

(b) When do they propose to do so?

(c) Have Government considered the danger to the lives of men and
cattle which such removal will involve?

The Honourable Sir Muhammad Zafrullah Khan: The required inform-
ation is being obtained, and a reply will be laid on the table in due

course.

ATR-CONDITIONED COACHES ON RATLWAYS.

526. *Mr. M. Ananthasayanam Ayyangar (on bebalf of Mr. Sri
Prakasa): (a) When do Government expect air-conditioned eoaches to he
available on Indian railways?

(b) On what railway lines is it intended to run them?
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(c) What will be the cost of each coach? And what will he the tem-
perature meintained in such coaches?

(d) What will be the amount of sitting and sleeping accommodatiom
provided in each coach?

(e} Will only long distance passengers be allowed to trave! in them.
or would they be available for all?

(f) Are Government aware of the danger to the health of passengers.
who may have to detrain from these coaches at noon on & hot day at the
termination of their journey, or to that of travelling ticket examiners be-
cause of sudden changes of temperature to which they will ve exposed
when going in and coming out from these coaches? If so, what arrange-
ments are being made for their safety?

The Honourable Sir Muhammad Zafrullah Khan: (a) Experimental
coaches are expected to be in service during the hot weather of 1937.
(b) The matter is under consideration.

(c¢) The total estimated cost of each coach is Rs, 95,000. As regards
the latter part, the internal temperature will be capable of regulation and,.
within the capacity of the equipment, will be kept within the comfort zone
dictated by the clothing normally worn. During the hottest weather, an
internal temperature of 85° is anticipated and during the coldest weather
the circulating air will be suitably heated.

(d) Sitting accommodation for 21 passengers and sleeping accommoda-
tion for 14 passengers will be provided in each coach.

(e) The air-conditioned carriages will be available for short as well as.
for long distance passengers.

(f) Government have no reason to apprehend any such danger to the
health of the passengers; the latter part does not arise

Mr. D. K. Lahiri Ohaudhury: May I ask the Honourable Member

whether provision has been made to prevent dust getting into the compart-
ment ?

Th:s Honourable Sir Muhammad Zafrullah Khan: 1 explained briefly

in my budget speech what the conditions in air-conditioned coaches are
expected to be.

Mr. Lalchand Navalrai: On which railways will the air-conditioned
coaches be tried first?

The Honourable Sir Muhammad Zafrullah Khan: Mayv I draw the

Honourable Member’s attention to the reply I have read out to part (by
of this question.

IncoNVENIENT TiMINGS oF THE EAsT INDIAR Ramway 24-Dowx Express.

527. *Babu Kailash Behari Lal: (a) Is it a fact that a reprerentation
was made before the Chief Operating Superintendént, Fast Indian Rail-
way, Calcutta, by some important persons of Bhagalpur and Monghyr
regarding the inconvenient timings of 24 Down Express?
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(b) Is it a fact that the reply was to the effect that the timing was so
<hanged on account of the complaint of the Patna people and that the
Railway authority was unable to make any further change in the timings
of the 24 Down p Express?

(c) Is it a fact that there being no direct train between Patna and
Bhagalpur, the 23 Up and 24 Down Loop Express, which run between
Dinapore and Howrah via loop line, have been given as the direct result
of agitation and representation of the Bhagalpur and other people on the
loop line mainly for their convenience?

(d) Are Government aware that Patna, being on the main line, has a
mumber of trains to meet the needs of the people and that the diversion of
24 Down for the convenience of Patna people has partially deprived people
on the loop line of the advantages of the only direct train that was meant
for them?

(e) Are Government aware that the necessity of running a suitable shut-
‘tle train from Monghyr to Bhagalpur after court hou»s has been represent-
ed before the Railway authority and that the absence of the same not only
causes inconvenience to a large number of public but also loss to the
Railway on account of the passengers taking recourse to motcr huses?

The Honourable Sir Muhammad Zafrullah Khan: (a) to (e). Gov-
ernment have no information. I am. however, sending a copy of the

Honourable Member’s question to the Agent of the East Indian Railway
for consideration. - o

INTEREST CHARGED UPON STATE-OWNED RAILWAYS ON BEING TAKEN BY THR
COMPANIES AND ADMINISTRATION OF THE Rarmway DeprEciaTion Fuwp.

528. *Babu Kailash Behari Lal: (a) What was the amount of interest
charged upon the different State-owned Railways when they were first
taken over from the different companies, and what is the amount of in-
-terest charged at present?

(b) Has any payment towards the principal investment of the com-
panies been made either by Government, or out of the Railway finances
since the State-owned Railways have been taken over by the State?

(c) If the answer to part (b) be in the affirmative, what is the amount
paid towards the principal investment?

(d) What is the balance of the unpaid principal over which iuterest is
~charged? ' '
(e) Is there any company which has been incorporated in India and
which receives interest on the investment in Indian Railways?
~ () Which companies or corporations have invested capital in the
Indian Railways? Are all the companies foreign?
(g) Who administers the Railway Depreciation Fund, and where is it
invested and how much interest has it fetched this year?

Sir Raghavendra Rau: (a) A statement giving the information in re-
to the three States-owned lines the working of which was taken over
the State from the Companies is laid on the table.

(b) Yes.
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() (1) A sum of £3,500,000 representing part of the debenture stock
of the East Indian Railway Company which was taken over as & State
liability in 1924-25 was paid off from General Revenues in 1935-36.

(2) A sum of 2,575,000 representing the share capital of the Great
Indian Peninsula Railway Company was paid off in 1925-26 from Railway
Revenues. '

(3) A sum of £3,000,000 representing the share capital of the Burma
Railways Company was paid off in 1928-29 from Railway Revenues.

(d) The balance of unpaid prineipal on which interest is being paid at.

present by the Railway Department relating to the three railways is as
follows:

Debentures.
£
(1) East Indian Raitway . . . . . . 15000000
(2) Great Indian Peninsula Railway . . . . 3,500,000
(3) Burma Railway's . . . . . . . 1,250,000

(e) The answer is in the negative if my Honourable friend refers to
State-owned railways: but in the affirmative if he refers to all railways
in India.

(f) Lists giving the information required are laid on the table. Some
of the companies owning minor railways have been incorporated in India.

(g) The Railway Depreciation Fund is administered by the Government
of India and at glresent forms part of the general balance of Government.
The interest credited to railway revenues on this account during 1936-37
is estimated at about 60 lakhs.

Statement showing the year in which East Indian, Great Indian Peninsula and Burma
Railwoys were taken over by State and interest payment.
Yearin which | Interest charges Interest
Railway. taken over by in the year of charges in
State, taking over, 1935-36.
I
East Indisn Railway o 192426 | (a) 3,79,42,808 |(b)&(c)5,94,38,471
Great Indian Peninsula Railway . - 1925-26 3.61,96,382 | (c) 4,29,18,474
Burma Railways . . 1928-29 1,23,34,364 1,46,72,164

(a) Excluding the Oudh and Rohilkand Railway.

(b} Including the OQudh and Rohilkand Railway which was amalgamated with the-
East Indian Railway in 1925-26. : o

(¢) Certain sections of the line were transferred from the East Indian to Great Indian
Peninsula Railway and vice versa.

——
List of Railway Companies domiciled in Bnagland

1. Assam Bengal Railway Company Limited.
2. Barsi Light Railway Company Limited.
3. Bengal and North Western ﬂailway Company Limited. )
4. Bengal Doocars Railway .Company Limited. e W
5. Benf: Nagpur Railway Compsny Limited. ;. .- .00
6. Bombay, Baroda and Central India Railway Company - Limited.
7. Madras and Southern Mahratta Railway Company Limited.
8. Rohilkund and Kumaon Railway Company Lirited.
9. South Bihar Railway Company Limited.
0. South Indian Railway Company Limited.

[
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List of Companies incorporated in India,

. Ahmadpur Katwa Railway Company Limited.

Ahmedabad Prantij Railway Company Limited.

*Arrah Sasaram Light Railway Company Timited, .

Bankura Damodar River Railway Company Limited.

¥Barasat Basirhat Light Railway Company Limited. - )
+Bengal Provincial Railway Company Limited (includes Dasghara Jamalpnrganj

*Bukhtiarpur Bihar Light Railway Company Limited.
Burdwan Katwa Railway Company Limited.
Champarmukh Silghat Railway Company Limited.
Darjeeling Himalayan Railway Company Limited.
#Dehri Rohtas Light Railway Company Limited.

12. Assam Railways and Trading Company Limited (Dibru Sadiya Railway and

and Tikok-Margherita Colliery).
Dhond Baramati Railway Company  Limited. .
Central Provinces Railways Company Limited. (Ellichpur-Yeotmal and

Pulgaon-Arvi Railways).

5.

.
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Futwah-Islampur Railway Company Limited.

. Guzerat Railways Company Limited.

Hardwar-Dehra Railway Company Limited.
Hoshiarpur-Doab Branch Railways Company Limited.
*Howrah Amta Light Railway Company Limited.
*Howrah Sheakhala Light Railway Company Limited.
Jacobabad Kashmor Feeder Company Limited.

*Jagadhri Light Railway Company Limited.

Kalighat Falta Railway Company Limited.

Katakhal Lalabazar Railway Company Limited.

Khulna Bagirhat Railway Compdny Limited.

East India, Distilleries and. Sugar Factories Ltd., of Madras (Kalaseharapatname
Railwayt). _

Larkana-Jacobabad (Sind) Light Railway Company Limited.

. Mandra-Bhaun Railway Company Limited.

*Mathern Steam Tramway Company Limited.

Mayurbhanj Railway Company Limited.

Sind Light Railways Limited (Mirpurkhas Khadro Railway).
Mymensingh Bhairab Bazar Railway Company Limited.
Pachora Jamner Railway Company . Limited. L
Sara Serajganj Railway Company Limited. s
*Shahdara (Delhi) Saharanpur Light Railway Company Limited.
Sialkot-Narowal Railway Company Limited. .

Tapti Valley Railway Company Limited.

*Tezpore Balipara Light Railway Company Limited.

*T. N. Chetty and Sons, Madras (Trivellore Light Railway.)t

List of railways in which District Boards and other bodies {cxcepti.ng Indian Statesy

have invested funds.
Bezwada ‘Masulipatam Railway.:
Bombay Port Trust Railway.
Calcutta Port Commissioners’ Railway.
Madras Port Trust Railway.
Podanur Pollachi Railway.
Salem Suramangalam Railway.
Tanjore District Board Railways.
Tenali Repalle Railway.
Tinnevelly Tiruchendur Railway.

e

Mr. S. Satyamurti; With reference to the angwer to clause (b), may I

know

at what rate interest is being paid on these amounts to which my

Honourable friend referred?

A ;T}'lﬁ were constructed under Local Government orders under the Indian Tramways
c .
fUnassisted Company.
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Sir Raghavendra Rau: The rate differs with regard to different deben-
tures.

Mr. S. Satyamurti: What is the maximum?
Sir Raghavendra Rau: I should like to have notice of the question.

Mr. S. Satyamurti: With reference to clause (g), may I know how
much of the Railway Depreciation Fund is now left. I am talking of the
latest time for which figures are available.

Sir Raghavendra Rau: At the beginning of this year, the balance at

credit of the depreciation fund was 9 crores 60 lakhs.
Rarmway ExNQumry CoMMITTEE.

529. *Babu Kailash Behari Lal: (a) Will the Honourable the Railway
Member be pleased to state what special reasons led Government to ap-
point a South African on the Railway Enquiry Committee?

(b) How long did it take for the Wedgwood Committee to tour round
India, and how many places did the Committee visit?

(c) Has the report of the Committee been prepared in India, or will it
be prepared after the Committee has left the shores of India?

(d) Is it a fact that the members of the Wedgwood Committee, before
leaving the shores of India, have happened to express that the working of
the Railway system in India is not worse than the working of Railway
system in other countries?

The Honourable Sir Muhammad Zafrullah Ehan: (a) I would refer the
Honourable Member to the speech I made on the subject during the
«course of discussion on the railway budget on the 24th February, 19387.

(b) The Committee were in India about 83 months and visited seven or
«ight of the principal places.

(¢) The report will be completed and signed in London.

(d) Government have no information.

Mr. M, Ananthasayanam Ayyangar: May I know if the railway mileage
in India is equal to the railway mileage in South Africa?

The Honourable Sir Muhammad Zafrullah Khan: How does that arise.

Mr. M. Ananthasayanam Ayyangar: To show that the so-called experts
cannot have expert knowledge of the subject.

Mr. President (The Honourable Sir Abdur Rahim): That is a matter
of argument. Next question.

Mr. M. Ananthasayanam Ayyangar: What are the qualifications of the
experts?

Mr. President (The Honourable Sir Abdur Rahim): Next question.

‘Mr. Ananthasayanam Ayyangar: Have I no right to put a supplement-
ary question? .

Mr, President (The Honourable Sir Abdur Rahim): The Chair has
already called the next question.

Mr. M. Ananthasayanam Ayyangar: I am submitting to you to recon-
sider your order. '

Mr. President (The Honourable Sir Abdur Rahim): The Chair has al-
ready considered it.
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AMOUNT ALLOTTED OUT OF THE RoADp FusD TO THE PROVINCES.

530. *Babu Kailash Behari Lal: (a) What is the umount allotted oub
of the Road Fund to each of the Provinces during 1936-37?

(b) What is the amount drawn by each of “the Provinces out of the
.allotment made to them during 1936-37?

(¢) What amount has each of the Provinces actually been able to
-spend over the projects taken up by them?

(d) What is the amount outstanding to the credit of each of the Pro-
-vinces in the Road Account Fund?

(e) What is the unspent balance lying with the Local Government of
‘the Provinces in respect of the Road Fund?

(f) What projects have Bihar Government taken up during 1936-37
-out of the Road Fund, and what is the estimated cost of those projects?

The Honourahle Sir Frank Noyce: (a), (c) and (e). A statement, show-
ing the allotments shortly to be made to provinces for 1936-87 and the
estimated allotments and expenditure to end of 1986-87, is laid on the
table.

(b) and (d). Under the Resolution on Roads adopted by the Indian
Legislature on the 21st April, 1934, the shares due to provinces are credited
to them to be spent on road development, the progress of expenditure
being left to the Local Governments. The system of releasing money when
:actually needed for expenditure on roads, which the Honourable Member
has apparently in mind, will take effect after the new Resolutlon on Roads
‘has been adopted by the other House.

(f) No new schemes were taken up during 1936-37.

.Statement showing allotments made to Governors' Provinces to end of 1936-37 and estimated
expenditure therefrom to end of that year.

1 r 2 3 « | s s
Share Probable Total Estimated | Unspent
, allotted to | share to | estimated | expendi- | Balance
Name of Province, i to end be allotted ;| share to ture to at the end
! of during end of end of of
© 1935-36. 19386- 37 1936-37. | 1936-37. | 1936-37.
Rs. | Ra. Rs. Re. Ra.

lak.hs ] lakhs. lakhs, lakhs. lakhs.

Madras . . . 90-7 16-70 107-49 62-00 45-49

Bombay . . . 88-33‘ 22-65 110-98 | 56-82 54-16

Bengal .. 86-85 i 15-70 |  102-55 53-00 49-55

UmtedProvmeea . . 36-28 | 719 43-47 40:00 3-47

" Punjab P 45-79 10-05 55-84 | 33-00 22-84
Burma {mclud.mg Federated i :

Shan States) . 64-04 ' 14-89 78-93 | 34-00 44-93

Bihar . . 21-16* 3-84 24-80 | -13-50 11-30

~Central Provmces . . 20-09 | 3.-97 2406 | 20-00 406

Assam I 13-80 2-96 16-76 14:00 2-76

North-West Frontier Province ! 11-59 2-15 13-74 | 11-00 2-74

Sind . . i 29-34* 0-80 30-14 23-18 6-96

~QOrisea . . . | 1-29+ 0-20 1-49 i 0-50 0-99

“ Total Governors’ Provinces . 509-35 100- 90 ’ 610-2F | 361-00 249-25

* After taking into account probable adiustrhents on account of separation of Sind
zand Orissa.
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CONDEMNATION BY THE HEALTH OFFICER OF THE BHAGAT BazAr SuB-PostT
OrriceE Bumwpmneé ™ JULLUNDUR.

531. *Mr, Umar Aly Shah: (a) Are Government aware that the build-
ing of the Sub-Post Office, Bhagat Bazar, Jullundur, has been condemned
by the Health Officer as being very unhealthy and insanitary?

(b) Are Government further aware that the same building is stilk
occupied by the Post Office?

(c) If the reply to part (b) be in the affirmative, what are the reasons
for delaying the shifting of the Post Office to some other building?
(d) Do Government propose to order the immediate shifting of this

Post Office to another building approved by the Health Department? If
not, why not?

The Honourable Sir Frank Noyce: (a) to (d). Government have no
information. The matter is within the competence of the Postmaster-
General, Punjab and North-West Frontier Circle, to whom a copy of the
question is being sent for such action as he may consider suitable.

PRESENT CONDITION OF THE HEALTH oF MR. SuBHASE CHANDRA Bosk.

532. *Pandjt Lakshmi Kanta Maitra: (a) Will the Honourable the Home
Member be pleased to state in detail the present condition of the health
of Srijut Subhash Chandra Bose?

fb) What is the diagnosis of his present ailment?

(¢c) What is his present weight and what was his weight at the time of
his admission in the Caleutta Medical College Hospital? -+ - -~

(@) Is‘it a tact that Srijut Bose: has, sinde his removal to the hospital,
lost six pounds in weight? If so, what is this loss due to?

(e} Is it a fact that his temperature econtinues to rise thrice a week?

() Under whose treatment is he at present? Has he been given an
opportunity to have his disease diagnosed and to be treated by any private-
physician of his own choice? ’

(g) What facilities, if any, are being granted to him for his nursing-
by the members of his family?
(h) Are any facilities given to him for walking or driving in the morning:

or in the afternoon outside the hospital area for the improvement of his:
health ?

(i) What facilities are given to him for reading and writing? What.
newspapers, if any, are supplied to him?

() Is it a fact that Government are at present contemplating to-
remove him to some jail in or outside Bengal—even though his ailment
still continues—and he is not thoroughly cured? Has any decision beerr

Eeaclés;d on this point? If so, on whose report, if any, is this decision
ase

The Honourable Sir Henry Oralk: (a) and (b). Mr. Bose has beer
under treatment for slight enlargement of the liver in the Medical C?l—
lege Hospital, Calcutta. He has also received treatment for chronic
tonsilitis.
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(¢) and (d). At the timc of his admission to hospital his weight was
158 1bs.; it is now 146 lbs. In the opinion of the Professor of Medicine,
at the Medical College, the loss of weight is due to some residual infec-
tion in the bile ducts.

(¢) There is a slight rise of temperature every evening.

(f) He is under the treatment of the Professor of Medicine and of a
specialist in diseases of the throat. He was recently allowed to consult
Sir Nilratan Sircar.

(g) Nursing is done by the trained staff of the Medical College Hos-
pital. '

(h) Yes. He is allowed to go out daily for a drive in a motor car, to:
visit his mother twice a week and to take exercise in the grounds of the:
hospital.

(i) He is allowed to write seven letters a week and to read anything
not proscribed under the ordinary law.

(j) No.

Pandit Lakshmi Kanta Maitra: With regard to part (g), may I know
from the Honourable Member if the members of Mr. Bose's family are
permitted to nurse him in the Hospital?

The Honourable Sir Henry Oraik: The nursing is done by the trained
staff of the Medical College Hospital. Whether he has asked for the:
members of his family I do not know.

. Pandit Lakshmi Kanta Maitra: I want to ascertain if it is a fact. Our
grievance is that the members of Mr. Bose's family are not allowed to
give him necessary service in the Hospital. Did the Honourable Member

inquire about that?

. " 'The Homourable Sir Henry Oraik: I am 'not sure if the rules of the
Hospital permit patients to be nursed by their own family.

_ Pandit Lakshmi Kanta Maitra: Is it not a fact that Mr. Bose, since
his admission to Hospital, las lost weight to the tune of 144 lbs. and
not seven pounds?

The Honourable Sir Henry Oraik: I have said the loss of weight was.
seven ' pounds.

Pandit Lakshmi Kanta Maitra: When was the last weight taken?

The Honourable Sir Henry Craik: Since his admission to the Hospital.. .

Pandit Lakshmi Kanta Maitra: Is there no foundation for the reports
which have appeared in the press that the Government of Bengal are-
contemplating removing him to some other place outside Bengal?

The Honourable Sir Henry Oraik: I have replied to that; I said ‘“‘no’".

Pandit Lakshmi Kanta Maitra: Is he then going to be kept perman-
ently in the Hospital in Calcutta?
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The Honourable Sir Henry Craik: No.

Pandit Lakshmi Kanta Maitra: Is it not a fact that medical opinion
has expressed itself in favour of the view that Kurseong, the place of the

-original internment of Mr. Bose, is wholly unsuitable to his present con-
dition?

The Honourable Sir Henry Craik: He is not in Kurseong, he is in Cal-
-cutta now,

Pandit Lakshmi Kanta Maitra: Do CGcvernment propose to send him
back to Kurseong or keep him in Calcutta?

The Honourable Sir Henry Oraik: I cannot answer that.

New Roap Fuxp REsoLUTION.

533. *Pandit Lakshmi Kanta Maitra: (a) Will the Honourable Member
in charge of Industries and Labour be pleased to state whether the full
text of the New Road Fund Resolution was forwarded to all the Provin-
-cial Governments likely to be affected thereby and their views thereon
.obtained, before placing it for consideration in this House?

(b} Were the Provincial Governments unsnimous in their approval of
it?

(c) Will the Honourable Member be pleased to state the names of the
‘Provincial Governments which expressed their agreement with the Resolu-
tion in toto and of the Governments which were not in agreement?

(d) What portions of the Resolution were agreed to and what portions
-objected to by the Provincial Governments? .

(e) Will the Honourable Member be pleased to lay on the table of this

‘House the whole correspondence on the subject that has passed between
‘his departiment and the different Provincial Governments ?

The Honourable Sir Frank Noyce: (a) Yes, but certain minor amend-
ments were subsequently made which met some of the criticisms of Local
{Fovernments.

(b) No.

(c) to (e). I am not prepared to lay the whole correspondence on the
table or to refer in detail to the views of different Local Governments
'by name. In general, however, 1 would state for the information of the
Honourable Member that the replies indicated substuntial agreement with
the general principles of the Resolution. but that one or two Local Govern-
ments criticised the provisions of sub-paragraph (2) of paragraph 3, while
the majority took exception to sub-paragraph (8)(a) of paragraph 8 and a

few objected to sub-paragraph (8)(b) of paragraph 3 or considered it re-
' .dundant.

Mr, 8. Satyamurti: Before the Government of India give effect to this

“Resolution, will they consult and consider the views of the Provincial
Governments once again? '

The Honourable Sir Frank Noyce: No, Sll‘, they have already

been
<consulted. .
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Pandit Lakshmi Kanta Maitra: May [ ask why Government feel ner-
vous about placing the entire correspondence between the different

provinces and the Central Government on this subject on the table of
this House?

" The Honourable Sir Frank Noyce: No, Sir.

Pandit Lakshmi Kanta Maitra: Why then is the Honourable Member
not prepared’ to.lay the correspondence on the table of the House—the:
correspondence that passed between the Provincial Governments and the
Government of India on this Road Fund Resolution?

The Honourable Sir Frank Noyce: It is not customary to place corres--

pondence of that nature on the table, and T am not prepared to depart
from the usual practice in the matter, '

Pandit Lakshmi Kanta Maitra: Is it not a fact that many provinces:
objected to important items in the Road Fund Resolution, particularly in.
the matter in which the Central Government propose to put some restrie-
tions upon the Provincial Governments unless they comply with certain
conditions to which the Road Fund is attached?

The Honourable Sir Frank Noyce: I have already replied to that point
in my reply to the question, the objections were also raised in this House-
and debated in it when the Road Resolution was passed.

ADDRESS PRESENTED TO SIR MUHAMMAD YaMry KuHAN anD Rarzapa Hawns:
RaAJ IN THE ANDAMANS.

534. *Mr, M. Ananthasayanam Ayyangdr (on behalf of Mr. Sri’
Prakasa): (a) Has the attention of Government been drawn to the speech
of Raizada Hans Raj in replv to the address presented to Sir Muhammad
Yamin Khan and himself during their visit to the Andamans?

(b) Was permission of Government obtained for presenting or receiving-
the said address?

(¢) Do Government intend to take any action on Raizada Hans Raj’s-
speech?

The' Honourable Sir Henry Oraik: (a) Yes.
(b) and (c). No.

ANDAMAN IsLANDS.

535. *Mr. M. Ananthasayanam Ayyangar (on behalf of Mr. Sri
Prakasa): (a) When were the Andaman Islands annexed by Government
and why are they so called?

(b) When was it decided to make it a conviet settlement? And who-
were the prisoners first sent there?

(c) What is the population of the Islands. apart from the convicta:
and the original inhabitants?

(d) What would be approximately the number of the original inbabi--
tants?
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(e) Have any attempts been made to come to a proper understanding
with them? :

The Honourable Sir Henry Oraik: (a) to (e). The information required
by the Honourable Member is contained in the Census Report of the
Andaman and Nicobar Islands for the year 1931, a copy of which will be
found in the Library of the House. As regards parts (c) and (d), Govern-
ment have no later information. ' g

Mr. M. Ananthasayanam Ayyangar: Is there any similar convict settle-
ment for convicts sent from England? (A Voice: ‘‘Australia.”’)

The Honourable Sir Henry Oraik: The Honourable Member’s supple-
mentary question does not arise out of any answer I have given.

SaLooN or MaHARAJA OF DHOLPUR LENT FOR THE USE OF THE MAHARAJA OF
BARODA.

536. *Mr. M. Ananthasayanam Ayyangar (on behalf of Mr. Sr
Prakasa): (a) With reference to the reply to clause (f) of starred question
No. 809, on the 26th January, 1937, is it a fact that the Maharaja of
Dholpur lent his saloon for the use of the Maharaja of Baroda when the
latter was ill at Benares during his last visit there and that that saloon took

the Maharaja from Benares to Baroda?

(b) If so, under what rules and conditions was this transaction per-
mitted ?

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). Govern-
ment have no information of the case in question, but in the circumstances
referred to, the use of the saloon by His Highness the Maharaja of
Baroda could have been allowed as a special case. I may inform the
Honourable Member that the haulage rates for saloons for Princes are
-exactly the same as those charged for saloons for the public.

Pandit Lakshmi Kanta Maitra: May I know, when the Honourable
Member replies to a question stating that the Government have no in-
formation, does he mean that the Government tried to ascertain the in-
formation, but did not get it, or that they did not try to get the informa-
tion arising out of the question?

The Honourable Sir Muhammad Zafrullah Khan: The reply means
exactly what it says.

Pandit Lakshmi Kanta Maitra: I wanted to know whether the Hon-
ourable Member tried to ascertain the facts on receipt of the notice of
the question. I say this in no light-hearted manner. Did they give the
answer in a light-hearted manner?

The Honourable Sir Muhammad Zafrullah Khan: There was no light-
heartedness, I am sure.

Mr, President (The Honourable Sir Abdur Rshim): The Honourable
Member has no business to make any reflection like that.
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Pandit Lakshmi Kanta Maitra: T wanted to know if the Honourable
Member did try to make an inquiry.

The Honourable Sir Muhammad Zafrullah Khan: I presume the an-
-swer was quite satisfactory. It was no use making inquiries. I under-
stood there was some impression that probably this was a free use of the
saloon; and I have said that, so far as the railways are concerned, the

‘railwaye charge the full rate for haulage. Therefore, there was no need to
.make any inquiry.

Mr, N. M. Joshi: May I ask whether the intention of the Honourable
ithe questioner is not that. . . .

Mr. President (The Honourable Sir Abdur Rahim): How can the Hon-
-ourable Member ray? (Laughter.)

Mr. N. M. Joshi: The Honourable Member said something about the
intention of the questioner. May I ask him whether it was right for one
prince to use the saloon given for another prince?

The Honourable Sir Muhammad Zafrullah Khan: That is another inis-
apprehension. Government do not give a saloon to any prinee.  The
jprince owns his own saloon.

Mr. President (The Honourable Sir Abdur Rahim): Next question.

SurpLy OF IOE-CoNTAINERS TO FIRST AND SeEcoND CraSs PASSENGERS ON
THE EasT INDIAN RarmLway.

587. *Mr. M. Ananthasayanam Ayyangar (on behalf of Mr. Sri
rakasa): (a) Is it a fact that on the East Indian Railway ice-containers
with ice are supplied to first and second class passengers on payment?

(b) Are these permitted only at particular periods of the year, or are
they available throughout the year?

The Honourable Sir Muhammad Zafrullah Khan: (a) I would refer
the Honourable Member to the reply T gave to his starred question No. 314
con the 11th September, 1936.

(b) “They are available from 1st April to 81st October each year.

CrARGE ForR EMPTY HAULAGE OF SALOONS oF MEMBERS OF THE EXECUTIVE
CouxNorL.

538. *Mr, M. Ananthasayanam Ayyangar (on behalf of Mr. Sr
Prakasa): What. if anv, charge is made for the empty haulage of saloons
when these are required for Members of the Fxecutive Council at stations
where they are not available at the time they are wanted?

The Honourable Sir Muhammad Zafrullah Khan: Six annas per mile on
twoad gauge lines and four annas per mile or metre gauge lines.
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PunisHMENT FOR VIOLATION OF GOVERNMENT SERVANTS' CoNDUCT RULES
IN THE CENTRALLY ADMINISTERED AREAS.

539. *Mr. M. Anpanthasayanam Ayyangar (on behalf of Mr. Sri
Prakasa): Have any Government servants been punished for violation of
the Government Servants’ Conduct Rules in the centrally administered:
areas during the last five years?

The Honourable Sir Henry Cralk: Government have not the informa-
tion: and the collection of it would mean an amount of labour which would’
hardly be justified.

Mr. Ganga Singh: May I know whether these Government Servants”
Conduct Rules are applicable to Indians only or they apply to Europeans
also?

The Honourable Sir Henry Craik: They apply to all Government ser-
vants whose case is covered by the rules, whether Indian or European.

Pandit Lakshmi Kanta Maitra: Do not Government maintain any
statistics of persons punished for the infringement of the Government.
Servants” Conduct Rules?

The Homourable Sir Henry Craik: No, Sir.

WASTE oF ELECTRICITY IN CERTAIN GOVERNMENT QUARTERS IN NEw DELHI.

540. *Mr. M. Ananthasayanam Ayyangadr (on behalf of Mr. Sri
Prakasa): (a) Are Governmen{ aware that there is a great deal of un-
necessary waste of electricity in Government quarters in New Delhi,
where electric energy consumed for lights is included in the rents to
an unlimited extent, while electricity consumed for fans, heaters or for
other instruments is charged for, not on the score of the amount consumed
but for each instrument at so much per month whether in constant use or
not ?

(b) Do Government propose to copsider the desirability of fixing the
amount of units that can be consumed free as being included in the rents.
and charge for amounts consumed above that, regardless of the purposes.
for which the tenant may use the same?

The Honourable Sir Frank Noyce: (a) and (b). The present practice
according to which an inclusive charge in addition to the rent for quarters.
and furpiture is made for special services is in accordance with the wishes
of the House Committee of this Assembly. This charge insludes supply
of electric energy but excludes hire charges for fans and is based on the
actusl expenditure on these services in the preceding year. The arrange-
ment saves Honourable Members the inconvenience involved in dealing
direct with the New Delhi Municipal Committee which they would other-
wise have to do.
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RULES PERTAINING TO THE NUMBER OF LETTERS TO BE SENT IN THE SAME
ExvVELOPE.

541. *Mr. M. Ananthasayanam Ayyangar (on behalf of Mr. Sri
Prakasa): (a) With reference to the reply to starred question No. 248,
on the 26th January, 1987, will Government state what other communica-
tions besides the letter of introduction ecan be enclosed in a letter addressed
to one person but meant for another not living at the same address?

(b) Do Government propose to make this matter quite plain by publish-
ing complete information on the subject in the post office guide?

¢) What process do Government adopt to make sure that the rules in
this behalf are strictly adhered to?

The Honourable Sir Frank Noyce: (a) I would draw the attention of
the Honourable Member to my reply to part (a) of his own starred ques-
tion No. 443 on the 17th September, 1936. So long as the provisions of
section 4 of the Indian Post Offtee Act are not contravened a communica-
tion addressed to one person may be sent in a letter addressed to another
person not living at the same address.

(b) Government do not consider that any' further elucidation of the
matter is called for. _

(c) The Honourable Member is referred to my reply to part (d) of his
starred question No. 443 on the 17th September, 1936.

UNSTARRED QUESTIONS AND ANSWERS.

R10E STaNpING COMMITTEE OF THE IMPERIAL COUNOIL OF AGRIOULTURAL
+ RESEARCH.

42. Mr, Akhil Chandra Datta: Will Government please state:

(a) when the Rice Standing Committee of the Imperial Council of
Agricultural Research was constituted;

{b) how many times did it meet since its inception—when and
where;

(c) when is the Committee going to meet next time;

{(d) has the Commiftee got any sub-committee;

(e) when and how was the sub-committee formed;

(f) how many times did the sub-committee meet;

(g) when is the next meeting of the above sub-committee going
to be held; and

(h) whether the Imperial Council of Agricultural Research propose to
form a marketing sub-committee of Rice Standing Committee,
and take non-official members of the Rice Standing Com-
mittee on it?,

‘Sir @irja Shankar Bajpai: (a) In February, 1986.
{b) Once, in January, 1937, at New Delhi.

(c) Probably next cold weather.

(d) Yes; one Research Sub-Committee.
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(e) The sub-committee was formally appointed by the Commitiee im
January, 1937.

(f) Once in January, 1937. As a matter of fact, ad hoc Committees
with almost the same personnel have been appointed by the Advisory
Board on several occasions to advise on schemes, technical programmes
and progress reports.

(g) If there is enough business, the sub-committee will meet in the
summer when the Advisory Board of the Imperial Council of Agricultural
Research ordinarily meet; otherwise it will meet at the same time as the
main Committee, that is, during the next cold weather.

(h) There is no such proposal now before the Imperial Council of Agri-
cultural Research.

PROPOSED SALE OF CERTAIN AREAS IN THE KARACHI CANTONMENT TO THE
KaracHl MUNICIPALITY.

43. Seth Haji Abdoola Haroon: (a) With reference tc uiy question
and Mr. G. R. F. Tottenham's reply regarding the proposed sale of certain
areas in the Karachi Cantonment to the Karachi Municipality, will Govern-
ment be pleased to state whether it is a fact that the military authorities
have informed the Municipality that the occupied sites in the areas in
question are held on what is known as Cantonment Tenure and that conse-
quently compensation for buildings alone would be payable to the holders
of the plots and not for the land under the buildings?

(b) Are Government aware that the ahove assertion as to the nature
of tenure is strongly contested by the landholders affected?

(c) Will Government be pleased to refer to ihe Defence Department
Press Note, dated the 31st August, 1936, issued after a deputation of
the All-India Cantonments Association bad waited on the Defence Secre-
tary on the 10th August, 1986, in ‘which, inter dkia, # wes stated:

““An important ¥nint that was made clear was that Government had no desire to
make money out of these old holdings or to disturb their present occupants, except
on grounds of military necessity, and that therefore they would be generally prepared

to grant to such persons perpetual leases on nominal rents containing the fewest and
simplest possible conditions'’,

and will Government be pleased to state:

(i) whether the perpetual lease referred to in the above extract from
the press note has since been issued, or, if not issued yet, when
it is expected to be issued; and '

(i) whether it has been ascertained how many of the landholders
affected by the proposed sale would be entitled to the grant
of a perpetual lease as above in the ordinary course when such
a lease came to-be issued, if their holding continued to form
part of the Karachi Cantonment; if so, whether Government
are prepared to lay a statement on the table giving particulars
of the plots so entitled, with the names of their holders; if
not, whether they propose to call for this information and
place it on the table as soon as available?

(d) Are Government aware that if the propoged sale to thé: Municipality
goes through before the new perpetual lease is issuwed to those landholders.
in the areas in question who would be entitled to the grant of such a lease,
they would be inflicting on such landholders serious hardship?
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(e) Do Government propose to consider the advisability of withdraw-
ing the negotiations now pending with the Municipality or other
quarters, or at least postponing them until such time as the contemplated
perpetual lease referred to above has been issued to the holders entitled
to the same?

Mr, G. BR. F. Tottenham: (a) Yes.
(b) No. On the other hand, Government understand that the Karachi
Landholders’ Association acocept Government's title to the lands.

(c¢) (i) The lease form has been drafted, and Government are ehorbly
going to discuss it with the representatives of the All-India Cantonments'
Association.

(ii) The answer to the first part is in the negative. The second parb
does not arise. As regards the third part, the information will be collected
and laid on the table in due course.

(d) The question is hypothetical.
(e) No.

GOVERNMENT’'S POLICY REGARDING EMPLOYMENT OF RETRENCHED OFFICIALS

44. Mr. Umar Aly 8hah: With reference to the'answer given to
starred question No. 295 asked in this House on the 26th January, 1937,
will Government please state whether the general rule referred to therein
is applicable to State Railways in India in the present policy of discharges
on recduction of establishment?

“The Honourable Sir Muhammad Zafrullah Khan: On the State-
managed Railways an employee selected for discharge in the course of
retrenchment may in certain circumstances, a8 an alternative to discharge,
be offered demotion to a lower grade in which he may previously have
been employed.

ABOLITION oF THE CREW SYSTEM OF TiokET CHECKING ON THE EAS!‘ Inniax
Ratnway.

45. Mr. Umar Aly S8hah: TIs it a fact that a statement on behslf of
the Secretary of State for India in Council was verified by the Deputy
Agent, East Indian Railway, in the Court of the Additional Subordinate
Judge at Lucknow in the Civil Suit No. 79 of 1983 and inter alia stated:
““That in accordance with the report of the Moody-Ward Committee the Crew
System was ordered to be abolished and was finally abolished with effect
fram the 1st June 1981'" and ‘‘That according to Government of India,
Railway Department’s order, a committee was appointed in the vear 1930
to inquire into the working of the Crew System on the East Indian Rail-
way. This committee known as the Moody-Ward Committee, submitted
a report to the Government in which they recommerded the abolition of
the Crew System on the East Indian Railway and proposed that in place
of that system Travelling Ticket Examiners and Collectors ghould be
appointed under the Divisional Superintendent and the Chief Operating
Superintendent, East Indian Railway.”” and “‘that finally he held the post
of a Travelling Ticket Inspector in the Crew System under the Accounts
Department, both before and after the amalgamation of the Oudh and:
Rohilkund Railway and East Indian Railway systems'’ and the Deputy

02
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Agent declared that the statements made are true? If so, will the
Honourable Member for Commerce and Railways please state: ‘

(a) the actual quotation from the said statement in which it was
clearly stated that the posts of Travelling Ticket Inspectors
on the East Indian Railway were abolished with effect from
the 1st June, 1931 [as stated by the Government of India in
the Railway Department (Railway Board) d. 0. No. E.-36-T.L.
13 (2), dated New Delhi, the 14th December, 1936] ;

(b) the notification or order under which the Crew System was
placed under the Accounts Department during the vears 1926—
1931; and before and after the amalgamation of the Oudh
and Rohilkund Railway and the East Indian Railway sys-
tem;

(c) the number of posts of Inspectors in the Crew System and the
scales of pay of those posts which were ordered to be
aboljghed;

(d) whether the holders of those posts held any substantive posts;
if so, under what departments of the Railway Administration,
in what capacity and on what scales of pay; -

(e) whether the Crew System from 1926 to 1931 for all working and
accounting purposes was under the administrative control of
the Chief Operating Superintendent, East Indian Railway;
and

(f) whether the provisions of the Government of India, Finance
Department, Circular No. 1690 and No. 2653, dated the 22nd
July, 1878, and the 6th September, 1878, respectively were
observed ; if so, the extent of the real saving to the Govern-
ment produced by abolition of the posts of Travelling Ticket
Inspectors under the Accounts Department on reduction of
establishment for re-organising the establishment?

The Honourable Sir Muhammad Zafrullah Khan: With your permis-
sion, Sir, I propose to reply to questions Nos. 45 and 46 together.

I would invite the Honourable Member’s attention to my reply to Qazi
Muhammad Ahmad Kazmi’s starred question No. 832 asked on the floor
of this House on the 26th February, 1936.

DrsiGNATION OF TICKET CHECKERS ON THE EAST INDIAN RArLway.

+46. Mr. Umar Aly Shah: With reference to the statement laid on
the table of this House on the 25th January, 1937, in 1eply to starred
question No. 1228 asked on the 15th October, 1986, will the Honourable
Member for Commerce and Railways please state the resolution or date of
the order by which the Railway Board accepted the recommendations or
opinion of the Chief Operating Superintendent, East Indian Railway, in
regard to Travelling Ticket Inspector System?

ErrcTRIC SUPPLY IN SHAHDARA, DErraT.

47. Mr. Umar Aly Shah: With reference to the statemeni;' laid on the
table of this House on the 25th January, 1987, in reply to starred question

tFor answer to this ﬁueation, see answer to question No. 45.
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No. 1241 asked in this House on the I5th October, 1936, will the Honour-
able Member for Industries and Labour please state:
(a) the rate per unit on which the United Provinces Grid System
supply the energy to the Upper Jumna Valley Electric Supply
Company, Limited;
(b) whether the United Provinces Grid System have established a
Sub-Power Station at Shahdara near Railway Station for the
supply of energy to the Shahdara Notified Area;

(c) the nature of evidence or otherwise collected by the Pitkeathly
Enquiry Committee in respect of Shahdara; and

(d) whether they propose to take necessary steps to reduce the rate
per unit at present charged by the Upper Jumna Valley
Electric Supply Company, Limited, from the consumers at
Shahdara; if not, why not?

Sir Girja Shankar Bajpai: (a) The initial bulk rate, at which energy
is supplied to distributing licencees in the United Provinces Grid System,
varies from two annas six pies per unit for lights and fans to seven pies
per unit for energy used for agricultural purpgses. The rate for lights and
fans is subject to the guarantee of a minimum annual consumption per
head of population in the area of supply.

(b) Yes.

(c¢) and (d). Government have not yet received the report of the En-
quiry Committee and are, therefore, not aware either of the evidence
collected hy it or of its recommendations.

RerPorT OF THE COMMITTEE THAT VISITED A CERTAIN SCHOOL ON THE EasT
INDIAN RaArLway.

48. Mr. Umar Aly Shah: With reference to the statement laid on the
table of this House on 25th January, 1937, in reply to starred question
No. 1326, asked on the 15th October, 1936, will the Honourable Member
for Commerce and Railways please state the difference between the rules
as framed and the actual practice as prevailed?

The Honourable Sir Muhammad Zafrullah Khan: The procedure laid
down in paragraph 7 of the East Indian Railway Gazette Notification
No. 2 of the 24th January, 1934, a copy of which was laid on the table
of the House on 81st August, 1936, in reply to unsitarred question
No. 491 asked by Dr. N. B. Khare on the 7th April, 1936, was that a
committee of two transportation officers would visit the Chandausi School
once a year or oftener as the Chief Operating Superintendent might
direct. It was, however, found more convenient for administrative
reasons to detail only one transportation officer for this purpose.

RigETS AND PRIVILEGES OF NON-GAZETTED RATLWAY STAFF.

49. Mr. Umar Aly Shah: With reference to the statement laid on the
table of this House on 25th January, 1987, in reply to unstarred question
No. 178, asked on the 16th October, 19386, will the Honourable Member for
Commerce and Railways please state the notification or otherwise through
which the Governor General in Council under the ‘Direction’ delegated the
powers to Agents of State Railways for modification, alteration, reduction,
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curtailment, cancellation of the vested and accrued nghts and privileges
of non-gazetted staff under their control?

The Honourable Sir Muhammad Zatrullah Khan: The Governor Gene-
ral in Council issued the orders under the *‘‘Direction’’ that the powers,
previously exercised by the Agents of State-managed Railways in regard
to non-gazetted railway servants, shall remain in operation.

POWERS GIVEN TO AGENTS OF STATE RAILWAYS TO MODIFY THE RULES FOR
THE GRANT OF ALLOWANCES.

50. Mr, Umar Aly Shah: With reference to the statement laid on the
table -of this House on 25th January, 1937, in reply to unstarred question
No. 234, asked on 16th October, 1936, will the Honourable Member for
Commerce and Railways please state the notification or otherwise through
which the Agents of State Railways are vested with the powers to affect
the vested rights of the staff with retrospective eflect or otherwise?

Sir Raghavendra Rau: I invite the attention of my Honourable friend
to the Schedule of Powers of the Agents of State- managed Railways, a
copy of which is in the Library of the House.

PROCEDURE ON STATE RAILWAYS FOR PUNISHING OR REDUCING THE STAFF
FROM SUPERIOR TO INFERIOR SERVICE ON FAILURE TO pass AN Exawmi-
NATION.

51. Mr. Umar Aly Shah: Arising out of the reply given on 26th Jan-
uary, 1987 to unstarred question No. 245 asked in this House on 16th
October, 1936, will the Honourable Member for Commerce and Railways
please:

(a) state whether there was any rule prevalent before 24th Jan-
uary, 1934 under which a railway employee is liable to reduc-
tion from superior to inferior service on failure to pass an
examination or reduction in pay; and

(b) if so, lay the same on the table of this House?

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). I would
refer the Honourable Member to paragraph 953 of the East Indian Rail-
way Weekly Gazette, dated the 8th August, 1928, a copy of which is in
the Library of the House.

MAINTENANCE OF RECORDS OF SUBORDINATE NON-PENSIONABLE SERVANTS
ON STATE RATLWAYS.

62. Mr, Umar Aly Shah: With reference to the reply given on 25th
January, 1937, to unstarred question No. 247, asked in this House on 16th
October, 1936, will the Honourable Member for Commerce and Railways
please state whether the record of service of non-pensionable servants
on State Railways is open to inspection by the employee concerned? If
not, how can an employee satisfy himsel_f of its accuracy ‘and correctness?

The Honourable Sir Muhammad Zafrullah Khan: I am collecting in-
‘!ormahon and will lsy & reply on the “table ot the House in dua wuma
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ArieeEDp Loss or Lives pue To OveErcrowMING 1% TRAINS -DURING ‘THE
GAREMUKTESWAR Farm.

53. Mr. Umar Aly Shah: With reference to the reply given to
starred question No. 1255, asked in this House on the 15th October, 1936,
has the attention of Government been invited towards a news item pub-
lished in the dak edition of The Hindustan Times, dated the 29th Novem-
ber, 1934, and reading as under:

“‘Ganges Fair Takes its Toll
Two Persons Crushed in Trains
{From our correspondent)
Ghaziabad, November 27T.

The Ganges fair at Garhmukteswar has talen the toll of three lives this year.
Two persons are reported to have been crushed in the trains due to
over-crowding, in spite of the elaborate railway arrangements. And one
person lost his life in a scuffle between the cartmen.”
Was the said news contradicted by the Railway administration? If so,
when and in which paper?

‘The Honourable Sir Muhammad Zafrullah Ehan: I have not been
able to obtain a copy of the paper referred to, but have called for the
information required by the Honourable Member and will place a reply
on the table when it has been received.

Quora SysTEM oN THE EAsT INDIAN Ramwway.

54. Mr. Umar Aly Shah: Will the Honourahle Member for Commerce
and Railways please state:
(#) the amount increased in the revenues by the introduction of the
quota system on the East Indian Railway;
(b) the amount expended on the maintenance of stafl and publicity
. for the quota system cn the East Indian Ralway; and

(c) the net profit or lors on the quota system for the years 1935-36-87?

The Honourable Sir Muhammad Zafrullah Khan: (s) and (c). It is not
practicable to evaluate even approximately the effect on revenue of the
quota system.

(b) The information has been called for and will be placed on the
table of the House when it is received.

Warring RooM CeEARGES LEVIED BY MEsses. G. F. KELLYER AND CoMPANY,
REFRESEMENT RoOM CONTRACTORS ON THE EAST INDIAN RAILWAY.

55. Mr. Umar Aly Shah: Will the Honourable Member for Commerce
and Railways please state the authority under which Mazssrs. G. T, Kelluer,
& Co., Ltd., Refreshment Room contractors on East Indian Railway, are
permitted to charge waiting room charges on supplies of one cup tea, ete.,
during January, 1937, and whether Indian Refreshment Room contractors
are also permitted likewise? If not, what is the reason for this discrimina-
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The Honourable Sir Muhammad Zafrullah Khan: The Agent of the
East Indian Railway states that no additional charge has been authorised

for serving tea or meals in waiting rooms, and that enquiries show that
no such charge is being made.

CATERING IN THE RAILWAY SCHOOL OF TRANSPORTATION, ('HANDAUSI.

56. Mr, Umar Aly Shah: Will the Honourable Member for Commerce
and Railways please state:

(a) whether the accounts of the Railway School of Transportation,
Chandausi, FEast Indian Railway, were audited by Mr.
Vidyarathi, Accounts Officer, East Indian Railway;

(b) whether no Indian was available in the lower grade for the post
of Instructor;

(c) why no tender for catering contract of Rs. 30 000 was called tor;

(d) whether the expenditure on the maintenance has been increased;
if so, why;

(e) whether any complaint against catering was received from the
students during the past two years; if so, what action has
been taken; and

(f) whether the steward supervises the catering contractor’s work?

The Honourable Sir Muhammad Zafrullah Khan: I am collecting in-
formation and will lay a reply on the table of the House in due course.

INTERVENTION IN APPEALS OF RAILWAY STAFF NOT LYING TO THE Govnn-
NOR GENERAL 1IN COUNOIL.

57. Mr, Umar Aly Shah: With reference to the reply given to un-
starred quesiion No. 165 asked in this House on 16th October, 1936, will
the Honourable Member for Commerce and Railways please state, (a)
whether the communications referred to in Government of India, Railway
Department (Railway Board), No. E36 A. E. 6 (2), dated the 7th August,
1936, sre appeals or representations; and (b) whether he can intervene in

cases where no appeal lies to the Governor General in Council under the
appeal rules?

The Honourable Sir Muhammad Zafrullah Khan: (a) The communi-
cations referred to are neither appeals nor representations under the Rules.

(b) I would refer the Honourable Member to rule 25 of the Rules
regulating discipline and rights of appeal of non-gazetted railway ser-
vants, a copy of which is in the Library of the House.

STATEMENTS LAID ON THE TABLE.
Information promised in reply fo parts (c) and (d) of starred question
No. 938 asked by Mr. Satya Narayan Sinha on the 9th October, 1936.

ALLEGATIONS AGAINST THE MAGISTERIAL CHECKING AT SAMASTIPUR STATION
oN THE BENGAL AND NORTH WESTERN RAILWAY.

(c) No. The nrrnngmnant.n made in connection with thene ticket checking raids
provide for a magistrate being available at the station as soon as possible after the
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checking of trains has begun. In the particular case to which the Honourable- Member's
question refers, through some misunderstanding, the Magistrate arrived later than was
anticipated, bul I understand every facility for obtaining food and drink was given
to the passengers.

(d) Does not arise.

Information promised in reply to starred question No. 261, asked by Mr. Sri’
Prakasa on the 26th January, 1937.

IssveE oF PostaGE STaMps AND ("URRENCY WITH NEw Kinc’s EFFiGy.

fa) Yes.

(b) Studio work for stamps forms part of the normal overhead charges of the
Becurity Prees, and its cost is not separately ascertainable. The expenditure incurred
on the purchase «f dies for coinage was approximately Rs. 4.500. and thaf on the
purchase of dies and mould covers for bank notes about Rs, 1.750. The latter amount .
will be recovered from the Reserve Bank of India. -

(e) No.

Information promised in teply to starred questions Nos. 438, 439 and’
440 asked by Khan Bahadur Shaikh Fazl-i-Haq Piracha on the 23rd.

February, 1937.

DiSCONTENT AMONG THE STAFF OF THE RAILWAY CLEARING AccOoUNTS OFFICE.

Question No. 438—(a) The object of inaugunbing the Railway Clearing Accounts-
Office was to simplify procedure and to reduce expenditure. The staff was reduced as
a result of the reduction of work to be done consequent on simplification of procedure.

(b) and (c). The officc Manuals were issued in 1837. In certain matters of detail
the actual procedure in force prior to the issue of the Manuals had been different from
that laid down in the Manuals. In some of these mattcrs the old procedure was.
allowed to continue temporarily till the procedure had been examined further. As a
result of this examination the relevant paragraphs of the Manuals have been suitably
amended in certain cases and the revised rules are now enforced.

(d) No.
{e) No. .
(f) In a large office of this size which has been in existence for over nine years it

is not possible to get out the comparative statistics asked for without incommensurate -
trouble; and the Government do not propose to call for them.

(g) The Assistant Accounts Officer did summon sub-heads and ijmpressed on_ them
the necessity of a higher standard of test-check. There is no warrant however for
the suggestion that he asked sub-heads somehow or other to find fault with the clerks-
and recommend punishment for them.

{h The sub-heads in their test audit reports have not alleged the _existence of
mistakes which had not been made.

(i) No. There is absolutely no justification for attributing ‘‘vindictiveness” to this .
or any other officer of the Railway Clearing Accounts Oftice.

(j}) Does not arise.

Non-CoNFIRMATION OF MusLiMs IN THE SuB-HEAD GRADE IN THE RAILWAY
CLEARING AccoOUNTS OFFICE.

Question No. 439.—(a) Four, of whom no one was Musiim,

(b) Yes; two of the four referred to above were promoted in preference to the-

im clerks in question, having worked as sub-heads for longer periods while the-
sther two were promoted out of turn on account of their outstanding merit not only in.
supersession of the particular Muslims but of a much larger number of Hindas. * -
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{c) Yes; but one of the two Mualim clerke superseded is still officiating.as a sub-
kead and will no doubt be cohsidered for confirmation iu that post in due course
subject to the claims of others. ot

(d) Nothing has been recorded against these two Muslims, except that one of them
has been considered fit to be a sub-head for a particular branch only. Promotion to
the grade of sub-head is, however, by selection and the mere absence of a record against
a clerk is in itself no qualification for promotion.

(e) No.

(f) Does not arise.

INCREASE IN THE VOLUME oF WORK IN THE RAILWAY CLEARING ACCOUNTS
OFFICE.

Question No. }40.—(a) No. The Honourable Member's attention is invited to the
reply to parts (b) and (c) of question No. 438.

(b) No. Occasionally office clerks are required to attend office on days when the
office is entirely closed. For such attendance they are allowed compensation leave.

lEt:) and (d). No concessions are given as a rule and none can be claimed as &
right.:

(e) The Honourable Member is referred to the reply given to Mr. C. N. Muthuranga
Mudaliar’s starred questions Nos. 1098 and 1099 on the 12th October, 1936,

Conditions in the Railway Clearing Accounts Office are different from those in the
‘Government of India’s Secretariat offices, the latter having fewer holidays and Govern-

ment see no reason to alter either the working hours or the concessions now in force
in the Railway Clearing Accounts Office.

MESSAGE FROM THE COUNCIL OF STATE.

Secretary of the Assembly: Sir, the following Message has been received
from the Council of State:

“I am directed to inform you that the Council of State, at its meeting held on the
S5th March, 1937, agreed without any amendment to the Bill to amend the Contempt
of Courts Act, 1926, for a certain purpose, which was passed by the Legislative
Assembly at its meeting held on the 8th February, 1837.”

THE GENERAL BUDGET—LIST OF DEMANDS—contd.

Mr. President (The Honourable Sir Abdur Rahim): The Chair under-
stands that today the Independent Party will move their cut motions.
‘Which is the motion going to be moved now?

Maulvi Syed Murtuza Sahib Bahadur (South Madras: Muhammadan):

‘Sir, I wish to move my cut motion in Late List No. 2, under Demand
‘No. 20.

DeEMARD No. 20—DErENCE DEPARTMENT.

The Honourable Sir James Grigg (Finance Member): Sir, I move:

“That & sum not exceeding Rs, 4,17,000 be granted to the Governor Gemeral.in
Counncil to defray the charges which will come in course of payment during the. year
<nding the Blst day; of March, 1038, in respect of ‘Defence Department’.”
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Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That a sum not exceeding Rs. 417,000 be granted to the Governor Gencral in
Council to defray the charges which will come in course of payment ‘?‘{f‘ng the year
ending the 3lst day of March, 1938, in respect of ‘Defence Department’.

Maulvi Syed Murtuza Sahib Bahadur: Sir, I wish to move the cut
motion which appears on Late List No. 2.

Mr. G. R. F. Tottenham (Defence Secretary): Sir, I rise on a point of
order. May I draw your attention to Standing Order No. 72 which runs
thus: '

“I{ notice of a motion to omit or reduce any grant has not been given two clear
days before the day on which the demand is to be considered. any member may object to
the moving of the motion, and such objection shall prevail, unless the President, in the
exercise of his power to suspend this standing order, allows the motion to be made.”

I understand that the Honourable Member wishes to move the motion
on Late List No. 2 which stands in his name. Tt is for the reduction of
the demand by Rs. 100 for ‘‘persistent refusal of Government to heed the
‘opinion of the House in defence matters”’. This notice was reecived last
night, and, therefore, does not comply with the Standing Order. Until
last night the only two motions in the name of the members of the In-
dependent Party on this grant were Nos. 238 and 239, both of which were
for a reduction of Rs. 100 to discuss the Indianisation of the army. 1 wish
to make it clear that the objection I am taking is something more than
‘technical. Members of Government have to prepare themselves to meet
‘the debates which they anticipate from the wording of the cut motions on
the paper. I have hitherto prepared myself to answer a debate on the
suhject of Tndianisation, and it is obvious that the wording of this motion
goes very far beyond the question of Indianisation and it will be quite
impossible for me to give an adequate reply on matters which fall out-
side the scope of the subject of which notice was given before.

Mr. President (The Honourable Sir Abdur Rahim): Under those ecir-
<cumstances, the Chair cannot allow this motion.

Mr. S. Satyamurti (Madras City: Non-Muhammadan Urban): May 1,
‘Bir, make a submission? If you will kindly look at page 21 of the printed
list of cut motions, you will find that motion No. 240 standing in the name
of Sardar Mangal Singh relates to exactly the same subject.

Mr. President (The Honourable Sir Abdur Rahim): But that has not
been moved.

. Mir. 8. Satyamweti: 1 am submitting to you that the wording of the cut
motion is exactly the same, and, therefore, my Honourable friend cannot
.complain of want of notice. The very same words are being given in cut
motion No. 240.

Mr. President (The Honourable Sir Abdur Rahim): The Chair under-
stands his point.

Sir Oowasji Jehangir (Bombay City: Non-Muharamadan Urban): May
1, Sir, just intervene for a minute? As you know, Sir, it is usual, while
giving these cuts on the budget, that:you do allow a certain amount of
lgtitude, and when cuts are given at a very late date, you waive the rule
and allow them to be moved. In this particular instance, may I point out
that the subjects that will be discussed are generally very well known to
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the Honourable Member who is in charge of this Department in this House,
and his universal knowledge of his Department surely will give him all
the arguments he requires to answer any arguments that may be put.
forward from this side of the House. This is the first time when we have
heard, may I say, an excuse of this sort placed forward before the House
when a cut motion is sought to be moved. Besides this, it has been point-
ed out just now that this does not take the Honourable Member by
surprise. It has already been on the Final List (No. 240) and the Honour-
able Member said just now that he is always prepared to meet cuts that
are on the agenda paper. It has just been pointed out that the wording

of cut motion No. 240 is exactly the same as that proposed to be moved
by Maulvi Syed Murtuza Sahib Bahadur.

Mr. G. R. F. Tottenham: I would point out that notice has been given
of 20 or 30 cuts on different matters, and I naturally confine myself to

those cuts which are in the name of the Party which it has been agreed
is going to move them.

Mr. President (The Honourable Sir Abdur Rahim): The Standing Order
is quite clear that two days’ notice must be given of any cut motion that
any Honourable Member wants to move. The President has the discre-
tion in a proper case to waive the Standing Order and allow a motion to
be moved even though two days’ notice has not been given. In this
particular case, the Army Member objects to the motion which slands in
the name of Maulvi Syed Murtuza Sahib Bahadur to be moved today on
the ground that he received notice of this motion only last night, and he
has not had sufficient time to prepare himself in order to deal with the
questions that might be raised on this motion. It has been, however,
pointed out that on page 21 of the printed list of the cut motions, motion
No. 240, standing in the name of Sardar Mangal Singh, is practically to the
same effect as the motion now sought to be moved by Maulvi Syed Murtuza
Sahib Bahadur, but it has always been the practice, having regard to the
number of cut motions of which notices are given on an occasion like this,
that the members of the Parties amongst themselves select certain cut
motions which they want to move on behalf of their respective Parties.
In this particular case, the motion that has been selected by Maulvi Syed
Murtuza Sahib Bahadur (of which he did not give notice before) is the
one of which notice had been given by Sardar Mangal Singh. But it could
not be expected of the Government Member to anticipate that motion No.
240, notice of which was given by another party would be selected by
Maulvi Syed Murtuza Sahib Bahadur in order to move it as a motion on
behalf of the Independent Party. As the Army Member says that he is
not in a position to deal with this motion as he had not sufficient time, the
Chair must accept his objection and disallow that motion to be moved to-

day. The Independent Party can select any other motion of which suffi-
cient notice has already been given.

Indianisation of the Army.

Maulvi 8yed Murtuza Sahib Bahadur: In these circumstances, I have

no other alternative but to move my original motion, No. 288, which runs
thus: '

“That the demand under the head ‘Defence Department’ be reduced by Rs. 100”.
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Sir, when I heard the objection raised by the Honourable the Defence
Secretary, I was very much astonished.

Mr. President (The Honourable Sir Abdur Rahim): That has perhaps
1> Nooy, Deen dealt with. The Honourable Member can now proceed
s " with his speech on the present cut motion.

Maulvi Syed Murtuza Sahib Bahadur: The present cut motion covers
all these things. We have been urging on the Government the necessity
of curtailing the Army budget and we have been putting before the Army
suthorities the method of effecting reduction in the army expenditure. We
have been making construetive proposals regarding that, the best con-
structive proposal being that the Indian Army should be Indianised. We
know that, so far as the Defence Department in India is concerned, it
has no voice in shaping the policy of the military department. Nor are
the Government of India powerful enough to force their will on the Gov-
ernment at home. We also know that even the Secretary of State for
India has to abide by the decision of the Imperial Defence Department,
popularly known as the War Council in London. Year after year, we have
been urging on the Government the necessity of curtailing military ex-
penditure, so that the nation-building items might be attended to which are
now being hopelessly neglected and ignored. The other day it was pointed
out that we have been spending about 63 per cent. of our revenues towards
the upkeep of the army in India, whereas 15 per cent. is being spent by
England and Germany and seven and four per cent. by Australia and
Canada, respectively.

Mr. G. R. F. Tottenhani: On a point of order, Sir. I would ask your
ruling whether reduction of military expenditure is relevant to the questiom
of Indianisation.

Some Honourable Members: Quite relevant.

Mr. President (The Honourable Sir Abdur Rahim): The Army Member
has raised & point of order and it is for the Chair to deal with and not for
any Honourable Member. The Chair thinks it would be perfectly relevant
in this way, provided the Honourable Member makes it so by arguing that
the clt_::st would be less. If that is his object, he can proceed with his
speech. *

Mgulvi Syed Murtuza Sahib Bahadur: Thank you, Sir According to
the figures, we have a British force of 66,000 in India. It has been proved
to the hilt on so many occasions in this House that the cost of maintaining
one British soldier is four times.

Mr. @G, R. ¥. Tottenham: Three times.

Maulvi Syed Murtuza Sahib Bahadur: Well, between three and four
times. We do not have any grudge against the Britisk force being stationed
here. but what our contention is that it is not wanted for our defence.
(Hear, hear.) We are in a position to defend ourselves. If you think
that we are not fit to defend oufselves against any foreign aggression, we
will advance the same argument against you and say that even this force
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of 66,000 British soldiers cannot defend India so far as our Frontier is con-
cerned. Sir, as regards our capacity, it cannot be questioned now. Even
our opponents cannot for & moment question our capacity. When oppor-
tunities were given, our soldiers and officers have shown what kind of
capacity they possess. It has been admitted on all hands that we are
not lacking in eapacity, but what we say is that we have been denied;
opportunities. The rate at which Indianisation is going on is hopelessly
slow. 8o it will not serve our purpose. There are about 7,000 British
officers in India. According to the statement made last year, if we are
getting 60 officers or even 70 officers every year, it will take 100 years, or
one full century, so that all the British officers may be replaced by Indian
officers. Is this called Indianisation? Even granting that only 50 per
cent. of the officers should be Indians, it will take 50 years. These kinds
of things cannot satisfy us. Every student that comes out of the college,
as the House is well aware, is imbued with patriotic feeling and the motto

before every student is:

“Students Taghai Tho them banke niklen
Sipahiyo able galam banke niklen.’’

Every student should be armed with & double-edged sword, the thin
edge should be used for military purposes and the other for civil depart-
ment. That is the feeling with which every Indian student is now imbued.
The Government should be aware of how the wind is now blowing. The
result of the recent elections should have opened the eyes of Government.
(Hear, hear.) They cannot go on ignoring all the Resolutions which have
been pa.ased by this House to the effect that there should be a Standing
Committee to go into all these matters and to devise means by which
reduction could be effected in military expenditure without impairing the
efficiency. Last year my Honourable and gallant friend, Colonel Gidney,
said that efficiency could not be sacrificed for the sake of economy. Sir,
we on this side of the House do not advocate the cause df inefficiency.
We are all quite for efficiency and we have proved that we are as efficient
as any other nation in the world. That was proved not only onee or twice
but on many occasions. Therefore our efficiency cannot be  challenged-
or questioned now. It was never challenged or questioned up to now. It
was astonishing that our Honourable and gallant friend- who comes under
the category of statutory Indians should speak of inefficiency. That our.
demand 1s legitimate has been proved ¢n many occasions, that we are mot
agitating for the sake of agitation has also been proved beyond doubt amd
it has been conceded that our demand is quite legitimate. Therefore, it
is the duty of the Government to respect our feeling, to heed our wishes
and not tamper with them. Xnowing as I do the Army Department in
India, even His Excellency the Commander-in-Chief and the Government
of India are powerless, as I have already stated in the first portion of my
speech. But my object and the object of the House is that Government
should realise their duty. They have up till now failed to do their duty.
They ought to have made out a very strong case in favour of Indianisation.
They should have made proper representations to the War Council in
London through the Secretary of State for India which they have failed to
do. In these circumstances, the speed with which Indianisation is going .
on cannot for a moment satisty us. Therefore we should get a reply from .
the Defence Secretary as ropusenhng the Commander-in-Chief to the.
effect that our Resolutions will be. given effect :to: witheut any. further delny.
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and that a standing committee will be appointed. Otherwise we will have
to pass a censure motion against this Government for having failed to do
their duty by this country of which they pose themselves as custodians.
With these words I commend my motion to the House.

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:
““That the demand under the head ‘Defence Department’ be reduced by Ra. 100.”

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural):
Sir, this subject has been debated in this House since 1921, and we have-
been pressing year after year that Government must rise to the occasion.
Unfortunately, their action has been so slow that even after 17 years I
find that nothing has practically been done which is worth mentioning.
A period of 17 years would have been quite sufficient to Indianise the
whole Indian army or at least the Indian regimeats, and we would have
found Indians as officers of the Indian regiments.

I moved a Resolution in 1922 in which I laid down a specific scheme to-
the effect that recruitment as subalterns of Indian regiments should in
future be confined to Indiams only. If that scheme was accepted in 1922,
we would today have found all officers’ ranks in Indian regiments up to
Major filled by Indians only, and that would have given Indians a better
realisation of defending their own country. But that scheme was not
accepted by Government in 1922 and they only came out with a scheme of
their own which hoodwinked the Indiam Members of the Assembly at that
time. They put up a scheme of eight units being Indianised at once.
That scheme was wrong and Government, to my mind, committed a
blunder; and I think the Legislative Assembly at that time did not under-
stand the full import of the suggestion made by Government, and they
thought that it was a good and great thing and they, therefore, agreed to:
it. I was justified in not having accepted the Governmerit scheme, and
I challenged a division and lost badly though Indians were in a huge-
majority in that Assembly. Today if the war clouds mature in Europe,
as we always apprehend, there might be a world war; and then what will
be the state of India? You cannot prepare an army at five minutes notice:
or whenever you want. You have to prepare an army by long training.
And if a war starts and England is involved in it, she will have to send
all her officers to fight in Furope. Are we going to be left in the same
condition as we were in 1914? Tt might have been Lord Hardinge’s good
policy in 1914 which saved India from being attacked from outside, but
is that policy or that diplomacy going to succeed every time? Are we to
be left undefended by our Government when they are busy outside? That
is what I have said year after year in this House, and I think Government
would be wise in acceding to the demand of this House that they must
distinguish between the two portions of the army,—the British regiments.
and the Indian regiments. The Indian regiments must be entirely officer-
ed by Indians. I do not agree with those who say that we cannot find
gufficient good material or sufficient people to be trained efficiently as
officers of Indian regiments. It is the greatest insult that any Member omr
behalf of Government can throw on the Indian regiments and Indian offi-
cers of the Viceroy's Commission and on Indian scidiers. This argument
can never stand. The Indian soldier has distinguished himself on the
battle:fields of Europe, Mespotamia, Palestine, Syriz and Egypt, and other

, and he has proved that he.is second to none in the world. Not
only that but the Indian officers who held minor ranks proved that they can..
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“take command and acquit themselves efficiently in the battle-field and in
every position where he may be called for duty. If they are given proper
training, I do not think they would be second to anybody in the world.
It is only Government which is not affording a proper opportunity to the
-gons of low-paid Indian officers. The Indian officer, when he rises to the
‘rank of Risaldar-Major, is a Viceroy's commissioned officer, but he gets a
very small pay, and, on that pay, he cannot be expected to get his children
“trained in the public school at Dehra Dun, where he has to pay about
‘Rs. 100 for one boy. Therefore, some kind of concession must be given
'by Government to the children of these Indian commissioned officers who
-should be trained at Government expense; and when these boys come out
‘fully trained and are recruited as Second Lieutenants in the army, they
‘will prove a great asset to the Indian army and will be as loyal to the
“traditions of their forefathers as can be expected of anybody.

Now, Sir, I think Government are making a‘series of blunders in the
-policy which they are pursuing. I ask them, in the most friendly manner
:and for their own sake, that they must open their eyes now. They must
-see that their wrong policy is giving rise to bad results. The only great
-asset that Government have today is the Indian army. The people who
:are recruited as seldiers must be kept contented. If discontent creeps
into the army, the Government will find that the army will get into a
"hopeless condition and they will not be able to get as many recruits as
‘they did before. There may be people who offer themselves for recruit-
ment, because they are hungry, but they will not be good soldiers: a
-goldier must be one who is prepared to lay down his life for the sake of
a certain cause and that cause must be his cause. At present, he has no
-other cause except loyalty. At present, he has proved that he is ready
“to lay down his life for the sake of his country and that he is ready to
-defend his frontiers: he is ready to go anywhere. But is it right and
proper that they should not be given full opportunity to train their sons
-a8 officers? Is it right that when Indian officers are being recruited, there
-should be a distinction between them and the men who get the King's
Commission in England and the Indian commissioned officer is not going to
-enjoy the same privileges as in the past? If an Indian had been recruited
“two years ago and enjoyed certain privileges, in future you are not going
“to give them the same privileges. Think, and think rightly what would
"be the effect of this discontent in the officers’ minds, whose career you
:are going to stop at a certain point. Will he be ready to give his life with
:the same readiness as the men in the past have done? . . . .

Mr. @. R. F. Tottenham: May I ask what particular privileges the
"Honourable Member is thinking of and what they have been deprived of?

Sir Muhammad Yamin Khan: The privilege is this: if the Honourable
"Member reads the speeches of 1934 at Simla, when he was not present in
the Assembly, and another officer, Colonel Lumby, was officiating, and a
Bill was introduced at that time, he will find what privileges have been
-stopped from Indian officers. According to that law of 1984, an Indian
-officer cannot in future command British regiments; and although he may
‘be placed in the same rank, when mixed regiments are going to be com-
-manded, it might go to the British officer and not to the Indian officer. .
‘That was the point taken by you, Sir, very seriously and I said the same:
:and there was no reply from the Government to satisfy us on that point . .-
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Dr. G. V. Deshmukh (Bombay City: Non-Muhammadan Urban): The
military does not believe in reading anything!

Sir Muhammad Yamin Khan: The Honourable Member is always care-
ful, and I cannot accuse him of not having read all this. 1 merely want
to draw his attention, when he gives his reply, so that he may be pre-
pared after reading the speeches of 1934.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has two minutes more.

Sir Muhammad Yamin Khan: If this discontent prevails, it will be
a loss to the Government; it will be a loss to the country, and it will be a
loss to the Indian army which is as good as any other army. I feel proud
of our efficient army—there is no question about tkeir being efficient. Our
forefathers came from different countries and they conquered @& great part
of Burope with their soldiers. TPhe Indian soldier has fought very efficient-
ly against European soldiers of all nations and they showed the Germans
what kind of soldiers they are. Therefore, any discrediting, or any kind
of aspersion, direct or indirect, will be greatly deplored. I ask the Govern-
ment to rise to the occasion, to open their eyes and try to teach the Indians
properly and give them full opportunity to defend their own country. If
British regiments are required to go out of India, the Indian regiments
must stand to safeguard their own country.

Sir, the one point which ought to be taken notice of is this . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member's time is up.

Sir Muhammad Yamin Khan: With these words, I support the cut
motion.

Mr. N. V. Gadgil (Bombay Central Division: Non-Muhammadan Rural):
8ir, your ruling has somewhat narrowed the scope of the discussion. How-
ever, I feel that this question of Indianisation is not an abstraet question.
It cannot be considered without considering the finaneial aspect and, inci-
dentally, but relevantly, without considering the standard and the possible
dangers to India from oufside. Within these limitations, I propose to
speak, and I am sure that I will not be ruled out of order. 2

It has been laid down as the considered policy that the purpose of the
Indian army is two-fold, internal security and securityr from external
nggression. I will not take the time of the House so far as the internal
wecurity question is concrened. I shall deal with the other aspect of the
policy and just consider for a few minutes who could possibly be the aggres-
sore of Indian freedom. So far as the sea-coast is concerned, I see no
possible danger from that quarter, because no great power is in a position
to attack India today or in the immediate future. But if we are to take
the policies that still govern the countries which lie adjoining to our
continent, we may consider the danger to be possible, firstly from Afghan-
istan, and secondly the usual bugbear of British policy, namely, Russia or
the U. 8. 8. R. today, and with that policy I shall briefly consider what
we have been doing on the frontier. It was remarked during the course
of last year’'s debate that we are trying to sacrifice efficiency for the sake
of economy. I shall be able to point out, not from a biassed observer, but
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an Englishman who prime facie is to be considered an unbiassed observer,
that the policy we have followed in connectiom with the tribal area on the
North-West Frontier is not a proper policy. I shall read from a book
““Modern War and Defence Reconstruction’”’ by Captain Kennedy, abous

our policy with respect to this question. He is an Englishman and an army
officer. He says:

“For close on a hundred years now we have been fighting wars on the North-West
Frontier of India. The area involved is only some 450 miles in length and a few miles
in depth. Lives and treasure have been poured into that little strip of country directly
during wars, and indirectly in peace in the maintenance of huge armaments in prepara-
tion for the next outbreak. Nearly all our wars have been failures from the point of
view of good military execution, and all have failed to achieve anything in the nature-
of permanent peace.”

That is the certificate given by an English officer . .

Mr. @. R. F. Tottenham: On a point of order, Sir: the Honourabls
Member appears to be discussing foreign policy. I understood that this
debate was supposed to be about the Indianisation of the army. I dn
not think that this is relevant.

Mr. N. V. Gadgil: If my Honourable friend, the Defence Secretary,
will bear with me a little while, he will understand, as I know he always
tries to understand, the relevaney of my remarks. If with the help of the
British element in the army this is the result of our policy during 100 years,
it is time now that we changed our poliey and followed the policy that has
been followed by Russia, namely, that of peaceful penetration, and in that
connection Indianisation will be of far greater use than the co-operation nf
the British element in fighting the tribes in the N. W. F. P. . . . .

Mr, President (The Honourable Sir Abdur Rahim): That does not arise
out of this question of the Indianisation of the army. What should be the
foreign policy is far too remote.

Mr. N. V. Gadgil: Sir, the standard has to be evolved as to the exadt
strength of the army, and it has been laid down that one-third of that ought
to be constituted from British troops. I propose to show that, in view of
the possibility of Afghanistan attacking India, or in view of the possibility
or.impossibility of U. 8. S. R. doing anything towards India, the standard
that is available today is considerably high, and if reduction is to be made,
it can be made in two ways, namely, (1) by reducing the British element,
and (2) by Indianising a considerable section of it. Therefore, in the begin-
ning, Sir, I said it 18 not an abstract question; it has some relation to
finance . . . . .

Mr. President (The Honourable Sir Abdur Rahim): It is rather remote.
That cannot be entered into here. The Chair thinks the Honourable
‘Member should deal with the question of Indianisation of the army.

Mr. N. V. Gadgil: Then, Sir, coming to the limitéd seope of this cus
motion . . . .

© Mr.'M. B.'Ansy (Berar Bepresentaﬁ;e): Another less remote reason you
can give.
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Mr. N. V. @Gadgil: Then, another less remote question is about finance.
The Capitation Tribunal found that by keeping the strength as it is and
Indianising the whole army, the extra cost that would be saved would
amount to 14 crores. The extra cost of maintaining the British troops in
India over the cost of maintaining a corresponding number of Indian troops
is estimated at ten million pounds, and, working on the present ratio, the
cost will approximately come to 14 crores . . . . .

Mr, @. R. F. Tottenham: May I ask the Honourable Member to read
the next page where it says that none of these formulae from which he is
quoting appear to have any satisfactory foundation in principle?

Mr. N. V. Gadgil: This is your official report, and you can continue to
challenge it. I thought you had been concluded by the findings of this
Report. However, the point 1 was dealing with was one of finance. By
using the word ‘‘Indianisation’’, I do not merely say that Indian officers
should be substituted for British officers on the same scales of pay and
allowances. Indian officers must receive less, and their salaries must have
some relation to the economic circumstances of this country. That is
another aspect of Indianisation. The main objection that has often been
taken is that no good material is available, but I find, Sir, from this
pamphlet,—'‘Summary of Important Matters concerning the Defence
Services in India-—1935-86""—I hope the findings here also will, not be
repudiated,—I find from this pamphlet these remarks—this is from the Ex-
traucts from the Proceedings of the Interview and Record Board during
1935-36:

“The Board thought that on the whole the standard had risen that in that there
were more good candidates and the best were rather better than before.”

Then, with respect to Navy candidates, they say:

“The general standard of the boys was gocd; educationally and physically they
appear of the proper type.”
Then, as regards the candidates for Air Force, this is what they say:

“As 11 candidates received 60 per cent. marks or more, there should be no diﬁicul_ty
in filling suitably the two vacancies offered for competition.””

I submit, Sir, at least in the matter of the Navy, there cannot be any
question of tradition. because this arm of the defence has been very re-
cently evolved. A point was made that there are martial and non-martial
races . . . ..

Mr. B. Das (Orissa Division: Non-Muhammadan): Like our friend
Captain Lal Chand.

Mr. N. V. Gadgil: He still believes that bulk has everything to do with
war. (Laughter.) He ought to know that war has been modernised; the
army has been mechanised, and it is brain that counts more than bulk.

Rao Bahadur Captain Chaudhuri Lal Chand (Nominated Non-Oﬁ':ciial}:
Is that your monopoly?

Mr. N. V. Gadgil: I don't say that bulk is your monopoly; we have
Lala Shamlal on our side too. (Laughter.)

D 2
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Then, Sir, apart from these little jokes which you have so kindly per-
mitted us to indulge in, I propose to show that given the necessary inten-
tion and the will, we can build up a very good army. That has been the
*policy and that has been the result of that policy in the U. 8. 8. R. It
has been often stated that the conditions of Russia approximated to those
in India. In 1930, the social complexion of the Russian army was this:

31:2 per cent. from the working classes,
A7'9 per cent. from the peasants, and
109 per cent. from the employees.

and, in 1936, for which the latest statistics are available, the position is
this:

458 per cent. from the workers,
42'5 per cent. from the peasants, and

117 per cent. from the employees,

and I don’t think that what Russia has done cannot be done by India if
she is given full control over her own destinies. Therefore, the objection
that syitable material is not available is irrelevant and not correct.

Then, Sir, the distinction between the martial and non-martial classes is
created artificially. You have artificially and deliberately created this dis-
tinction between martial and non-martial races. Let another war break
out. I don't see any possibility of that,—not that people in England are
not willing to face a war; they are quite willing to sacrifice men and money,
but they care more for the economic consequences that will result im-
mediately after the war is over, because the capitalistic system will fall.
That has happened in the last war. With the birth of U. 8. A., the same
thing will happen . . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has two minutes more.

Mr. N. V. Gadgil: I, therefore, submit, Sir, that this question of Indiani-
sation, if properly approached and solved, will not only solve the problem
of our defence, but it will also considerably facilitate the other aspect of
the policy, namely, of internal security. Why is it that there are riots,
why is it that there are disturbances? It is because of two reasons,—
economic depression, poverty, destitution and unemployment. Have you
any idea, Sir, of what the other countries spend on social services, on un-
employment doles? What are the Government of India doing? They ap-
pointed a Committee. Their Report, I think, is still in the Becretariat,
and nobody will hear anything more about it. If we can release, say, at
least 14 crores, and by cutting down the salaries as well, an amount to the
tune of about 25 crores of rupees would be available for social services.
If that is utilised in a wise manner, I am sure, theré will be less of un-
employment and a new nation altogether will come out of this programme.
But this will not be done unless and until we get full control of the military

" policy. With these words, as you have limited the scope of the discussion,
I support the cut motion.
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Mr. P. J. Grifiths (Bengal: Nominated Official): I do not know whether
to congratulate or to commiserate with the Independent Party on the re-
appearance of a motion which has become almost part of their traditional
equipment—a motion which fifteen years ago might conceivably have been
of some interest or even of some use, but which, in the actual state of the
facts concerning the Defence Departinent today, is of no more value than
" a spent bullet. If I may change the metaphor, it reminds me of one of
those perennial garden flowers which, however beautiful may be their
fragrance in the first year in which they are planted, continue to linger in
the garden, despite all the efforts of the gardener to eradicate them, long
after they have ceased to have any relation to the general scheme of the
garden. This motion is merely one of a long series of attacks which bave
been continuously launched against the Defence Department ever since the
inception of the policy of Indianisation. Those attacks all conform to one
of three definite types. First, it is alleged that th: pace of Indianisation is
too slow. Secondly, we are told that the segregation of Indian commission-
ed officers in specific regiments is unfair, and, thirdly, we are informed
that the presence of the British Army in this country is neither desirable
nor necessary. It will be my aim to deal only with the first of those thiree
customary allegations and to leave it to other speakers to deal with the re-
maining two.

Indianisation, we are told, is proceeding too slowly. Why must Indian-
isation proceed slowly? The answer, Sir, i8 not far to seek. Indianisation
of the commissioned ranks of the Indian army in its present form is an
experiment . . . . (An Honourable Member: “Why?') . . . . which may
or may not succeed and which must be fraught with some considerable
measure of risk during the interval in which we have to judge its ultimate
sucecess or failure.

[At this stage, Sir Muhammad Yamin Khan tried to interrupt.)

Well, if you will contain yourself for a minute, I will try to explain.
It is the first and foremost duty of the Defence Department to minimise
this risk during the transition period. In this respect the position of the
Defence Department is entirely different from that of any other Depart-
ment of the Government. Suppose, for example, that the Agricultural
Department decides to embark upon some new experimental policy. It is
justified in incurring a reasonable measure of risk in so doing. Why?
Because, if, by chance after a few years, that policy is found to be a failure
it is ‘always possible to discontinue it, to go back again, ard to start where
vou were before you embarked upon that new policy. In the case of the
Defence Department, that argumeni has no application whatsoever. Tf
you embark upon an experiment and if that experiment proves a failure,
vou run a very serious risk of suffering from foreign aggression or from
internal disorder to such an extent that you will be uiterly unable at the
end of that experiment to go back and build again on new foundations.
It would be crimainal negligence on the part of the Defence Department to
undertake too great a degree of risk in introducing either this or any other
experimental measure. 1 know that when I speak of the risks attendant
upon Indianisation, my Honourable friends of the opposite side of the House
will protest furiously. They will ask why are risks involved in Indianisa-
tion? My Honourable friend, Mr. Satyamurti, will probably rise ahortlg
and make an impassioned speech in which he will ask, have we not ha
hundreds of Indians who have proved their fitness for war, who have shown
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their heroism, who have demonstrated their valour? Of course, we have,
many of us on this side of the House have had even better opportunities,
than most of the Honourable Members on that side of the House, of ap-
preciating the heroism, the valour and the martial qualities of Indians.
But if you wish to build up an army, you want something very much more
than heroism, than martial qualities, than valour. You want, first, a closely
knit organisation; secondly, vou want a carefully crystallised tradition;
thirdly, vou want all those qualities of leadership which can only come from
experience and possibly from experience through several generations.
Finally, you want the existence of that mutual confidence between officers
and men which cannot be engendered in a day, but which can only grow
up through years and years of experience of war. I want my Honourable
friends to realise that replacement—for what you are doing is replacement,
you are replacing one set of commissioned officers by another set of com-
missioned officers, you are replacing the Vicerov’'s commissioned officers by
Indian eommissioned officers—that replacement is not a simple process.
For it involves a complete change in the whole system upon which the
Indian army is today constructed. I do not know what experience my
friends of the Congress Party have of the internal organisation of a non-
Tndianised unit. ‘During the past few years, it has been my privilege to
work in very close contact with such units and to spend many months
in the midst of their camps. I have been much impressed with the fact
that there is nothing in the world quite analogous to that closely knit organi-
sation—nothing quite similar to the bonds which like family ties link toge-
ther the different units of an Indian regiment. In the first place, the
relations between the British officers and the Vieeroy’s commissioned
officers are almost uniformly good.

Mr. N. M. Joshi (Nominated Non-Official): Who told you?

. Mr. P. J. Grifiths: T will answer that interruption. I have been told
it by dozens and dozens of Viceroy’s commissioned officers who have no
political axe to grind whatsoever. (Some Honourable Members: ‘““Oh!")
Secondly, by reason of their training, their origin and even of their status,
there is a contact between the Viceroy's commissioned officer and the rank
and file much closer than can ever be attained by any officer holding the
ordinary King’s Commission. As you raise the officers’ status, so you
widen the gulf between the officers and the men. Between the Viceroy's
commissioned officers and the men there is a very remarkable absence of
formality off parade. (4n Honourable Member: ‘‘Question.”’) Of course,
it is a question. but I am giving you the answer. That absence of forma-
lity combined with the fact that the Viceroy’s commissioned officer him-
self is nearly always one who has risen from the ranks gives him an insight
juto the wishes and feelings of the men under his command which will
never be obtained by officers with a higher status.

Sir Cowasji. Jehangir: How does this argument apply to the British

army? w

Mr. P. J. @riffiths: I am not giving way.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member is not giving way.
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Sir Cowasji Jehangir: Of course, he must. If the Honourable Member
makes insinuations and reflections, he must give way to a question which
will make his position more clear. I asked him, how this argument applies
to the British army. There is a similar difference between the officer and
the soldier in the British army, and how does he explain it?

Mr. P. J. Griffiths: If the Honourable Member will listen with patience,
1 will try to explain to him. This is not an argument against Indianisa-
tion. Everybody on this side of the House believes in Indianisation. I
am merely trying to establish the point that the proposed scheme of Indiani-
sation does involve a radical change in the whole structure of the Indian
army as it exists today, and it is because such a radical change is involved
that we on this side of the House insist, in season and out of season, on
the necessity for proceeding slowly. After all, the army exists for one job
only. The armyv does not exist to vindicate this or that political theory.
The army exists today for the task which it has done very well for very
many years past, viz., to keep this country safe from foreign aggression
and from the grave menace of civil eommotion. I turn to another reason
why Indianisation must be slow—uviz., however Honourable Members may
deny it, thera 'is a very considerable dearth of suitable candidates for
commissions. I my Honourable frieds opposite deny that statement, I
hope they will take the trouble to read the report of the Boards of Inter-
view and Record who examine candidates as they come forward. They
will be very much struck by one statement in one of those reports, & state-
ment to the effect that, of the candidates for Indian commissions, there
ia a very considerable proportion who, before their applications for com-
missions, have had no interest whatsoever in military affairs and to whom
a. commission in the army is mierely a job. In England that is not so.
In the case of the British army, amongst the middle classes of England
you have a very large proportion of people who grow up in a military tradi-
tion. It is, therefore, not difficult to find suitable candidates for the British
army, but it is really difficult to find sufficient suitable candidates for the
Indian army. The real troubleis . .. ..

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural):
Yourself! (Laughter.)

Mr. P. J. Grifiths: . . . . . that very often those, who Lave grown up
in martial traditions and whose families have long been connected with
the business of fighting, have only just begun to realise the importarce
.and the necessity of education—in many cases, therefore, those very classes
who would be most fitted for commissions in the Indian army have not
yet reached a stage where they are educationally qualified. On the other
hand, vou have another class of persons well qualified educationally, but
devoid of any interest in military affairs—education without military tradi-
tions or military traditions without education. Until you can bridge this
gap, until you have a sufficient number of people ﬁtteg both by education
and by tradition to hold commissioned rank, it will not be possible for
Indianisation to proceed as fast as we on this side of the House could
desire. -

Mr, President (The Honourable Sir Abdur Rahim): The Honourable
Member has got only two minutes more.
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Mr, P. J. Griffiths: But, Sir, progress although slow, is being made.
During the past two years, very considerable advances have been made in
certain directions. In the first place, the Kitchener College is now being
made use of to give proper educational facilities at an earlier stage than
formerly to cadets from the Indian army. The trouble in the past has been
that cadets from the Indian army either had not sufficiently high educa-
tional qualifications, or else they came in too old. To meet this difficulty,
the Kitchener College is' now being used as a training centre. I had many
more points to make to illustrate the progress made but my time is up.
I must, however, make this one point. While the Congress Party and the
Independent Party have been muttering the old shibboleths about Indiani-
sation, the Defence Department has been pegging away steadily at the
practical problem of how to introduee Indianisation and how to speed it
up as far as is consistent with safety. Finally, I will make this appeal to
Honourable Members opposite: Give up this carping criticism—give up this
habit of opposition for opposition’s sake. Join with us—bring forward
practical suggestions—join with us in making a success of the.greatest ex-
periment that has ever been tried in this country.

Mr. M. Ghiasuddin (Punjab: Landholders): I am thankful to you, Sir,
for giving a ruling that the issue here should be confined to Indianisation
of the army only. My Honourable friend, Mr. Griffiths, who spoke before
me, said that Indianisation was only in an experimental stage and that the
process of Indianisation has to be slow. I agree with him that it has to
be slow, becsuse it is to the interests of the British that it should be slow.
It has to be slow, because the British officers and men do not want to
serve under the Indian officers, and I am going to prove this thing to the
hilt. I have with me this book, ‘“The Life of Lord Kitchener’’, I will
show to my Honourable friend what the feelings of his own countrymen
have been and still are in this matter. This is a book written by Sir George
Arthur, and before I quote from this book I will relate to the Honourable
House a little history of Indianisation. The first movement for Indianisa-
tion started in the late eighties. Then the villain was the ‘‘Fat Bengali
Babu’’. The other Indians were all right according to the bureaucrat of
the day. It was the ‘““Fat Bengali Babu'’ who wanted to replace the
British. I am saying it with an apology to you, Sir, because you are a
Bengali too. It was the ‘““Bengali Babu'® who was at the root of the whole
trouble. He was the object of the wrath and ridicule of the bureaucracy as
we know from the writings of Kipling. Now, Sir, in 1885, there was a
gentleman, Sir George Chesney by name, and he was one of those English-
men, who are very sympathetic towards Indians. He wanted to introduce
Indianisation at that time, but he was opposed tooth and nail by Lord
Roberts, the same Lord Roberts whose tomb we are told to worship today.
T shall now read a quotation from this book:

“The question of Eromot.ing native gentlemen to the higher grades of the Indianm
Army was a theme which after some years’ fitful discussion had been laid aside. As
iong ago as 1885 the Military Member. Sir George Chesney, and the Commander-in-
Chief, Lord Roberts. had expressed diametrically opposite opinions on the subject.
Chesney maintzining that the Indian army suffered from the exclusion of natives from
the higher mititary commands, while Roberts grounded his ob&ection to the proposal
on the strong feeling inveterate to all ranks of the British Xrmy that natives are-
veither physically nor morally their equals.”

Then, further on, Lord Roberts says:

“It is this consciousness of the inherent superiority of the European which has wor
for us India. However well educated and clever a native may be, and however brave
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he may have proved himself, I believe that no rank that we could bestow upon him
would cause him to be considéred as an equal by the British officer, or loocked up to
by the British soldier in the same way that he looks up to the last-joined subaltern.
Thus, for the present at any rate. the grant of such commissions to Indian gentlemen
as would necessarily place them on the same footing as British officers is in my opinion
much to be deprecated.”

8o, Sir, this was shelved for the time being, and, after that, Sir George
Chesney, who was evidently a very conscientious man, brought up the
matter again and Lord Roberts again shelves it with the remark:

“I would resist the beginnings on however small a scale.”’

These were the predecessors of the Treasury Benches with whom we

1 have to deal. Some time passed, and, instead of Lord Roberts,
PM. TLord Kitchener comes. I believe three Commanders-in-Chief
had passed in between them. Lord Kitchener was more sympathetic
towards the Indianisation of the army; as a mauter of fact, he was more
sympathetic towards Indians and so he tried to do something in the matter.
He raised the Cadet Corps and all that, but when those gentlemen came
up from the Cadet Corps, they were not given employment in the regiments.

Mr. B. Das: And they became ‘‘nominated’’ Members? (Laughter.)

Mr. M. Ghiasuddin: In the meanwhile, Mr. Morley had become the
Secretary of State for India, and he wanted to expedite this Indiamisa-
tion. So he wrote to Lord Kitchener, and some correspondence passed,
and, for the information of this House, with your permission, I may read
a part of the Despatch by Lord Kitchener to the Secretary of State for
India, which will show to this House the mentality of the Army Head-

quarters. He says:

“I have considered the question from every point of view and have discussed it
with very many of those in India whose opinion is entitled to the most weight. I
enclose a paper which embodies the conclusion which I have arrived at.”

Then, there is a scheme referred to for a military college with which we
are not concerned in the present debate. Then, he says:

“The difficulty of finding a practical eolution of this most delicate question is
immense, for, although there is a general consensus of opinion among the senior
Eritish officers of the Indian Army that some measure of reform is required, I cannot
find any remedial means likely to secure the support of the majority. This is due in.
part to the dislike of change, and in part to a deep-seated racial vepugnance to any
step which brings uearer the day when Englishmen in the Army may have to take
orders from Indians .. .”

And, Sir, this is the spirit that rules Army Headquarters today! (Hear,
liear.) Sir, it is all tall talk of ‘‘experiment’’! We know the value of
that sort of statement! I am here quoting one of their ez-Commanders-
in-Chief; what he said years ago has been proved by what we have seen
today! We are treated to tall talks of ‘‘Indianisation’’ and ‘‘experiments’’,
and whenever this Honourable House has pressed for reforms, we have
always been told of the bogey of the King’s Regulations, ‘‘that these were
the King’s Regulations, you cannot touch them’’, aand so on and so forth.
I ask—who makes these King's Regulations? Not surely His Imperial
Majesty whose august name is associated with these regulations; surely
these regulations are made by some Generals either at the Army Head-
quarters at Simla or in the War Office in London, by the type-of Generals
whose attitude generally is: ‘‘Shoot the brute and stand no nonsense”’,
and this Government come forward and say: “We can’t touch it, these
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are King’s Regulations’’. 8ir, the Honourable the Defence Secretary can
convey this message to those gentlemen who make these King’s Regulations
that so long as the British troops stationed in this country are not put
under the command of the Indian commissioned officers, it is abhorrent
and repugnant to us that any British officer of the British army should
command a single Indian sepoy. (Loud Applause.) Sir, that is our
answer,—the answer of the elected representatives of the people. Sir,
it is not a matter of small dimensions. It i§ a matter where our honour
is concerned, where our prestige as a nation is concerned, that while on
the one hand British officers of the British army should have the right to
command our Indian ranks, our Indian commissioned officers should be
denied the same privilege. Now, I want to bring to the notice of the Hon-
ourable the Defence Secretary and the House at large some observations
about the practical difficulties which will stand in their way, in matters
of discipline, if they keep to the present system. Supposing that in a
frontier campaign there is an Indian commissioned captain and there is a
British officer of the Indian army and there is a British sergeant with about
30 men under his command, and now the position as created by the Army
Act and the King's Regulations is this, that this captain will be able t«
command this British lieutenant in the Indian army, but when he gives his
orders to the sergeant, the position will be that this sergeamt of the Britisa
army will be prepared to take his orders from this lieutenant, who is really
a subordinate to that captain, but he will not be prepared to take his orders
direct from the captain. Supposing that link is cut off, that lieutenant is
shot, what will be the result? This man will say: “I obeyed your orders
s0 long as that connecting link was between us, but as it has been broken,
I am independent’’. This is the sort of thing they are creating, this is how
they themselves are undermining the discipline of the army, and yet when
we make protests, they do not listen to us. (Hear, hear.)

Now, with your permission, Sir, I will say a word or two to the arch-
champions of the Viceroy's commissioned officers, namely, the gallant
Knight from Jhelum and the gallant Captain from Rohtak. Both these
gentlemen pretend to be arch-champions of the Viceroy’s commissioned
officers! They say: ‘“These boys coming from Dehra Dun are all wrong,
our old and tried soldiers are all right’’. Now, I am putting a plain pro-
position before them. I say, at present, there are some 35 rankers of the
British army posted as special branch quartermasters with the Indiam
units. Well, I will make the proposition to the Defence Secretary to re-
place them by Indians, by our own rankers, enhance their commissions
and make them quartermasters, and if the Honourable the Defence Secre-
tary gives me the assurance on the floor of this House today that he is
going to do it with regard to 75 per cent. at any rate of the vacancies that

fall due, then I will go with him, but T am sure he is not going to give
this assurance.

Mr. G. B. ¥. Tottenham: Is the Honourable Member referring to
quartermasters in British unita?

Mr. M. Ghiasuddin: No, quartermasters in Indian units. The Honour-
able gentleman has 85 quartermasters posted with the Indian units which
posts should rightly go to our rankers, our subedars and our jemadars, of
which they are now deprived; and if the Honourable the Defence Secretary
does not listen to me, then I would appeal to these arch-champions of
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jemadars and subedars to come and vote with me in the Opposition Lobby.
Sir, what is the good of talking like that—that they are the champions
of our subedars and our jemadars? Here is something which purely con-
cerns the subedars and jemadars. If the Government accede to our de-
mand, then we will go with them into the Lobby, but I know that Govern-
ment will not accede to our demand . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has two minutes more.

Mr. M. Ghiasuddin: Sir, I have, a lot to say yet . . . .

Mr. President (The Honourable Sir Abdur Rahim): No Honourable
Member will be allowed to exceed his time-limit.

Mr. M. Ghiasuddin: Here is the Army List before me. There is another
little trick to which I invite the attention of the Defence Secretary. If we
look at pages 238 and 240, we will find that the seniormost eadet from the
Dehra Dun College is junior to the juniormost of those cadets who pass out
from Sandhurst. I ask, is not that rank injustice? It means this thai,
after 20 years or so, when the time comes for the higher commands, these
poor fellows will be handicapped by having so many Britishers above them.
I think there should be some equitable method by which the seniority
of these officers should be regulated. Let there be a competitive examina-
tion and whoever of the eadets comes first should be given the first place.
After putting all these disabilities in our way, I am surprised to hear that
His Excellency the Commander-in-Chief does not know why suitable can-
didates are not coming forward for the army. They are not coming forward
because their self-respect is being undermined by joining the army and their
nockets are being touched when they are.put as the junior-most on the
army list.

These are a few of our complaints which I have tried to place before
this House, but I am afraid Government will not listen to me, beczuee
whoever disagrees with them is considered something to be despised. I can
assure the Government that this is the voice of the Punjab, a voice of a
province which supplies half the strength of the Indian army, and I
represent the Punjab landholders who constitute what they call the most
pro-British element in India and I say, speaking with authority and full
responsibility of my constituents, all those loyal people who have got their
song and nephews in the Indian army, that we are dissatisfied with this
rotton state of things and we want a change for the better. (Applause.)

_Sardar Mangal Singh (Last Punjab: Sikh): Sir, before I come to the
points raised by my Honourable friend, Mr. Griffiths, T wish to examine the
question that' is now before the House. The motion which is now before
the House raises a very important issue on which Indian opinion has been
very emphatically expressed in this House as well as outside whenever it
has come up for discussion. By the Indianisation of the army we undet-
stand that the Indian army should be officered by Todian officers, that the
rank and file of the army should be all Indians and that the Indian army
should be controlled by Indians. That is what we understand by the
Indianisation of the army. This question is very closely connected witn
the con;plet-e responsible Government in this country. Unless and until
the Indian army is wholly and completely Indianised, both in its personnel
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#nd in its control, it is impossible to establish any Government resembling
responsible Government. Therefore, the position is this. We demand the
Indianisation of the army so that in this country really true self-government
can be established. We demand the Indianisation of the army not in the
spirit of experiments; we resent these remarks. We demand the Indiani-
sation of the army as a self-respecting nation so that our country may be
defended and protected by an army which is controlled and officered by
Indian officers. This being the position, there are three aspects of this
question. The first is the provision that all our officers should be Indians.
It has been pointed out that sufficient material is not available. I say
to the Government that this sort of nonsense should not be talked in this
Hnuse Indian youngmen and self-respecting Indians are cut to the quick
when they hear such remarks from these people.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member can continue his speech after Lunch.

- T}?e Assembly then adjourned for Lunch till Half Past Two of the
ock.

The Assembly re-assembled after Lunch at Half Past Two of the
Clack, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

———

Sardar Mangal Singh: Sir, when the House rose for Lunch, I was say-
ing that the question of Indianisation has three aspects, firstly the Indian
officers of the army, secondly the Indianisation of the rank and file of the
army, and thirdly the Indianisation of the machinery of the control of the
army. As regards the first, the Government of India have made a scheme
for the Indianisation of the officers of the army, and this scheme, I sub-
mit, is wholly unsatisfactory. Its pace is too slow, and if we cnrrg on
with this 3cheme, it is absolutely impossible that the army would be
Indianised within the living memory of the present generation.

I do not know whether I should congratulate the Defence Secretary
for importing a new recruit to defend the Army Headquarters in the person
of Mr. Griffiths. He has come here to defend the army presumably with
his personal contact with certain persons for a few months and he comes
before the House as an expert on army affairs and he gives us a lecture
and talks of experiments and talks of not having good materigl in this
country. It was difficult for us here to listen to his speech which was
full nonsense. Tt is time that such talk is stopped. He should know that
it hurts our feelings, it hurts our sense of self-respect. If he is a future
candidate for the post of Defence Secretary, then I have no doubt that
the pace of Indianisation will be very much quickened than it is at present.
He says that good material is not forthcoming. I do not knmow how to
convince him that if it is not coming, whose fault is it? I think men like
Mr. Griffiths will only understand that good material has come forward
when the young Indian nation will rise, and if they do not listen to us,
they will drive them forcibly out of India, and it is only then and then
alone that you will realise that good material has come forward. (Applause:)
That will be the only answer to the speech of Mr. Griffiths. If he talks
like that, T think the Indianisation of the army will come at once. It



THE GENERAL BUDGET—LIST OF DEMANDS. 1509

was for advisers like him that the Czar of Russia lost his throne, and it
would be if the bureaucracy falls, on account of the advice of Honourable
friends like Mr. Griffiths who come here and openly declare that good
material is not forthcoming. Can any man in his senses believe that, out
of 335 millions, a few officers cannot be recruited, a few good officers
cannot be had.

Last year, I had the honour to be on the Board of Interview and
Record Board. I had myself examined several candidates, and amongst
those candidates there were several Europeans, and I can confidently say,
as has been rightly pointed out by my Honourable friend, Mr. Gadgil, that
very good material is forthcoming. The question is whether you want
that good material or not. If you really want to Indianise the army, it
can be completely Indianised within ten years. One of the Commanders-
in-Chief gave you a scheme that the army could be Indianised within a
limited period, but that scheme has never seen the light of the day.

Another argument put forward by Mr. Griffiths is that the cut proposed
by the Independent Party is like an old withered flower. He illustrated
his argument by saying that a fresh flower has value. I may remind the
Honourable Member that it is not this cut, but it is men like Mr. Griffiths
who are withered flowers and who are out of date and they are not needed
here and they should make room for others who can think better and who
can speak better.

Major Nawab Sir Ahmad Nawaz Khan (Nominated: Non-Official): It is
a great credit to Mr. Griffiths what you are saying.

Sardar Mangal Singh: As regards the Indianisation of the rank and file,
it is not difficult even according to the argument of the bureaucrats. They
say that good material is not forthcoming for the officers. If for arguments
sake we admit it, but what about the rank and file? Why can you not
withdraw the British regiment? You admit that their valour, their bravery
and their loyalty, if I may say so, is beyond question. Then, what pre-
vents you from withdrawing the British army? By withdrawing the
British regiment, you reduce the heavy expenditure against which Indian
public opinion have been protesting for the last 50 years and more. Why
can you not withdraw that army unless it is an army of occupation? Can
you imagine that any self-respecting nation desiring and fighting for com-
plete independence would ever tolerate a foreign army of occupation?
The whole scheme of the Indian army is based on a complete mistrust of
Indians. 1f you study the internal organization of the army, you will
find that the whole composition of sections and companies and then regi-
ments and divisions is based on a complete mistrust. There are different
sections. Then, there is a definite proportion of so many Indians and so
many Europeans. This proportion was laid down in 1857 after the famous
Indian Mutiny. That proportion is still being continued, and it is continued
because the Government of India want to keep a certain counterpoise in
the army. It may be argued by the Defence Secretary that in this matter
the Government of India are sometimes helpless. I can admit the force
of this argument, but we cannot force the real culprit to come here and
accuge him. He is sitting behind the purdal, probably several thousands
of miles away, and from there the composition of the Indian army is dictat-
ed. We cannot force him to come out of his seclusion. The next best
thing is for us to censure the Government of India, and, through the Gov-
ernment of India, we can censure that Council of Imperial Defence which
dictates and frames the policy of the Indian army. -



1510 LEGISLATIVE ASSEMBLY, [6TH March 1937.

[Sardar Mangal Singh.]

The third point is the Indianisation of the control of the army. It is
here that the position is most unsatisfactory. Under the new Govern-
ment of India Act, the position will become still worse. At the present
moment, His Excellency the Commander-in-Chief is a member of the
Governor General’s Cabinet. Military affairs are discussed in the Cabines
and the other Members of Government have a chance to influence the
policy of Government. But, under the new Act, the Commander-in-Chief
would no longer sit on the Cabinet, and military affairs would be decided
between the Governor General and the Commander-in-Chief and the
Council of Imperial Defence sitting in England. The Indian Members of
Government will have no chance to have their say, and, therefore, as re-
gards military affairs, the position under the new Government would still
be worse. We have been pressing for the last several years that Indian
public opinion should be associated with the administration of military
affairs. It was probably in 1934 that the Defence Secretary gave this
House an assurance with the consent of the Secretary of State that this
House would be consulted before despatching Indian troops abroad. This
assurance was again repeated next year . .

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honoursble

Member has two minutes more.

Sardar Mangal Singh: When this point was pressed very much at Simla
at the time of despatch of Indian troops to Abyssinia, His Excellency the
Commander-in-Chief, referring to the appointment of a standing com-
mittee on army affairs said:

“] am quite certain the (Government would consider that sort of a request with

every desire to meet your wishes and the wishes of political India provided that you
put up an absolutely agreed proposal concurred in by all parties in India.”

After this speech was made, a Resolution was brought forward in this
House with the concurrence of all Parties . . . .

Mr. G. B. F. Tottenham: Sir, may I ask how this is relevant to the
question of the Indianisation of the army?

Sardar Mangal Singh: I am talking of the Indianisation of the control
of the Indian army. I am developing the argument that there is no
Indianisation of the control of the Indian army. A promise was made of
a very small concession that a certain machinery would be created under
which military officers would consult this committee from time to time.

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable
Member's time is up.

Sardar Mangal 8ingh: Bo this House passed a Resolution and the Gov-
ernment of India did not accept that Resolution. Wjth these words, I
strongly support the metion.

‘Mr. N, ‘M. Joshi: Bir, the question may now be put.

(At this stage, Mr. 8. Batyamurti rose to speak.\
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Mr. @. B. F. Tottenham: Sir, if this debate is to conclude at 3 o’clock,
it will be necessary, if the Government spokesman is to reply, for me to
reply now. That is the agreement between the Parties. I wish to make it
clear that we on our side have no objection to the debate continuing, but
I do want to be assured that I shall have a right of reply.

Mr, N. M. Joshi: Sir, may I say one word? The time from 8 o’clock
to 5 o’clock is allotted to unattached Members. As one of the unattached
Members who has great interest in these two hours, 1 have no objection
to the debate going on, on condition that, if I do not get two hours today,
I shall get the balance of the time on Monday.

Mr. Deputy President (Mr. Akhil Chandra Datta): The arrangement
is already known to the House. If the arrangement is to be disturbed,
it can certainly be done. If any encroachment is made upon the time
allotted to unattached Members, the Chair is assured that the Congress

Party have agreed to make good the deficiency out of the time allotted to
them.

Mr, M. Asaf Ali (Delhi: General): About half an hour, and no more.

Mr. Deputy President (Mr. Akhil Chandra Datta): If that is the maxi-
mum amount of time that may be conceded by the Congfss Party, the
Chair proposes to call upon Mr. Satyamurti now and then Mr. Tottenham.

Mr, S. Satyamurti: Sir, it has never been my misfortune even in this
Honourable House,—I1 mean no reflection,—to listen to a more insulting
or arrogant speech than that of the friend who till now adorns the Indian
Civil Service, and hopes to join the FEuropean non-official ranks very
soon. I commiserate with them on this catastrophe. They cannot have
a more irritating, and a more arrogant member of their group. I do not
know what they are going to do in the new India, but I warn them in
tinve, that, if they are going to have representatives who make speeches
like: this in this House, they are storing up trouble for themselves.

Now, Sir, he indulged with poetic fervour in the metaphor of =
garden, and talked of the Independent Party nurturing a stale flower
while fresh flowers like him are blossoming in this garden. The truth
of the matter is this—that the Independent Party have been rendering
greal serviees to the freedom of this country, by constantly taking up
as .their subject this subject of the Indianisation of the Indian army.
Sir, there is no more important subject for the futurs of this country,
and, I am sure, this side of the House is very grateful to them for the
persistence, with which year after year they have been bringing forward
this cut motion. And I think, therefore, they mey well congratulate
themselves that the flower they are nurturing is not stale, but will soom
grow and will become so plentiful that all these weeds like the speaker
will be wiped out of this beautiful garden, and this country will consist
only of beautiful flowers like those which the Independent Party brings
out.

Then, my Honourable friend spoke as if he was the Government of
India, the Secretary of State, His Majesty’s Government. The arrog-
ance of some of these Europeans who ‘‘assume the God, affeet to nod,
and seém to shake the spheres’’ seems staggering to me. I know my
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Honourable friend, the Army Secretary, would not have spoken in this
strain; but this gentleman, more loyal than the King himself, suddenly
gets up, and with all the responsibility of the British Empire on his frail
shoulders, tells us that this is an experiment, that you dare not go
further than this, ''I warn you'’ and the rest of it. It seems to me, Sir,
a sense of humour will add to my friend’s many accomplishments very
much. (Laughter.)

Then, he defined, in that gubernatorial language with which the
"Britisk Government has made us so familiar ‘‘the inception of the policy
of Indianisation’’. And how long this inception will go on I do not
know. He naturally stated our complaints very correctly, that of the
puce being too slow. May I ask my Honourable friend one question?
"He cannot answer it now, but sometime when he gets a chance he may
answer it. According to his idea of the pace, how soon will the Indian
army be completely Indianised in all its ranks, officers and men? A
century, I suppose. (Voices of ‘“Five hundred years.””) Do you expect
us to wait till then? Then you have not read history aright. When
men like him have gone away, then the army will become completely,
not Indianised, but will have become completely Indian, long before you
think we -can do. that. He patronised us by saying, ‘‘Of course we
.on this side’’,—he spoke for all the Government,—'‘we on this side
accept the policy of Indianisation’’. Thank you very much. You
have accepted the policy of Swaraj; it will come a century hence. We
must be grateful for small mercies, I suppose. Then, he referred to
our second complaint, segregation of Indian officers. Yes, that ig the
sting of the thing that young Indian officers who are good young fellows
should not be placed on the same footing as British officers. I know
my Honourable friend, the Defence Secretary, will give various reasons as
to how they are gradually approximating to that position, and how one day
even Indian officers may command British officers. But I am sure he is
convinced, and were he free to speak his own mind, he will himself say
that there is behind the minds of all the army commanders, a feeling that,
for all the time they can conceive of, Indian officers shall not command
British officers. That is what we object to.

Then, he also said that we object to the presence of British troops in
this country. Yes. I believe we do not want them. I believe we can
defend our country without them; at any rate we do not want them on
these terms; and, if at any time India wants foreign troops, I can assure
my friend that we can get mercenaries on better terms than we are
paying the British mercenaries today. What are you in this country
but mercenaries? This country is nothing to you but a field for exploita-
tion of my countrymen, and you have sold yourselves for defending your
hold over this country, Look at Spain. If I want volunteers to help
me, 1 will get heaps of better men on better terms—French and Italians,
if at all I feel like wanting them. But I do not want Englishmen at all.
My friend for the first time laid down a new principle, and T would like
the Defence Secretary to say, on behalf of the Government, whether
my friend spoke, in this instance, for the Government. It seems the
‘whole scheme of this Indianisation is an experiment. Is it an experi-
ment? Therefore, you have not made up your mind that this army shall
be Indianised even a thousand years hence. You are now trying an
"oxperiment: it may fail: if it fails, you are going back upon the whole
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thing. Is that the position of the Government? I want to know, and
I think it is a matter on which the House is entitled to an answer . .

Mr. M, 8, Aney: What is the meaning of failure in a case like this?

Mr, 8, Satyamurti: And, as my Honourable friend says, what is the
-meaning of failure in a case like this? I want to tell my friend who
spoke just before lunch that this country used to exist before England
cama here, and we were then defending ourselves: we were a free country
and we defended ourselves. Secondly, I want to ask my friend one ques-
tion: how did you conquer this country? Did you have a single straight
fight against my countrymen? You always used traitors to defeat my
own countrymen. From Mir Jafar's days right up to last year, vou have
been using my own men to defeat us: you have never defeated my nation
in a straight fight: you cannot do it. You also said that there is a dearth
of ample material. I am glad to see my Honourable and gallant. friend,
Sir Henry Gidney, here—and T have his authority to say-this—when he
sat on the selection committee last vear and interviewed the voung gentle-
men who came up for being interviewed, he was of the opinion that he
‘never had seen in his life a finer set of lads, who could officer any
army in the world; and he tells me that the General who was there agreed
with him. Why insult us? By all means be honest about it. Sav wvou
have conquered this country and you are afraid of your own future and
you want to remain here as an army of occupation. We will then respect
vour honesty. But, please do not put us off with this sillv excuse, which
convinces nobody.

The Honourable Member then talked of traditions. Yes. It was
Napoleon who called you a nation of shopkeepers. What are vour tradi-
tions? As for us, we are an ancient nation: we have well defined tradi-
tions of martial valour. My Honourable friend then said that the
Viceroy’s commissioned officers never used to complain to him. T know
that. Look at the company he keeps now. (Laughter.) They will never
complain, and I am not surprised. Slaves love their own claims, and
it is no use quoting slaves against. us.

Then, my Honourable friend said that this army is here to keep this
country safe. May I know for whom? You want to keep this country
safe for British imperialism, not for my countrymen. He then very
cleverly argued in this fashion: it seems they regard people who apply
to become officers in this way: if they have military traditions, they have
no education: if they have education, they have no military traditions:

‘“Maunanmookah pravachanapathu vecchdkee jalpakowa.’”

"It & man is silent, he is duib: if he speaks, he is voluble; therefore,
in any case, he cannot come in. It seems to me this antithesis between
tradition and education is one of these new shibboleths, not une of the
old shibboleths, which he accuses of. He ‘appealed to us that we must
co-operate in this slow process of Indianisation. ! want to give him a
warning. Another war is coming. You will ask us to co-operate then,

and I say, unless you . . ..

- 'Mr,. Bhulabhai J. Desal (Bombav Northern Division: Non-Muharhma-
~dan, Rural): He was tendering advice: you tender him some!
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My, 8. Batyamurii: My Leader reminds e that one geod turn deser-
ves another, and as he has given us advice, we will also give him some
advice: that, when the next war comes and he wants us to help him,
we will advise him to go home. I do not wish to say anythimg more as
I wish to give an opportunity to the Leader of the Independent Party
the chance of saying a few words. I shall conclude by saying that I -hope
that every section of this House, every Indian, elected and nominated,
will walk into the lobby with us on this motion, or will at least have the
self-respect to remain neutral

Mr. Deputy President (Mr. Akhil Chandra Datta): With the consent
of the Congress Party and with the necessary implicaticn involved in that
consent, the Chair will call upon the Deputy Leader of the Independent
Party to speak.

Sir Cowasji Jehangir: Mr. Deputy President; my Honourable friend,
Mr. Griffiths, to whom we owe our thanks, has given us something to
bite. In the first instance, he complained that the Independent Party
have been moving this cut year in and year out, and that it was a withered
flower. May I reply to him by a very short story? 1 am' not accustomed:
to tell stories in this House, but. I will give just this verv shori one.
Once a very famous Indian lawyer, a man of European reputation, Sir
Rash Behari Ghose, had the misfortune to appear before a district judge.
The district judge did not recognise him. Sir Rash Behari Ghose had to
take into the Court a large number of law books. The district judge,
ignorant of law, turned to Sir Rash Behari and said: ‘‘Babu, have you
brought your library along with you?' Sir Rash Behari replied “*Yes, to
teach you law’’. Therefore, we bring this Resolution year in and
out to teach men of the mentality of my friend, Mr. Griffiths, something
about the army.

Now, I will touch upon the main issue which he was pleased to enlighten
us about. His one argument. was this: that in the Indian army, as it is
at present composed, the Indian officers, that is to say, the Viceroy's
commissioned officers come from the same class as the sepoy, and, there-
fore, when they get this commission, they are able to be on better terms
with the sepoy than with Indian officers of a better social and educalional
standing, and, therefore, to Indianise this Indian section of the Indian
army was a very difficult problem, because there was the danger of the
sepoy not being able to get on with Indian officers of a different social
class and education as well as with the kind of officers he was accustorned
to. Now, that goes to the root of the whole question. Are we India-
nising the Indian army or are we merely substituting Indians of hetter
educational stendard—I will not say social—than the Indian officers that
are at present in service? That is not Indianisation. Indian for Indian
is not Indianisation. What we have been asking for, even if slowly but
steadily, is the substitution of Indian officers in the Indian army for
British officers. Why is this class of Indian officer, the Viceroy’s com-
missioned officer, a necessity in the Indian army? It is because thz army
is officered by British officers who cannot naturally come into intimate
contact with the sepoy except through an intermediary class called the
Viceroy’s commissioned officers who come from the same class as the
sepoy, and it is because up to now the army has been officered by British
officers, that this class of Indian officers has come into existence and has
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been in existence all these years. Naturally when you try to eonvert that
olass of officer into a different class of Indian officer, you come upon the
difficulty of the British officer not being able to keep in touch with the
sepoy as he has done up to now. That is your difficulty. Now, we ask
that it is the British section of the Indian army which should be India-
nised,—again I repeat,—slowly, but steadily,—and we don't mean that
an Indian should be substituted by a more highly paid Indian.. That
won’t tend to economy; that would only tend to bring in another class of
officer, better educated, better socially fitted, in place of the one wou
have got, which would not fulfil either your object or our object. 'There-
fore, to call this Indianisation is not what we intended, ner whab you
otiginally intended. When you originally talked of Indianisation, it was—-I
again repeat, slowly but steadily,—the displacement of the British officer by
the Indian officer, and not by replacing the present Viceroy’s commissioned
officers by a class of Indian officers more highly qualified or better socially
fitted, costing us more, and not giving us the results required. That is
the answer to my friend, Mr. Griffiths. The difficulties are of your own
creation. Leave the Indian commissioned officer where he is,—call him
the Viceroy’s commissioned officer or by any other name you like,—because
as long as the Britigh officer remains in India, that class may be necessary
for that personal contact which is essential between officers and men,
because you cannot obtain that personal contact without this interme-
diary, as the British officer is not an Indian . .

Mr. @. B. P. Tottenham: Does the Honourable Member mean to
suggest that the Indian commissioned officer should take

e the place of the Viceroy’s commissioned officer and should

not be allowed to rise in the army above the rank of a platoon commander ?

Sir Cowas{i Jehangis: When I say Indianisation, I mean that the
British officer should go gradually and the Indian officer should take his
place, that the Indian officer should have a much better educational and
social standard, buf the inferior types of Indian officers you have today
have become a necessity to you, because the British officers in the Indian
army are fot of the same race and creed as the sepoy. Naturally, as
long as you have the British officer in the Indian army, you must have
an intermediary. You should replace your English officer by Indian officers
and make it increasingly less necessary to have that intermediary class
of officers whom you now are pleased to call as Viceroy’s commissioned
officers. That is my point, and that is my snswer to my friend, Mr.
Griffiths' objection to a faster speed of Indianisation. Sir, T am surprised
that this point should have been placed before this House at this very late
stage in the history of Indianisation. It only shows how little Mr.
Griffiths knows about the real problem of Indians or the Indian army, and
T do echo the sentiments thatp have been expressed by my friend, Mr.
Satyamurti, though perhaps not in such forcible language, that it would
be better if our friends on the Government Benches really trv to under-
stand the Indian mentalitv. Tt seems, Mr. Deputy President, that 10 -r
15 years residence in this country is not sufficient for FEnglishmen to
understand the Indian mentality, but if they would onily realise that they'
don’t. understand the Indian mentality, T would be satisfied. But if they
are led to behieve by some of their Indian friends whom they are nccus-
tomed to mix with, that they understand everything about India after their
short residence im this country including the Indian mentality 1n evéry

m2
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part of India, then I regret they are very much mistaken. British officials
have done very great service in this country, but don’t let them believe
that in a few years time they can learn everything that there is to be
known about. Indians in every part of India. That is the greatest mistake
they make, and my friend, Mr. Griffiths’ speech has only been an exhibi-
tion of "that great fallacy, from which many of my friends suffer in this.
country, about knowing all about India and Indians after a stay of a few
years in this country.

Mr. G. B. F. Tottenham: Sir, I think this debate has illustrated the
validity of the objection that I took this morning to the cut motion that
my friend originally wished to move. The debate has wandered over a
very wide field, and I have always protested in this House on the ocnasions
when it has falien to me to defend the defence, budget against heing expect-
ed to dezl with the whole field of defence policy, expenditure, Indianisation
and everything else within the short period of half an hour. After all, Sir,
the army and the other defence forces in India rank in importance and size
at least with the railways in this country. The railways have five days
for discussion of their budget, and I have half an hour in which to reply to
all these questions.

Sir, 1 will now come to the particular subject of this debate. 1t has
been my lot on previous occasions to deal with debates on [ndianisation,
and on these occasions I have always done my best to explain the pclicy
of the Government and to remove certain misconceptions that prevail
with regard to it. I have explained that we are now in process of carrying
out a definite policy for the replacement of British by Indian cfficers in
a cavalry brigade and a division of all arms with a due propurtion of the
ancillary departments. I have explained before, although in view of whut
Mr. Satyamurli said I hardly dare to use the word, that we do regard
this scheme of Indianising e cavalry brigade and a division as a definite
experiment,—in the sense that it is something that has not been done
before—and we must have time to see whether that experiment succeeds
in practice. I have also explained very clearly on previous oc:asions that
there is no chance whatever of our reconsidering our policy or expanding
our schere until we have had ample time to see how it works. In addition,
Sir, I have explained that, apart from the gradual substitution of Indian
for Britich trocps which is involved in this very scheme of Indianisation,
we have no intention at present of making any permanent reduction in
the number of British troops in this country. I have also poitited cut that
we have since the war reduced the number of British troops in this country
by some 20,000 men. Now, today, Sir, I cannot announce any change
whatevar in that policy. And, having said that, I suppose I might as well
sit down and await the inevitable result. (Laughter.) I have, however,
thought it better to preface my remarks with these rather blunt statements,
because 1 see no value in beating about the bush. On the other hanl,
T certainly do not want to ieave this House, as I shall shortlv be leaving
it. under the impression that the Government of India, and if T may spesk
on their behalf, the military authorities also, are not fully conscious of t;he-
strength of Indian feeling on this subjeet. 1f the (?rovemment. of _]n‘c]la,
having after due deliberation laid down & certain policy for the Indianisa-
tion of the army four or five short vears ago, are determined not to be



THE GENERAL BUDGET—LIST OF DEMANDS. 1517

deterred from that policy, it is, I may assure the House, not on account
of any callous or complacent disregard of the feeling to which I have just
referred, but because they honestly believe that any other course would be

inconsistent with their very grave and heavy responsibilities for the safety
and security of this country.

Sardar Sant Singh (West Punjab: Sikh): The vote of this House does
not affect.

Mr. G. R. F. Tottenham: Acknowledging as we do the sincerity of
the views of Honourable Members opposite, I hope they too will at least
do us the credit of having honest views in this matter. (An Honourable
Member: ‘“No”’.) Now, I should like to proceed, if I may, and make
just ore more cffort to explain certain features of our policy and to remove
certain misconceptions with regard to it. Before I dogp, I would like to
read to the House certain extracts from a note whicH®® supplied last year
to the Leader of the Independent Party. whose absence, we deplore so
much today, Mr Jinnah. He asked for certain information abhout the
scheme, because it was obvious from what he said in his speech last year
thet he did not fully understand it. This scheme, as I say, aims at the
Indianisation, or replacement of British by Indian officers, of a cavalry
brigade and a division of all arms and services. That includes three
cavalry regiments, 12 infantry battalions, 18 batteries of artillery, 4 troops
or companies of sappers and miners, some signal units, a proportion of the
Indian Army Service Corps, the Indian Army Ordnance Corps, the Indian
Army Veterinary Corps, the Military Engineer Service, the Remount Depots
and Grass Farins and also a proportion of the Staff. The Ilndian Army
hag hitherto been ecomposed, as Honourable Members are aware, of infantry
and cavalry together with those departments I have mentioned just now,
and it has also had its share of staff appointments. The total number
of officers in the Indian army today is in the neighbourhood of 3,000 and
the annual wustage in the neighbourhood of 120. The officers required to
fill these 120 vacancies at present come mainly from the Sandhurst, al-
though a small proportion are sometimes transferred from the British
service, that is, from British cavalry or infantry regiments. Our division
and cavalry brigade scheme involves, first, a reorganisation of the officer
establishment of the infantry battalions and cavalry regimerts of the
Indian Army to correspond with the British model; that is to say, the
Indianised cavalry regiment will contain 27 officers and the Irdianised in-
fantry battalion will contain 28 officers,- plus 4 officers for the training
battalions, as against the present Indian army establishment of 12 British
oflicers and 20 Viceroy’s commissioned officers per unit. In the second
place, it will involve the creation of certain entirely new units in the
artillery and signals because there are no such units in the Indian army
at present. The twelve infantry battalions of this scheme represents about
one-eichth of the infantry strength of the Indian army and about one-
twelfth of the infantry strength of the army in India; the army in lndia
includes the British army as well as the Indian army. The three cavalry
regiments in our scheme represent about one-seventh of the cavalry
strength of the Indian army and one-ninth of the cavalry strength of the
army in India. Thirteen batteries of artillery represent about one-sixth
of the artillery strength of the army in India. Four troops nr companies
of Sappers and Miners represent about one-seventh of the engineering
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stréngth of the army in India, and two Bignal units represent about one-
sevehth of the Bignal strength of the army in India. The number of officers
who are required to man these fighting units that I have just mentioned
on the scale to which I have referred adds up to a total of roughly 600,
and to provide the correct proportions of ancillary services and deparinients
and staff, it has been esdleulated that 20 per cent. of the total cadre will
be required. The total cadrs will therefore be about 600 combatant officers
and about 150 officers belonging to the services and departments, a total
of 750. The intake of 60 a vear into the Indian Military Academy, provid-
ed that all those 60 succeed in passing out and that there is no wastage
in future years after they obtain their commissions—that number would
be sufficient to producé this cadre of 750 in a little over twelve years. But,
Sir, one has to take wastage into account, both wastage at the Academy
and in later years e has also to take into account the fact that when
we started thie scheme for the Indianisation of a division and a cavalry
brigade, we stgrted with some 130 Indian officers already in hand who were
serving in the old eight-units scheme. Taking both these facts into ae-
count, it has been calculated that an actusl output of éven 50 a year from
the Indian Military Academy would be sufficient to fill this cadrs by about
1951. By that time there ought to be a sufficient number of Indian offi-
cers of the required seniority, that is to say, of about 25 years’ service, to
command the units contained in the plan. Obviously if the output were to
exceed that figure the total number of officers required might be obtained
before a sufficient number of them were sufficiently senior to command
their unitzs. On the other hand, if the progress made is satisfactory, it has
always been indicated that a further advance may take placa long before
1950 and that would provide a means of absorbing the surplus that might
occur in the meanwhile. Now, if an output of between 50 and 60 officers
8 year from the Indian Military Academy may be taken as sufficient to
Indianise a cavalry brigade and a division in about sixteen vears in the
circumstayces which I have described, that is to say, starting with 130
officers on hand, it is perfectly obvious, in the first place, that this rate of
output would be considerably more than sufficient to Indianise a division
snd a cavalry brigade if the process was spread over the full normal regi-
mental career of 25 years. It would also follow, in the second place, that
the present cutput of some 120 British officers from Sandhurst which is
required to fill the present Indian army cadre, with its smaller number of
officers per umit, can form no criterion whatever of the ennual rnumber
of officers that will be required to fill a completely Indianised army of the
future. Very elaborate calculations would be required to work out with
any degree of accuracy what that annual requirement would be. But on
such calculations as T have been able to make, it appears that the number
of officers that you would require every year to fill a completely Indianised
army corresponding to the present Indian army would be in the neighbour-
hood of 250 instea% of the present 120 from Sandhurst. Those are certain
tacts which I think Honourable Members may be interested to learn.

1 will now go on, if T may, o econoentrate on the three points which,
a8 the debate today has shown, still figure most prominently in the minds
of Honourable Members who oppose this scheme. I refer, firstly, to whas
in onlled segrepgution, secondly, to status and powers of command, and third-
ly, to this question of Viesrey's sommisgionad officers. Now, as regards
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segregation, I have very frequently explained before, that whut we are
aiming at is the complete Indiamisation of & part of the Indian army and
not the partial Indianisation of the whole of the Indian army. Thst pro-
cess, a8 I have just explained, so far as a cavalry brigade ard a division
are concerned, ought to be complete by about 1950, and 1 have ulwavs
held and maintained that it will provide a far quicker approach to comn-
plete Indianisation than anyv other possible method. That is n statement
I have made several times in this House and I submit it has never been
taken up on its merits or challenged. Under the Skeen Committee pro-
posal, which is the alternative, the whole of the Indian army might pos-
sibly have been half-Indianised in about the same time, that is, by about
1950. But the very admixture of British with Indian officers under that
scheine would have provided a handle to those who are opposed to Indiani-
sation. Tt would have provided them with a handle to postpone the final
step. That final step, as everybody must be aware, is the “omplete cessa-
tion of the recruitment of British officers for the Indian army. After that
step has been taken, a period of from 80 to 85 years must elapse hefcre the
last British officer disappears from the Indian army and before that step
is taken, no scheme can ensure the complete Indianisation »f the Tndian
army within any measurable period of time. Now, Sir, if we had adonted
the plan of the Bkeen Committee, that is the plan of sandwiching Indisn
officers in between British officers, I am quite sure that we should have
been accused of distrusting Indians. ‘“You cannot trust Indians to run
their own show’’, it would have been said: ‘‘That is the reason why rou
still insist on putting Indian and British officers together in the same unit
so that you may he able tn say that the Indian officer cannaot do without
the British ctficer.”” When, however, we take the other course of trusting
Indians to rur their own show, we are immediately accused of invidious
segregaticn and, Sir, T have never been able to understand that accusa-
ticn. What we are offering in respect to a considerable section of the
Indian army, is complete independence or swaraj. Honourable Members
opposite, so far ag I am aware, have never described complete independence
or swaraj as invidious segregation on the political side and I bave alwavs
failed to understand whyv they should describe it as such on the military
side. That, Bir, brings me to the second point about status and powers
of command The real reason, I suggest, whv Honourable Members chject
to our plan and call it segregation is not that thev really mind these Indisn
officers beinz put into separate battalions, but because they tlink it is a
deep laid plot to prevent Indian officers from ever exercising ecommand over
British officers. That is a myth that should have been exploded long ago.
T have explained not once or twice but several times or the floor nf the
House that the Indian commissioned officer enjoys complete reciproeity
wich the British officer so far as powers of command are concerned inside
the Indian army. I have read out the King's Regulation on the subject
before. I can read it out again; but I can assure the House that in the
Indian erray the powers of command of the Indian officers are exaotlv the
same as the powers of command of a British officer. So far as the British
artuy is concerned, the Regulations have been amended to secure that the
Indian commissioned officer exercises powers of command over personnel
of the British srmy on every oceasion unless he is specifically debarred
from doing so; and a8 far as I am aware, no occasion has vet arisen where
an officer has been debarred from exercising these powers. Finally, 1
should likc to nail to the counter one mis-statement which was made the
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other day about Indian commissioned officers not receiving salutes from
British soidiers. Every soldier is required by regulation to salute any
person whom he knows to be an officer, whether in uniform or not, and he
does, as a matter of course, salute the Indian commissioned officer withcut
thinking twice about it. I have never heard of any occasion on which a
British scldier has failed to salute an Indian commissioned oificer. 1 do
most profoundly wish that we could hear the last of this inferiority complex
which is leading, if T may say so, to the manufacture of these complaints.
It does no good whatever to the Indian commissioned officers who are
alrendy joining their units in the Indian army and I believe it is doing

disservice to the plan of Indianisation that we are doing our best to work
out,

Then, finally, there is this vexed question of the abolition of the Vice-
roy's commissioned officers. Here again I am sure most of the objection
is based on the feeling that it is a sort of dodge to delay Indianisration. I
have explained before that it does not delay Indianisation by one single
minute, because in whatever capacity an officer begins his military career
he must spend at least 24 to 25 years before he reaches the command
of his unit. Now, it does not matter two pence whether he rnends his
first vears as a commissioned officer in command of a platoon, as every
British subaltern does in the British army, or whether he spends & longer
period as i company officer, which is the present practice in the Indian
army. Exactly the same time is taken in either case to reach command
of the unit. It may be true that this plan does postpone the particular
date by which we shall begin to reduce British recruitment from Sandhurst,
but it does not delay in any way the final achievement of Tndianisation.
One thing I have never been able to understand and which no Honourable
Member has ever been able to explain to me is what possible justification
there can be. when vou are starting a national army, for continuing the
altogether unique practice, which now prevails in the Indian army, of
having this grade of Vicerov’'s commissioned officer in between vour com-
missioied officer and vour other ranks. The Viceroy’'s commissioned officer
is necessary today, as Sir Cowasji Jehangir has pointed out, as a link
between the British officer and the sepoy and in that capacity be bas
performed most invaluable services in the past; but when vou are stariing
a purely Indian army I canont see what possible justification there can be
for having twe forms of comission in your units,

Now, Sir, in the few minutes that are left to me, there ars just one
or two particular points which I should like to refer to and which were
raised in the debate. Mr. Ghiasuddin raised the question of quarter-
masters. I think he imagined that it was the practice for us to promote
a man froia the ranks of a British unit as quartermaster in all units of
the Indian army. That is not correct. There is what is krown in the
Army List as the special list of quartermasters who are appointed to the
training battalions of Indian army regiments. The training battalion. as
vou know, is a sort of parent to the active battalions and sombatant offi-
cers from the active battalions go to the training battalion for short periods.
A great deal of the work of administering the stores and accounts of the
regiment is carried on in the training battalion. We used to find it a

. mattar of great difficulty to secure continuity in the post of quartermaster
in the training battalions, where this officer has an enormous amount of
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work to do connected with stores and has to keep perhaps 50 or 60 d:fferent
accounts. If we had been able to find Viceroy’s commissioned officers
of sufficient education and knowledge of accounts and so on, it might have
been. .o

Mr. M. Ghiasuddin: Does the Honourable Member mean to sav that
there has not been a single Viceroy's commissioned officer who was compe-
tent encugh to be appointed to these posts?

Mr. G. R. F. Toltenham: Viceroy’'s commissioned officers have never
been appointed to these posts, because from their standard of education
and the kind of upbringing they have had, they are not qualified for that
kind of work. There may have been one or two cases in which Viceroy’s
commissioned officers have acted as quartermasters and the result has been
unsatizfactory. The point is that in the active battalions of the different
regiments the quartermaster has invariably been one of the regimental
officers, and in every Indianised battalion, if the Honourable Member will
look at the urmy list, he will find that the quartermasters are Indian com-
missioned officers. It is only in the training battalions that the ather
scheme prevails and that means only about 18 officers altogether. Now,
Sir, the second point was the question of the seniority of Irdian commis-
sioned officers compared with British officers when they pass out of
Sandhurss. Ncw, as the House is aware, the course at the Indian Military
Academy is 2} vears; at Sandhurst it is only 1} years. One might think,
therefore, that every Indian commissioned officer who passes out of the
Academy was a year junior, automatically, to his confrere at Sandhurst.
That is not so, Sir. Every officer who passes out of the Indian Military
Academy gets automatically one year’s ante-date to put him on & level
as far as possible with his confrere at Sandhurst. The practical effect of
that is that Indian commissioned officers who pass out of the Academy
and join their units six months later than British officers are in every case
senior to that batch of Britich officers. Then you get the case of the batch
that passed out of Sandhurst one full year before them, not six months
before. The question was how we should grade our Indian officers com-
pared with that batch of one year previous. It might have been prssible
to make all the Indian officers senior to all the cadets who came from
Sandhurst. It might have been possible to make them all junior, or,
Honourable Members might suggest, it might have been possible 1o dovetail
them in some way. It was, however, found that there were great practical
difficulties. Their passing-out examinations are not the same, their
standards are not the same, and there was no particular way of deciding
whether so and so of the Indian Military Academy passed out higher or
lower than so and so from Sandhurst. I think Honourable Members of
this House will agree that we could not possibly have pui the whole bateh
of Indian commissioned officers senior to a whole batch of officers frem
Sandhurst who had passed out and actually joined their units a -ear
before they did, and we have therefore adopted the course of making them
one day junior. The ante-date of one year does, however, put them as far
a8 possible on an equality with officers from Sandhurst. Now, Sir, the
next point I should like to mention was the point raised by Sardar Mangal
Bingh about what he was pleased to call the Indianisation of the control
of the array under the new constitution. It is perfectly ‘rue that under
the new schem= of reforms His Excellency the Commander-in-Chief will
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cease to be & Member of the Government and the constitutional responsibi-
lity for defence will fall upon the Governor General alone. That is the
scheme of the constitution, we cannot alter it, but I think the Honourable:
Memkber has forgotten that in the Instrument of Instructiops to the Gov-
ernor General he is specially enjoined to consult his Ministers on defence
matters and especially on questjons such as Indianization, which is actually
mentioned in the Instrument of Instructions, and algo with regard to the
size of the Defence Budget. I believe myself that any Governor General
of the future will certainly find it necessary to consult the Ministers of the
tuture in regurd to the defence policy, and if ‘he did not do so.

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable:
Member has only two minutes more.

Mr. G. R. ¥. Tottenham: . Sir, T have nothing more to say..
(Ioud Applause.)

Mr Deputy President (Mr. Akhil Chandra Datta): The question is:
*“That the demand under the head ‘Defence Department’ be reduced by Rs. 100."

The motion was adopted.

oy
Mr N. M. Joshi: Sir, I wish to move motion No. 110 on page 10 . . .

Mr. Deputy President (Mr. Akhil Chandra Datta): Has there been
any sarrangement between members of the Unattached Party? In the
absence of sn arrangement between members of the Party, we have to
go in order of priority.

Mr. N. M. Joshi: By all means please go in that order, but there is:
no other unattached Member who has got a motion, who is here now;
it there is an unattached Member, he will rise in his seat and defend his
right, but if there is no Member present, he will not rise.

Mr. Deputy President (Mr. Akhil Chandra Datta): The Chair will
now call upon Mr. Anwar-ul-Azim. (The Honourable Member was nok
in his seat.)

Mr. N. M Joshi: May I point out that Mr. Anwar-ul-Azim is &
member of the Independent Party aud he cannot take up the time of
the unattached Members.

Mr Deputy President (Mr. Akhil Chandra Datta): He is not.
Mr. N. M. Joshi: He told me himself he is.

Mr. Deputy President (Mr. Akhil Chandra Datta): Mr. Joshi need nok
be impatient, he is coming presently, in a moment.

(After a pause.) Mr. Joshi,
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Social Insurance for Industrial Workers.

Mr. N, M, Joshi: Mr Deputy President, I move:
“That the demand under the head ‘Executive Council’ be reduced by Rs. 100.”

My motion is intended to draw the attention of this House and of the
Government of India to the urgency of establishing a unified system of
compulsory State insurance for the protection of industrial workers in
this country agsinst various risks incidental to their life.

The Honourable Bir Frank Noyce (Member for Industries and Labour):
What did the Honourable Member say was the object of his motion?

Mr. N. M. Joshi: My motion is intended to draw attention to the
urgency of establishing a unified system of compulsory State insurance
against risks of various kinds incidental to the life of the industrial woikers
in this country.

Mr. Deputy President, in the year 1935, during the Budget discussion,
[ had suggested to the Government of India that they should take steps
to immediately establish a system of health insurance in this country
for induvstrial workers. Today I am asking the Government of India and
the Legislature to take steps to establish a unified system of compulsory
State insurance against all risks incidental to the life of the industrial
worker. This change in my demand on behalf of the working classes
of this country is due to a change in my opinion as to the best way of
gecuring a system of social insurance to be established in this country.
Moreover, the change is also due to the fact that the recent elections
have brought about a change in the character of the Provincial Govern-
ments in this country. (Hear, hear.) Mr. Deputy President, in 1935,
when I spoke on my motion, my Honourable friend, Sir Frank Noyce,
stated that in making my proposal for the establishment of a heaith
insurance, I was voicing my personal desires and not the desires of the
working classes of this country. He said that the working classes of this
country will not be ready to have some amount deducted from their
wages as contributions to an insurance fund and he gavs as an instance
the effort made by the Government of India in the salt mines at Khewra.
Hé said that the Government of India had thought of a good scheme for
the working classes emploved at Khewra but he found that the workers
were unwilling to take advantage of that scheme. The failure of the
Government of India in persuading the emplovees of the Khewra mines
was, in the first place, due to the fact that the workers of these mines,
who were very low paid, did not like any deductions to be made out of
their low wages. This attitude is easily understood. But is that a reason
why we should meke no provieion sgainst the risks incidental to the
lives of the working classes? If the wages are lew and the workers are
unwilling to have their low wages deducted for contributions for the
insurance schemes, let us first increasce their wages immediately and start
the insuranees schemer. If you do not want to do that, then start
insurance schemes which will not require any contributions from the
workers. There are many countries in the world which have established
insurance schemes without any contribution from the working classes.
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Mr. N. M, Joshi: In Great Britain itself, for a long time the workers
did not pay any contribution for their old age pensions. If the Govern-
ment of India does not want to increase the wages and if it does mot
want to establish non-contributory schemes, then I suggest to the Legisla-
ture and to the Government of India that they should be ready to deduct
even from the low wages of -the working classes in order that they should
get protection against unprotected sickness, unprotected unemployment,
unprotected childhood, motherhood and widowhood. There are people—I
hope my Honourable friend the Member in charge of the Department of
Industries «nd Labour is not one of them—who will say that the poor
people have no right to have their sickness protected, to have their un-
employment protected, unless they begin to get sufficiently large wages
to enable deductions being made. Bir, I have pointed out why the
efforts of the Government of India at Khewra failed, but there are other
reasons why efforts made by the employers will fail in a voluntary scheme.
Voluntary schemes have not succeeded anywhere in the world beyond a
certain limit. It is because the voluntary schemes failed in Great Britain,
Germany and other countries that they established compulsory schemes.
It is wrong to expect that when voluntarv schemes have failed in Great
Britain they should succeed in India. Moreover, the failure of the Gov-
ernment of India at Khewra was also due to this fact that the working
classes show distrust in schemes made by the employers and the scheme
made by the Government of India at Khewra was not made as a Govern-
ment but as employers. I, therefore, suggest to the Honourable Member
in charge of the Department of Industries and Labour that the failure
at Khewra should not discourage him from taking measures for the
protection of the working classes.

My Honourable friend, Sir Frank Noyce, also asked me in 1935 what
T had done towards the establishmert of schemes for sorial insurance,
He asked the labour movement to say what they did.

The Honourable Sir Frank Noyce: And the answer that I got was
that the Honourable Member had brought a cut motion in this House
as he 15 doing today.

Mr. N. M. Joshi: I will give another reply today. because my last
reply was not fruitful. My reply is this that T tried in my humble way
for the establishment of health insurance schemes but I failed. I failed
because schemes for social insurance by trade unions and by other bodies
interested in the welfare of the working classes cannot succeed beyond
a certain limit. That has been the experience of the world. It was
because the trade union movement failed in establishing a universal
system of social insurance that the Government in Great Britain introduced
a compulsory State system of social insurance. Moreover, my Rritish
friends in this House should remember that when the British trade union
movement started schemes for social insurance and when the friendly
societies were established in Great Britain, it was not recognised as a
part of the duty of the State that they should establish systems of social
insurance. Those schemes of social insurance were established in Great
Britain by the trade union movement:and friendly societies about 100
years ago when the Government did not recognise that it was its duty to
provide social insurance. The trade union movement in India has come
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hundred years later when not even our Government will say that it is
not their duty to protect the working classes against the risks incidental
to industrial life. I, therefore, feel that my Honourable friend, Sir Frank
Noyce, should not wait for the labour movement in this country to.
establish proper system of social insurance.

My Honourable friend, Sir Frank Noyce, also told us in his speech
what the Government of India was doing in that matter. He told us.
that the proposals of the Royal Commission were placed before the
Standing Committee attached to his Department. My own feeling is that
if the Government of India wanted proper consultation on this subject,
he should have appointed a special committee of this House. The Stand-
ing Committee attached to his Department may consist of very able men-
and very good men too but you cannot say that they were therefore:
necessarily the fittest people to consider a scheme of health insurance.
The Honourable Member also stated that, in consultation with the Com-
mittee, the Government of India were issuing a circular asking the views:
of the public as regards the desirability of collecting statistics and,
secondly, the desirability of establishing experimental schemes. Statistics
are quite helpful, I admit that. But statistics are not so essential that
even a good scheme for social insurance must wait till we collect statistics:
which are not easily available. Moreover, the experience of the world
has shown that experimental schemes of a voluntary character will not
succeed. What is the use of trying to make other experiments again in
this country. Let us learn by the experience of the world and not try to-
gain oxperience again in India and waste time. The right wayv of
approaching this problem is to establish a unified scheme of compulsory
social insurance even of a limited nature immediately. I am suggesting
that a compulsory scheme should be established for this purpose, because:
if a voluntary scheme of social insurance is established by the employers
that scheme will be based upon factory as the unit and such a scheme
can never succeed. If there is such a scheme for social insurance and’
workers make contributions towards that scheme, and if the workers leave
that factory and go to another factory, their contributions are lost.
Secondly if we once begin to make experiments of this nature and every
factory has its own schemes we shall have such a variety of schemes of
social insurance that if after some time we try to have a state insurance,
we will find it very difficult to unify these schemes i one system.
Thirdly, as I have pointed out, a voluntary scheme of employers will
always be distrusted by the workers. It may be said why should not
trade unions start schemes. The voluntary schemes of i{rade unions have
also a drawback. In the first place even if a trade union starts a scheme
for social insurance, it is only the better paid members of the trade union
who will join. That i is the experience of the world, that is the experience
of Great Britain. Moreover if a trade union starts a scheme, the trade
union membership dwindles down in bad times when wages are reduced’
and unemployment prevails with the result that the number of members
of these schemes dwindle down in times of depression. When in a
depreased period the workers require the help of a trade union. the trade
union is unable to give that help. There is a third objection to a trade
union starting a voluntary scheme. In England these voluntary schemes
were started by working classes through friendly societies and trade unions
and there was a competition between one friendlv society and another
society for securing membership with the result that there was a lot of"
money wasted on account of the competition. These schemes also were-
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not quite safe on account of the free competition that existed between
various schemes. It is on account of these reasons, that countries like
Great Britain, Germany and various other countries decided to have a
compulsory scheme of state insurance.

At this stage, Mr. President (The Honourable Sir Abdur Rahim)
resumed the Chair.] . '

I am suggesting a scheme not only of vonipulsory insurance, but of
State insurance. 1 want the scheme to be conducted and organized and
managed by the Government for this purpose, that insurance schemes
managed by private bodies are more costly. Insurance schemes ma
by Government are less costly. That is, Sir, the experience of the world,
that is the experience of Great Britain, that is the experience of United
States. I will give some figures to show that Government schemes are
less costly. In Great Britain, the old age pension is managed by Govern-
ment and the cost of management is 3'5 per cent: The workmen's com-
pensation is generally paid by private company and the cost of manage-
ment in Great Britain is 50 per cent. of the premia. In the United
States, the average cost of management of the Workmen's' compensation
through private companies is 874 per cent., of the-mutual companies,
it is 20 per cent. and of competitive Btate fund it is 12} per cent., and
of exclusive State funds it is five per cent. I shall not dwell upon this
point at any length. I am suggesting, Mr. President, that the scheme
should not only be compulsory, but the scheme should be a State scheme.

Lastly, I am suggesting that there should be a unified echeme of
social insurance covering all risks, There should be one scheme out of
which sickness benefits should be paid, the benefits for unemployment
should be paid, and the old age pensions should be paid. Similarly,
pensions to children or to widows or to unprotected mothers should be
paid. The reason is this that if there is one scheme. the cost of
-administration will be much less. That has been the experience of those
who have tried a unified scheme. Besides the waste of competition will
be alsy avoided. Thirdly, if there is one department managing the
unified scheme of social insurance, the workers will have to go only to
one place either for benefits against sickness, benefits for unemployment
or for old age pensions. It has therefore been found that a unified
scheme will be a much better scheme. The necessity of amalgamating
the different schemes of soeial msurance has been felt in Great Britain.
‘Mr. Baldwin the premier of Great Britain himself has admitted {hat there
must be some order brought in the chaos caused by the various schemes
in Great Britain. He had suggested that the old age pensions and soume
.other schemes should be unified.

Mr President (The Honourable Sir Abdur Rahim): The Honourable
‘Member must conclude now.

Mr. N. M. Joshi: T have pointed out that persons like Mr. Baldwin
and Sir William Beveridge have now come to the conclusion that n unifled
scheme is a much better scheme. T have stated one thing that whatever
have been the reasons in the past for the Government not accepting my
proposal, whatever may have been the reason for their hesitation in not
following a bold policy, the times have changed and now if Government
soropose a bol scheme . . . . .
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Mrx. Pregidant (The Honourable Sir Abdur Rahim): The Honourable
Member must eonelude now. He cannot be allowed any more time.

Mr. N, M, Joshi: All right, Sir. I commend my motion for the accept-
ance of this House.

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:
“That the demand under the head ‘Executive Council’ be reduced by Rs. 100."

Dr. R. D. Dalal (Nominated Non-Official): Sir, with your permission,
s I propose to address a few remarks to this Honourable House
FM- on the subject of sickness insurance of industrial workers, which
comes within the .scope of social insurance for industrial workers. It is
quite true that the incidence of sickness is much higher in India than
in Western countries; the medical facilities are much less adequate; and
the wages generally paid make it impossible for the workers to get
through even a short period of sickness without borrowing; so the question
of making provision for workers during sickness calls for the exploration
of all methods that may lead to the alleviation of the hardships due to
the absence of sickness insurance scheme. But, Sir, the subject of
sickness insurance is one of peculiar difficulty in Indla and I feel doubtful
that sickness insurance is the first subject that should be teken up in
any comprehensive campaign for the amelioration of labour conditions in
India. In the first place, I would point out that sickness statistical data
are not available. The workers prefer to be treated by quacks, vaids,
and hakims, who have a lmowledge of the indigenous system of medicine.
In many industries labour is migratory; so the question of certification
will present great difficulties. The scheme for subsidizing medical practi-
tioners to settle in rural areas has so far proved a failure. Illiteracy is
a great obstacle to the working of any sickness insurance scheme.
Labourers do not understand the merits of such insurance; and as the
level of intelligence in the labour force is not high, any contributory
svstemn of sickness insurance would be resented by the wage-earners. In
the present circumstances, the burden of organizing, supervising, and
working any sickness insurance scheme would fall upon Government; but
the funds at the disposal of Local Governments are strictly limited, and
there is also a limit to the burdens that can be placed upon the employers
of labour in addition to the burdens salready imposed upon them by
labour legislation in recent vears. Local Governments are in favour of
providing increased medical and sanitary facilities, which would benefit
the whole population and not the small section of industrial labour. In
many industries the employers provide medical relief. In tea and eoffee
plant.atlons and in all organised industrial concerns medical assistance is
given free.

Sir. it is sugoésted that a committee should be appointed to investi-
eate thoroughly info this matter. Personally I am stronaly of the opinion
that the appointment of a committee is premature, and T feel doubtful
that anv committee could. within a reasonable time, arrive at any result
reasonably comclusive.

Mr. M. 8. Ansy: Sir, may I ask the Honourable Member, who has
ruggested the appointment of a committee now?
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Dr. R. D. Dalal: I, therefore, suggest that as a beginning a sickness
statistical inquiry should be instituted by the Government of India with
the assistance of the standing advisory committee of the Central Legisla-
ture attached to the Department of Industries and Labour, and then a
limited scheme of sickness insurance should be introduced in selected
centres where medical practitioners are comparatively numerous and where
hospital accommodation is adequate.

Mr V. V. @iri (Ganjam cum Vizagapatam: Non-Muhammadan
TRural): Sir, I rise to support the motion so ably moved by my Honour-
able friend, Mr. Joshi. So far as unemployment and unemployment
relief are concerned, these subjects are as old as the hills, so far at least
as this Assembly is concerned. It was in the year 1924 that the subject
of unemployment came before the Assembly; then in the year 1926, then
in 1928, and again in 1934 and also in 1935. But still we are where we
were when the subject cropped up before the Assembly. Sir, it was in
the year 1919 when the Government of India, which is supposed to be
an original member of the League of Nations, or the League of Nations
ratified an employment convention which required & member to have un-
emplovment statistics, to provide reports every quarter stating the steps
taken to combat unemployment, and so on. Nothing was done by the
Government of India in the matter. On the floor of the Assembly the
various Parties that sponsored Resolutions on this subject desired an all-
India committee to go into this subject; but the Government of India
gave a deaf ear, and in the year 1926 the late Sir Bhupendra Nath Mitra
stated that after the Provincial Governments have done their work and
have constituted local committees, it was then time for the Government
of India to appoint an all-India committee. It will be relevant, Sir, if
I am permitted to refer to a few passages in the report of the Unemploy-
ment Committee of the United Provinces Government, established under
the chairmanship of a very moderate gentleman, -a very reasonable politi-
cian and leader, Sir Tej Bahadur Sapru. Even he was of the opinion
that unless there was a regular plan of action to combat unemployment,
this demon of unemployment could not be driven away from this poor
country of ours. On page 18 of that report, it iz stated as follows:

‘““We are distinctly of the opinion that there are several remedial measures which
cac be taken only by the Government of India and in regard to which the Local
Governments, whether on the Transferred side or the Reserved side, must find them-
selves unable to take action independently of the Government of India. The question
of employment is intimately connected with the development of big industries and the
development of big industries, in its turn, raises many intricate questions of policy
relating to Finance, Currency, Tariffs, etc., which are cléearly outside the acope of the
Provincial Governments. It is conceivable also that in regard to the development of
agrjculture too there may arise, and there will probably arise, many questions of
policy which will be beyond the purview of the Local Government . . . . . . . We are,
therefore, clearly of the opinion that whatever justification there might have been im
1926' for postponing action by the Government of India there seems to be little mow,
particularly if it is borne in mind that notwithstanding the hope that was expressed
by the Government in 1926 and again in 1928 that the problem would’ be.dealt with
initislly by Local Governments and notwithstanding the fact that in the year 1927
immediately after the debate that is to say one year after the debate in the Assembly,
-several Local Governments appointed provincial committees to go into the question,
the problem has only tended to become more and more acute.” v

Upder the circumstances, the Government of India deserve the censure
of this House for not tackling a problem of this character. If it is

possible for a country like Russia to tackle this problem in a Very able
way from the time the Tzar was driven to his doom, it would have been
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possible for the Government of India, better constituted as thev are com-
psred to Russia, if only they had the mind and the will to tackle this
prmblem. I may refer to a few lines in the International Survey of
Social Services, 1933, issued by the International Labour Office, as to
what Russia could do with reference to unemployment insurance or other
insurance regarding health of workers. holidays for workers, old age pen-
sions, and so forth. The House will realise what a responsible govern-
ment can do if it has the mind to do it and if it stands by the workers
of the country. Of course, as my friend here suggests, it is because we
have no responsible Government in this country—we have no national
Government in this country, and the present Government . . . .

The Honourable Sir Frank Noyce: May I ask my Honourable friend
if he seriously considers the Russian Governmert a responsible Govern-
ment?

Mr. V. V. @Giri: Any Government that looks after the poor, any Gov-
ernment that guarantees the right to live, the right to work and- the
right to employment or unemployment benefits, I consider, with great
respect to my Honourable friend, as a responsible Government, and I am
prepared to have any Government which guarantees these rights, and I
am prepared to be an honest citizen of that Government. It has been
stated at p. 638:

*‘Bocial assistance in the Soviet Union is based on the citizen’s right to employment
or assistance from the State in case of need, and not on ‘charity’.” .. ... . . “ e
““The principal forms of public assistance for disabled persons are as follows : assistance
in kind, assistance in the form of work, assistance in cash. TFurther legislative provi-
sion is made for the admission to invalid’s homes of persons totally incapable of
working by reason of old age, invalidity or chronic illness, who do not stand in need
of systematic treatment and present no danger of infecting others (in this last case
they are sent to hospital). Disabled and assimilated persons may also be admitted to
special establishment under the education or public health authorities.”

I do feel, therefore, that it is the duty of the Government of India,
if they really mean to do something to eradicate the evil of unemploy-
ment, that they must have a plan of action, a five year plan or & ten
year plan, and they must have a cut and dried programme to carrv that
plan into effect. T consider that the Government of India must take an
‘all-India view of these matters with ‘respect to the state insurance pro-
posed by my Honourable friend, Mr. Joshi, and then have a committee
of experts, representing the workers, the employers ard Government
interests, and that committee must sit and lay down plans of action. It
is only in this way that the unemplovment problem can be tackled and
unemployment insurance systems established in this country.

I do not wish to go into the general question of unemployment because
this ‘motion relates to unemployment of industrial workers. Otherwise
I would have been in a position to place my plan of action to eradicate
unemployment in this country, not only of industrial workers, but of the
agricultural workers, and, therefore, I shall confine my attention to this
motion. I support the motion so ably moved by my Honourable friend,
Mr. Joshi.

-Prof. N. G. Ranga: Sir, it is not a surprising thing for us to have to
debate today whether or not we should ask this Government to organise

_.eocial insurance for the protection of the industrial workers in this country.
. The neécessity that has arisen for this debate is itself enough condemnation
) 4
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of this Government which has been here for the last 150 vears and which
considers itself to its own satisfaction that it is & more responsible Gov-
ernment than the Russian Government in the U. 8. 8. R. We do not have
any sort of compulsory insurance in this country, not even life insurance.

In England, which certainly is not a socialistic country, where even
today the conservatives are ruling the roost and are trying to oppress the
workers in every possible manner, there are sll kinds of social insurance
which are organised by the state itself, which are significant by their ab-
sence in this country, and the advocacy of which seems to be rather a re-
volutionary step to this Government of India. We have not yet even begun
to talk of the establishment of either trade boards or labour exchanges or
a8 mumimum wage for industrial workers, not to <peak of the 'nillions and
millions of agricultural workers. While in England they are trying to
establish unemployment insurance even for that small section of labour
employed in agriculture. in India we have not had even an attempt made
by this Government of India or by any Provincial Government at least
to gather statistics regarding the incidence of unemployment. There is
family endowment scheme in England, whereas we do not have any sort
of protection, not only for the unemployed families, but also to the famish-
ed and maimed families whose numbers are growing every day all over
the country. There are labour exchanges in England, private as well as
public decasualisation schemes, to see that unemployment is minimised
as far as possible, and not only unemployment relief schemes, but also
industrialisation schemes carried on by the State in order to provide work
for the unemployed. But in this country the only thing that we have
heard of as an attempt on the part of the Government of India to relieve
unemployment in this country was their New Delhi construction scheme,
the disastrous results of which the country has known for a very long time
and to its cost. There is old age pension and old age insurance in England,
and this was not the creation of the British Government either. It was
instituted. T think, for the first time in Germany by that great autocrat,
Count Bismarck; and even this Government, which considers itself to be
less autocratic than Count Bismarck, has not thought of establishing even
this old age insurance. What can we expect from this Government but to
say ‘“We cannot undertake these schemes: they are too costly’’? What
is not costly? Only this morning we were debating about the cost of our
defence forces in this country. Has this Government ever tried to be parsi-
monious in regard to their defence services?  Have this Government ever
tried to economise in their expenditure on the defence services? No.
Why? Tt is because as one Honourable friend put it this morning, de-
fence services are needed to maintain the British Imperialism in this coun-
try. But this Imperialism has somehow or other managed to pull on
without having to organise any of these social insurances: they care not
for the welfare of the masses, although their sufferings are growing day
after day. We have asked in vain for the gathering of unemployment
statistics in thie country. QGovernment would not provide us any such
machinery for gathering those statistics. Our demand was & very moderate
one: we only wanted an inquiry committee: that has not been granted to
us. They are going to establish a special research bureau, with another
foreign expert, I dare say, to preside over it, called an Economic Adviser
to this Government, but I do not know whether the Government of India
propose to make use of this new office to gather any statistics at all. But
there were attempts made in this country, to make some sort of estiraste
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of the incidence of unemployment in this country. If you take both agri-
cultural as well as industrial workers together, Mahatma Gandhi has once
made an estimate and it came to 50 millions—taking half-employed, under-
employed and the totally unemployed together: that was the estimate of
Mgahatma Gandhi. My Honourable friend, Sir Frank Noyce, may smile at
the mention of Mahatma Gandhi as an authority on these problems, but L
can assure him that Mahatma Gandhi is one of the best authorities as far
as the rural Indian conditions and employment and unemployment ques-
tions are concerned. Prof. Radha Kamal Mukherjee is the head of the
Economics Department at the Lucknow University, and he has made
another estimate, and his estimate comes to about 45 millions of people.
| also have made an estimate; it is a little more moderate them either of
these estimates, and it comes to 40 millions of people.

Well, Sir, the population thus unemployed in this country is just as
big as the total population of Great Britain and Ireland. What is this
Government doing? What have they done for the protection of these”
people? Have they provided unemployment insurance to them? Never.
Have they at least provided them with work when they are unemployed?
Never. Only when, according to the stringent provisions of their Famine
Ccde. famine is supposed to prevail and therefore famine is declared to be
prevailing in a particular area, the Government take upon themselves the
responsibility of providing work for the unemployed; even when real red
Lot famine prevails devastating hundreds and hundreds of people and mil-
lions of cattle, even then Governinent is most unwilling to agree to notice
the existence of famine, and, therefore, how can we expect this Government
to take notice of the prevalence of unemployment of a disastrous kind in
different parts of India. How will these 40 millions of people live? Who
is maintaining them? Who is feeding them? Who is giving them any
work? Sir, it is a well established theory that an unemployed man is a
nuisance to society, he is a nuisance to himself, he rapidly degenerates in
his efficiency, he goes down in his mental equipment, his mental eguip-
ment gets itself so hopelessly demoralised that he becomes useless
both to himself and to society after a long period of unemployment. But
yet we are not even given the assurance that statistics of unemployment
will be gathered in this country.

I

Mr. M. S. Aney: Why do you want statistics? You know them al-
ready?

Prof. N. &. Ranga: Sir, the argument is trotted out that the reforms
are gding to come, the new legislatures are going to sit, it is more the duty
of the provinces to undertake the social insurance schemes .

Mr. N. M, Joshi: Congressmen have got majorities ia some provinces.

Prof, N, G. Ranga: The Congress itself has got majorities in 8 great
majority of the provinees in this country. What does that mean? It is
only a confession on the part of this Government of India of the failure
of their duty towards the famished millions of this country. Have they
at all done anything for them till now? No, nothing. But they expect the
Congress to take on the rotten legacy left behind by the Government and
help the unemployed people . . . .

Mr. M. 8. Aney: Do you mean to suggest that they have voluntarily
done it?
rs
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Prt, N. G. Ranga: They have been forced, of course, to part with just
a wee-bit: of power, and even that is not so much, and it is over that we
are now quarrelling amongst ourselves whether we can accept office and
make use of that power or not, whether it is worth while to have that
power or not. Well, Sir, even if we were to accept ministries, I don’t think
that the funds placed at our disposal would be enough to enable our min-
jsters to tackle those problems as they ought to do, and so the Central
Government itself must be prepared to discharge its own responsibility to
back them up with funds.

Sir, my demand for unemployment insurance is a very moderate one.
In England the dole comes to approximately Ra. 60 a month. I do not
want even Rs. 30 a month. My demand for & minimum wage for an in-
dustrial worker need not be, according to me, even Rs. 10 a month.
I ghall be quite content with Rs. 0-1-9 per day. It will not work out to
moare than Rs. 4 a month. That is not very much, but I am told that
Rs. 4 a month or Rs. 50 per head per annum for 40 millions of people
would come to a tremendous sum, and that this Government would be-
come bankrupt if 80 much amount is provided, and it is said that it is a
revolutionary scheme. I would like my Honourable friend, Bir Frank
Noyes. or any other representative of this Government to go to the Inter-
national Labour Conference or any other World Conference and plead be-
fore them that this Government is not prepared, is not competent, is not
sble to provide £3 of annual subsistence for the unemployed family of this
country. I know what sort of sneer those countries would hurl at this
Government. How can this Government claim to be civilized? How can
this Government claim to be a real Government at all? Yes, it is a real
Government in putting us down, in persecuting us, in harassing us, but it
is not a real Government to provide even £3 per annum for each unemploy-
ed person in this country . . . . .

My, President (The Honourable Sir Abdur Rahim): The Honourable
Member has two minutes more.

Prof. N. @. Ranga: I thought I had a little more time, Sir. Very well,
I shall finish presently.

We want sickness insurance, but we are told we have no statistics. I$
18 the Government which should have collected these statistics. They
have not done it. We have not got any precedents, there are no voluntary
achemes, and the few voluntary schemes that have been organized have
not been successful, and, therefore, they do not want to do anything at
all. I can quite see that point, because even the little money they have
spent on hospitals in this country has been more to the benefit of the
urban classes. Only 20 lakhs was granted for rural sanitation in the
Madras Presidency in 1921 because of the non-co-operation movement,.
Today that sum remains the same, and not a pie more is paid. It is not
because there 18 no money, but because neither the Government of India
nor ihe Provincial Governments wish to do anything whatsoever in this
direction. My friend, 8ir Frank Noyce, may claim to his credit a number
of laws, a number of non-interfering and non-troublesome laws.”™ Of course,
mny friend the Baronet from Bombay has had many occasions to protest
against his readiness to pass those laws. Those laws are needed, quite
true, but they were not even the minimum, they were less than the mini-
mum. ¢ most minimum provision he could have made was to provide
unemployment and sickness insurance schemes, minimum wages, trade
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poards and family insurance. He has failed to do any of these, and lf
the Government allows the masses to go on like this, T know what it will
~ost to the landlords in this country . . . ..

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member’s time is up.

Prof. N. @G. Ranga: I shall conclude now, Sir. If this Government
really wish to save their own skin, if this Government wish that their
name chould go down to history as having awakened themselves at least
at the last minute, they must certainly accept this demand of ours, and
agree at the earliest possible moment to take the necessary steps to organise
these eocial insurance schemes.

Mr. D. K. Lahiri Chaudhury (Bengal: Landholders): Sir, I have very
great pleasure in supporting the motion moved by my friend, Mr. Joshi,
because I am strongly of the opinion that this is & very necessary and legi-
timate measure and that it ought to receive the serious consideration of
the. Government of India. Sir, I had the privilege to go to England as a
delegate to some of the International Conferences, and 1 may say here
that wherever we went, the first and foremost question that came before
us was the unemployment problem, but liere in this country, even the
Government are reluctant to consider it. They are unable to collect even
statistics relating to the unemployed. And as has been stated by my
friend, Prof Ranga, it is indeed very deplorable that after 150 years of
British rule in this country, our Government are not even in a position
to place before us the real statistics of unemployment. Who is responsible
for these unemployed people, and who is responsible for this unemploy-
ment? It is the Government that is responsible. Everywhere, in every
part of the world, whenever there is unemployment, the Government have
{aken the matter in their own hands. It is only in this unfortunate eoun-
try that we are deprived of that benefit and today we are faced with a situa-
tion the like of which we have not seen before. Even in Delhi, even in
Calcutta, we do not know how many people are unemployed, I myself
started this question of unemployment and sickness insurance a little bib
with the deliberate intention of eradicating the real evil in this country,
1 mean, terrorism. Times without number the Government, and particu-
larly, my Honourable friend, the Home Member, have said that this
terrorism in Bengal is partly due to the unemployment problem. If such
be the case, I hope that the Government of India will take active measures
to eradicate this evil, and I hope that if those people who are sick, if those
people who are unemployed, can get a chance of having something, I do
not think, as my Honourable friend, Prof. Ramga, has shown, that the
Government will become the poorer. If they can muintain a top-heavy
administration,—I am really surprised that my Honourable friend, Sir
Frank Noyce, put the question, is the Russian Government responsible?
May I ask the same Member, is this Government responsible to the people?
Does it pay any attention to the public demand? Please have a kindly
look at these unemployed starving people being ground down by the pangs
of hunger. I think the Honourable Member will realise that this is net
a matter to be ignored. It is a matter which requires serious consideration,
and, from that point of view, 1 wquld request my Honourable friend
charge of the Department of Industries and Labour to take up this matter
before he retires and attempt to find some solution. Then he will receive
the blessings of all the unemployed in this country. I suppert the cut of
Mr. Joshi,
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The Honourable Sir Frank Noyce: Sir, before L offer any comments on
the motion which is before the House, I desire to pay a tribute to the
memory of my distinguished predecessor, Sir Bhupendra Nath Mitra,
whose recent death has, 1 know, been deeply regretted by all sections of
this House. That tribute comes appropriately on a motion dealing with
labour questions, for he was greatly interested in all questicns affecting
lubour, not only during his tenure of office as Member in charge of the
Department of Industries and Labour, but also after he left this country
and became High Commissioner for India. He represented the Govern-
ment of India very frequently at the International Labour Conferences
and was also a Member of the Governing Body of the International
Labour Office. I know that he made a deep impression there by his
great ability, his obvious sincerity and the gift of quiet humour which
he possessed.

Sir, last year, when Mr. Joshi and I were discussing this question, 1
said that the appropriate title for our annual duet would be “‘I will give
you the keys of Heaven'’. 1 explained that not being Saint Peter, I did
not possess those keys. I have been looking round for another title for
this year's discussion. If Honourable Members generally share the taste
possessed by some distinguished Members of this House for the form of
fiction known as ‘‘thrillers”’, they will know of a novel by ‘‘Sapper’’ called
“The Last Rcund'’. This, Sir, is the last round that I shall have with
my Honcurable friend, Mr. Joshi (Laughter), and before I takk the
button off my foil for our annual fencing match, I should like to take
advantage of what may be the last opportunity that I shall have to say
that, however much I disagree with him as I very frequently do, I have
the greatest admiration for the ability and sincerity with which he has
fought the cause of labour in this House (Cheers) during the five years I
have heen Member in charge of the Department which has to deal with
labour and with him. The trouble with Mr. Joshi (Laughter) is that he
only sees a part of the field, that part of the field which lies to the
extreme left. I, Sir, endeavour to see the whole of it, though I admit
that my vision may be imperfect. Never have I felt that failing tn Mr.
Joshi to a greater extent than I have this afternoon. But before I
proceed tc deal with what he said specifically, I should like to remind
the House that no subject has been discussed more frequently on the floor
of this House than the quettion of social insurance. It is a hardy annual.
Mr. Joshi always brings it forward every year either in the form of a cut
motion, or, if, as was the case last year, he cannot get that in, he then
raises it in the general discussion on the Finance Bill. But those are not
the only occasions on which in recent years the question has been dissussed
and very fully discussed in this House. I would remind the House that
there was a full dress debate in 1934 on the question of unemployment.
There were lengthy discussions in 1983 on the Draft (‘onvention and
Recommendation regarding invalidity, old age and widows and orphans’
insurance, which had been adopted at the Seventeenth Session of the
International Labour Conference, and there were similar discussions in
1935 on unemplcyment insurance and various forms of relief for the un-
employed on which a Draft Convention and Recommendation had been
adopted by the International Labour Conference at its E‘-ighteenth Session.
On hoth those cccasions, this House, after a very full and interesting
debate, recommended to the Governor General in Council that the Draft
Convention should not be adopted and that the Recommendation should
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not be accepted. In those circumstances, it must be obvious to the House
that thers is very little fresh that T can say today. What I would say is
that Mr. Joshi has strayed even further from realities this afternoon than
he usually does. He has completely ignored the ficancial and the consti-
tutional implications of his motionjand so have the speakers who followed
him. T would remind the House #hat the Whitley Commission said that
no scheme of unemployment insurance had been placed before them whiz
was at all practicable. T will read to the House what they actually did
Eay:

*“8o far as the relief of the unemployved is concerned, we received some suggestions
for the establishment of a statutory system of unemployment insurance but we cannot
regard any national system of insurance with which we are familiar as feasible at
wresent in India. With the existing turnover and in the absence of an industrial
population, which is both permanent and regular. the risk is not a calculable one.
Therefore, even if the workers were able and willing to contribute (Mr. Joshi has
assured us several times that the workers are neither able nor arilling) there is no
basis on which a scheme could be built.”

As regards old age insurance, the Whitley Commission made no
reference at all to it, ohviously because thev knew that it was out of the
yuestion. As T said, we had 2 debate on that subject two vears ago. Tn
the course of that debate, T pointed cut that to cive a pension of Rs. 5 a
month to those classes of industrial and agricultural workers who were
covered by the Draft Convention, that is workers over 60 years of age,
would cost Rs. 7 crores a year. T asked where the money to pay for such
a scheme was to come from.

Mr. D. K. Lahiri Chaundhury: From the pockets of the State.

The Honourable Sir Frank Noyce: I would remind the House that the
pockets of the State mean the pockets of the taxpaver, in fact, Mr. LaMri
Chaudhury’s own eapacious pocket. T had thoueht that. in all probability.
my Honourable friend. Mr. Joshi, in raising this question this afternonr,
would dea! onlv with the question of health insurapce which the Whitlev
Commission did recognise was well worthy of further cxamination. T
thought T ghould hear the old familiar erv ‘“What have the Government of
Indisz done about it and what has been the result of the inquiries which
the Honourable Member in charge of the Department of Industries and
Labour told the House last vear were in progress’’. T can tell mv Hon-
purable friend, if he is still interested, the result of those inquiries.

Mr. N. M. Joshi: Those Governments are disappearing'

The Honourable Sir Frank Noyce: What we nut before the Loeal Gov-
srnments was the choice between the statistical inauirv contemnlated hv
the \Whitiev Commission or the alternative volicy also suggested hv that
Commiseion of building on the actual experience eafined in the oneraticn
nf small exnerimental schemes. We have received their renlies and shall
be verv glad to give mv Honourable friend a summary of them if he would
like to have it. T will consider the auestion whether. ard. if sn, in whar
form thev micht be nublirhed. The information contained in them shonld,
T think. he of considerable use to those who have to consider this questinn
in the fture. The Local Governments were in general agreement with
the (overnment: of India that the statistical inguirv would he ton elahorate
in chavacter, almost impossible of execution, and, even if it could be
carried out, would not yield results commensurate with the time and
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trouble involved. It may he argued that we could at any rate get some
experience from Government institutions and other well run establish-
ments where the employees are much better treated than they ean hope
to be under any scheme of insurance, but surh experience would obviously
be unrepresentative, especially in the case of Government employees where
the comparison would be further vitiated by the fact that they have to be
medically examined before they are taken on and are, therefore, a selected
class. A statistical inquiry proving impossible, the next question was the
extent to which it might be feasible to build on actual experience of small
schemes. Unfortunately, there is very little actual experience available.
We were told that there were only 14 schemes in operation, and, even in
regard to those, the information supplied was incomplete in many _cases.
That, Sir, is unfortunately the position. My Honourable friend, Mr.
Joshi, says, ““Very well, do without smy experience in regard to all these
schemes, not only health insurance, but old age, invalidity, women’s and
orphans’ pensions and any other risk that may occur to the industrial
workers'’. Why only the industrial workers he has not explained. Why
should the industrial worker get an old age pension and not the rural
worker? We all know what the fate of the man is, who builds a house and
does not count the cost. He usually ends in the bankruptey court. I
hope T have shown the House that the financial obligations which Mr.
Joshi would have the Government of India undertake are such as would
crush any Government. If the Government were to undertake them they

would be undertaking an incalculable liability, one of the very hlghest
order of magnitude.

5

I-come now to the constitutional implieations of Mr. Joshi's maotion.
‘Mr. Joshi, and the speakers who followed him,—Mr. Giri, Prof. Ranga
and Mr. Lauhiri Chaudhuri,—have entirely overlooked the changes which
will eome into operation on the 1st of ‘April, that is, next month. When
Provincial Autonomy comes into operation on that date, this subjeet will
cease tc be the concern of the Central Government except in so far as they
are able to legislate concurrently.

Prof. N. G. Ranga: Is fit not possible for the Central Government either
to carry on inquiries or supplement the provincial resources or to do both?

The Honourable Sir Frank Noyce: As I explained, from the 1st of Aprii
the Central Government will have nothing to do with-this question be-
yond being able to legislate for it concurrently. The executive power will
rést with the Local Governments, and it will be they who will have:4o find
‘the mouey for any schemes of this character. That has been my position
for the last five years. I, at any rate, have, if my Honourable friendx
bave not, realised what was eoming and that it would have been unfair
to put a burden on the Local Governments, which are about to eome into
being, a burden which they would find entirely beyond their capacity. Tt
will not be the Government of India, but it will be the Governments
composed very possibly of members of the Party of m% Honourable fricads
opposite which will be pressed to undertake these schemes and to put
them into operation. I may, however, offer-a erumb eof comfort to my
Honourable friend, Mr. Joshi, who has told us on more than one oceagion
tha't. he had rather more confidence in the Government of India than he
.had 1n some other possible alternatives
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Mr. N. M. Joshi: In the future Federal Govermnent.

The Honourable Sir Frank Noyce: In the future Faderal Government
than in some Provincial Governments. Sir, I will read to the House an
extract from the debate which took place on the 13th of February, 1935,
on the questior. of unemployment insurance. I eaid, then, Sir, that a
point on which I wished to lay stress was this. It was very easy for us
here t¢ make a gesture towards labour; it was easy then and it is just =s
easy today, but who is going to foot the bill? This is how the report of
the debate goes:

““4dn Honourable Member : We.

The Honourable Sir Frank Noyce : I rather think an Honourable Mcmber said ‘we'.
An Honourable Member : Yes.

The Homourable Sir Frank Noyce : But who are we?

Mr. 8. Satyamurti : The people of this country.”

I would suggest to my Honourable friend, Mr. Joshi, that this time
next year he should get the representatives of labour—there wil!, I
think, be several of them—in the Madras Assembly to get up in that
Assembly and ask the Government of the day what they have done
towards the establishment of insurance schemes for old age pensions,
widows’ and orphans’ pensions, invalidity pensions, unemployment insur-
ance and health insurance. I shall be very interested, Sir, in a distant
souniry, to know what the answer is; and I can assure Mr. Joshi and I
can assure the House that if my Honourable friends opposite, when the
tirne comes for them to be in a position {o formulate and implement the
schemes on which Mr. Joshi sets such store, have better luck than I have
had, I shall not grudge it them, I shall be prepared unreservedly to give
them the credit for anything they can do in the directions that Mr. Joshi
has so much at heart. T can assure him that I have every sympathy with
him in his desire for the establishment of insurance schemes in this country.
We all know that there is nothing so conducive to discontent as uncertain-
ty,—uncertainty in regard to health, uncertainty in regard to death, un-
certainty in regard to one’s future in one’s old age, uncertainty in regard
to the duration of one's job. I very much hope that it will be possible in
the days to come to get on with these schemes. I will only add an ex-
pression of my personal opinion about one of them—the one which will,
T think, be the first to come and the one which is most urgently desirable,
and that is health insurance. I think that. there, the most feasible wav
of proceeding will be by encouraging emplovers to start schemes of this
charseter, and possibly the time will come when it wiil be found that it is
neceasary to compel them to adopt them. What prevents progress at
present is the lack of any real demand or support for these schemes on
the part of any of the three parties concerned,—the Provincial Govern-
ments, employers and labour. I am quite prepared to admit that the
opposition of employers is not a strong argument; one knows that they
are bound to dislike schemes of this character as they obviously mean &n
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addition to wages in some form or other and an increase in costs; one can
discount their opposition accordingly. . The apathy -or. opposition of : the
worliers is a strong argument but it is not as strong an argument as it looks
at first sight. Even in England, as I think Mr. Joshi reminded us, only a
section of the workers, before the compulsory insurance came in, would
have joined any voluntary schemes. But the fact is~and one cannot get
away from it—that employers and Local Governments can point to
straitened finances at present and this is a consideration from the workers’
point o view also.

T¢ sum up, progress will require much more public opinion behind it
than is afforded by labour leaders, even labour leaders as well intentioned
as my Honourable friends, Mr. Joshi and Mr. Giri. It is for them to
educate public opinion. 'When that opinion becomes stronger, one ran
only hope that the difficulties will be found to be less formidable than the
replics that we have had from Local Governments in regard to the matter
of health insurance would suggest. They say that constant dripping wears
away the hardest stone. I can assure Mr. Joshi that it is nov I whe am
the stone in this case. It is now for him to continue the dripping process
on the Local Governments. They, Sir, are the stone, not the Government
of India. There are two small points which I might mention before I sit
down. My Honourable friend, Mr. Giri, thinks that this question can
only be solved by Russian methods.

Mr. V. V. Giri: By ‘any just methods.

The Honourable Sir Frank Noyce: Well, he held up Russia to us as an
example, and I gathered thal he suggested that the methods adopted in
Russia to deal with this problem should also be adopted here. (Interruy-
tion by Mr. K. S8anthanam.}—I am not giving way exeepf to the Honour-
able Member to whom I am replying, and that is Mr. Giri. I would
remind him that Russian methods in this respect would also mean Russian
meéthods in other respeets, and I doubt, if he and I were in Russia, wke-
ther cither of us would be in this House amicably discussing this question.
(Hear, hear.) Both hs and Prof. Ranga wandered into the -question of
unemployment generally and the efforts made to deal with it. I am nat
going to follow them in that discussion as it is not relevant to the purpose
of tlie motion: I only wish to correct one statement by Prof. Ranga who
accused me, if I remember correctly, of admitting that the only thing the
Government of India had done for unemployment was the Delhi construc-
tion scheme. That, Sir, is very far from being what I said. What I
actually said was that the Government of India could not do very much
to relieve unemployvment directly except in the central areas and central
services, and I did point out that -we had embarked on a considerable
building scheme in Delhi,—not the original construction scheme, but the
recent extensions—and also that we had spent a good gdeal of money on
civil aviation. What I also pointed out was that the Government of
India had dcne their best in:regard to unemployment ' generally by their
poliey of discriminating protection, of revenue duties which had reached a
high level, and by the direct encouragement they bhad given to small
industries through the Stores Department. My friend, Prof. Ranga,
quoted cnly half a sentence and left out the rest of a whole paragraph.
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I trust, Sir, that if this motion was brought forward with a view to eliciting
information, my Honourable friend, Mr. Joshi, will think that it Las
served ite purpose; if it was brought forward to elicit an expression of
sympathy frcm me, he has had that; and if it was brought forward as a
censure on Government, I have, T hope, convinced the House that it is

entirely unjustified. (Applause.)
Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That the demand under the head ‘Executive Council’ be reduced by Rs. 100.”

The motion was negatived.

The Assembly then adjourned till Eleven of the Clock on Mondsy, the
8th March, 19387.
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